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LOK SABHA
Thursday, April 2, 1964/Chaitra 13,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Idikki Hydel Project

“866. Shri P. R. Chakraverti: Will
the Minister of Irrigation and Power
be pleased to state:

(a), whether Canada has decided to
contribute foreign exchange towards
machinery for the Idikki hydel pro-
ject under the Colombo Plan;

(b) what will be the total financial
outlay of the project and the pro-
portion of the same to be met by
Canada;

(c) how many generators are to
be installed and of what production
capacity; and

(d) by which period the project
will start producing electricity?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) This
Project has been posed for Canadian
assistance under Colombo Plan. An
allocation of $0.2 million had been
made under the 1962-63 programme
for investigation and survey.

(b) The total outlay for the First
stage (5 X 100 MW) is estimated to
be Rs. 51 crores. The estimate of the
Second stage will be about Rs. 9
crores. The L amount of Canadian
assistance will depend on the scope of

8724
equipment to be imported from
Canada vis-a-vis indigenous avail-
ability.

(c) First Stage: 5 X 100 MW
Second Stage: 3 X 100 MW

(d) First stage will be completed
by 1969 and the Second stage in about
3 years from the date of authorisa-
tion.

Shri P. R. Chakraverti: May I know
whether the engineers from Canada
will work in collaboration with the
Indian engineers also?

Dr. K. L. Rao: Yes.

Shri P. R. Chakraverti: May I know
whether we have explored the possi-
bility of industrial development with
the materials which will be produced
in that place?

Dr. K. L. Rao: Quite so. The power
will be made available for industria-
lisation in Kerala.

Shri Basappa: The hon. Minister
had stated that the first unit would
come into commission by 1969-70.
May I know why such a big delay
should be there and why it should
not be completed earlier?

Dr. K. L. Rao: The Idikki project
is a very big project consisting of two
dams and the construction of a very
large reservoir, with an expenditure
of the order of about Rs. 51 crores in
all. Naturally, it will take at least
that much time. '

Shri Sham Lal Saraf: While setting
up these multipurpose projects, more
particularly the power projects, what
precautions are being taken to stop
the repetition of the things which
occurred last time with regard to the
Japanese generating sets in Delhi?
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Dr. K. L. Rao: My hon. friend is
referring to the generating sets in
Delhi. The defect ‘there was just an
accident. The responsibility for the
erection will rest with the manufac-
turers and we do not have much of a
trouble in that respect except now
and then. But every precaution will
be taken to see that hereafter stricter
control will be maintained during the
testing and later before the commer-
cial operation starts.

Shri Vishram Prasad: May I know
how much percentage of this electri-
city will be provided for rural elec-
trification and industrialisation?

Dr. K. L. Rao: All the requirements
of rural electrification will be met.

sft QTR q T 2 F AT
3T fE sg ™A F Frer A
AT I @ F FrrTEL @g WE AT
g2

Mr. Speaker: On what conditions is
Canada giving this assistance?

Dr. K. L. Rao: There are no condi-
tions; it is just aid by way of loan
to the State. There are no particular
conditions except the conditions under
which the Canadian aid is given.

Hirakud Dam Project

*867. Shri G. Mohanty: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the terms on which the Gov-
ernment of India transferred the
administration of the Hirakud Dam
Project to the control of the State
Government; and

(b) whether the terms and condi-
tions of service of the skilled and
unskilled labour laid down in the
Government Gazette notification
(Finance Ministry) of 12th August,
1960 were to be observed by the
State Government?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A state-
ment is laid on the Table of the House.
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[Placed in Library. See No. LT-2628/’
64].

Shri G. Mohanty: Is it a fact that
in the Hirakud Dam Project, the
skilled and unskilled workmen recruit-
ed on Central terms and conditions of
service are now compelled to accept
the terms and conditions of service of
the Orissa State? ’

Dr. K. L. Rao: The project was
transferred on 1st April, 1960, as
mentioned in the statement. After
that, naturally the conditions of ser-
vice should be those prevailing in the
Orissa State.

Shri G. Mohanty: How are those
who are being retrenched proposed to
be employed?

Dlr. K. L. Rao: As is evident, always
in these projects, a very large num-
ber of staff is employed by way of
work-charged establishment and mus-
ter roll during construction. When
construction is completed, naturally
the staff has to be retrenched. In this
case, Orissa Government have taken
every care to see that the least hard-
ship was caused. I understand that
the Orissa Government has offered
alternative employment to the people
who were affected by the retrench-
ment,

st waw fag . wr w9 TR

" qardR o Far wroor @ faw #Y awg ¥

fIags gREe SO T F AvA
yag @ ?

Mr. Speaker: Why is it that it is
running at a loss?

Dr. K. L. Rao: I do not exactly
understand the' purport of the ques-
tion. It is not running at a loss really,
because in spite of the high initial
capital, the per kilowatt cost of pro-
duction is still low as compared to
other places in the country. It is only
of the order of 2-3 nP.

Shri A. P. Sharma: How many of
the staff have been retrenched and



8727  Oral Answers
how many suitably employed alter-
natively?

Dr. K. L. Rao: On the date of trans-
fer, notice was for 413 quasi-perma-
nent employees and 276 temporary
employees. All of them were offered
alternative jobs by the Orissa Gov-
ernment. As to how many took
advantage of the offer, I do not have
the statistice with me.

Rural Water Supply

*R68. Shri Harish Chandra Mathur:
Will the Minister of Health be pleased
to state:

(a) which of the States are worst
effected in respect of drinking water
supply in rural areas;

(b) what are the problems of eacn
State and what special sieps are being
taken in matter of each; and

(¢) what additional funds have
been allocated and steps taken in view
of the special recommendation of
National Development Council meet-
ing held at New Delhi in November,
19637

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
to (c). A statement containing the
required information is laid on the
Table of the House. [Placed in
Library. See No. LT-2624/(4].

Shri Harish Chandra Mathur: As
against the requirement of about
Rs. 300 crores for rural water supply
envisaged by a thorough investigation,
a very inadequate provision of Rs. 67
crores was made. Even in that, there
is a shortfall in all the spheres, more
particularly in local development
works where no particular skill and
material are required. Hardly 32 per
cent has been spent. Will the Minis-
ter explain the position?

The Minister of Health (Dr. Sushila
Nayar): What the hon. Member has
said is correct to the extent that the
most inadequate provision of Rs. 67
crores may not be fully utilised by
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the end of the Third Plan, unless
something is done to speed up the
work. For that we had appointed a
Drinking Water Board which has gone
round and studicd the problem and
submitted its report making certain
recommendations for bringing together
the different agencies which are
operating  this  scheme. It has
recommended that the local develop-
ment works provision and the Health
Ministry’s provision be pooled together
and execuied under technical super-
vision.

The Co-ordination Committee has
been reorganised with Prof. Thacker,
Planning Commission Member, as its
chairman, and it is hoped that this
Co-ordination Committee will be able
to sort out some of the difficulties and
remove bottlenecks.

Shri Harish Chandra Mathur: With
particular reference to Rajasthan,
may I invite the attention of the hon.
Minister to a d.o. letter written by
the Chief Minister as far back as
October 1962 saying that he was in a
position to utilise at least Rs. 3 crores
annually because he has the s!aff, the
organisation and equipment and he
had also had investigation conducted?
In spite of this, hardly Rs. 1 crore
has been spent during all these three
years, his demand being Rs. 3 crores
On the one hand, there is

a year.
shortfall. We have asked for more
provision. On the other, even what

is provided for is not being utilised.
Here is the Chief Minister ot Rajas-
than asking for this fund and he says
he has got the equipment and every-
thing ready. How does the hon
Minister explain this?

Dr. Sushila Nayar: The Chief Minis-
ter of Rajasthan has not used even a
fraction of the Rs. 2 crores that is
within his own ceiling. 1 do not see
how I can go to the Planning Com-
mission or the Finance Ministry and
ask for more funds for Rajasthan until
and unless they use what is within

their own plan ceiling.

Shri Harish Chandra Mathur: It is
the Planning Commission which has
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cut it down. There is no use blaming
Rajasthan

ot i fay fagr : gre-
wEAEE ¥ T, qyEt faw w
fard agdiw,. o mwams ¥ Ew
iquas s oA @ra & . . .

eI RERY : e & ¥ fady 9%
for & qgdte wR wEt 9 oW @
& ...

&t wrix fag fagrnt : wsaa
ARI2A, UG 70 HEAYH AT Y L L .

WEaH AT ;. G2 F T4 qHE
¥ gare Ag 99 9T T )

&t sy fag fagrat : 999 &
9 T § wgi fv O &7 qrET @rdr
Jas fau = F@r 3w e g ?

To FaraT AT : AwA Fra
qaaufy araar & o wgar J|WAT F
w8 HIX wg AT I} & fow @ war
& IaF1 & gEWE TG g W )
w@W* ait # § 7 a5 4w fafred
T Zea fafred w1 qa faar § w21
97 § yidar ¥ § fF ag 1@ 17 11
Iq JG F a9 q9d |

Shri P. Venkatasubbalah: Is it not
a fact that in vast tracts of Andhra
Pradesh there is great scarcity of
drinking water? What arrangements
do Government propose to make to
introduce rural water supply schemes
in those areas?

Dr. Sushila Nayar: There are scar=
city areas practically in all the
States—in some, more; in some a little
less—and we are trying to emphasize
the fact that the needs of the scarcity
area should be given top priority. But
the schemes have got to be formulated
and executed by the State Govern-
ments, We can help them, we can
guide them, we can advise them, but
initiative and the execution rests with
them.
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Shri Tyagi: Has any village-wise
census been made or data collected
about the villages that suffer from
scarcity of water, or is the whole
scheme going on theory?

Dr. Sushila Nayar: No, Sir. The
Ministry of Community Development,
which is primarily responsible for
the wells in the villages, has got
certain data, and we have asked them
to analyse that data and give us the
exact information as to the number of
villages with no wells, those with
one, two, three wells etc. They are
sorting out the data which is with
them.

it gz g . Wit agemar @ fe
wreday F g3 93w § arAY /Y 9 Sy

& T oo & | W) WERAT TH &

forg 22 oF w3 ¥ wew sfaat § w

7g farirdt 3 3 & f5 ogiv ozw

F1 gfewmga 7@ frar @t & ag s

arear § 5 an Fftw wowe woA

aTh ¥ #1% THT TR LA AT @Y

aifs 37 AT A wg O &1 qwr

w1 foaw |®% 7

o gairet A : faw garwt §
T & iy FY qFAw @A A I F
foe g ¥ A1 AT gU OF @ Fng
oY fa ¥ 27  qoo FY @Y HAY IFT
BT Taicy #1 grafen fedlwg
Fraq F@ § agar & o aifs ag
qUELT FT @€ AT FH AT IEW@ F
qaTfas grige w@reR AT oA qqT
g% | fgar dar fear & wore =g ad
oM aATgw W Wa & fag wrsAw
fafreet & ST 1 o F37 10

Sree! Rar Y g @at F
St I QFAC § ag WA F T A
oY 7Y g ar Y § a1 weF s_AW wrE
IT F LT 7@ w1 @ & W% v faww
¥ o wEewAar g1 W ¥ SEw
s g 7
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o aiten AT : wT 47 At F
¥ agerr 9T gae feo wfza
AV FIAATC T F FHIL TH AT §
ITF! gH 2QY § AT I A 1 | FH
a1 gfe gid1 & 39F1 QT F NTITH
T 0 § faq g Exfaww Qe-
AEAG WA 9T ATFL G F §
ofs ag g S ¥ a3 AfwT ag
Qe g w1 efafmafer @ ==
TaAeE ¥ g WA =fge )

Some Hon. Members rose—

Mr, Speaker: We are having these
Demands discussed today. There are
about two dozen hon. Members rising
in their seats.

st T, Weww Wgied, 98 a7

ARy §4Tr § | qg AMI F G F

qET FT ya9 FA FT F@AH E | T

oA JELAT &I KT SRH WET FIART

TT g AT § Wi ag wwa § g qray

£\ ST FreT @mard wm s =

F qrdt #r o 5T A fadrdr F )

arY 4Y oY aF o wE AG S AL

g ggi 9 F qrr &1 gEe 93T

BET &; @MY O 7wt frer Ay

g ¢ | gafae @3 ¥ 3@ 9T Afaw

AT ax vt @@ & 97

WEOW WENT : H1AAT §3E §7
qaTer ar g qa |

st W TR N ug @9 it
% ar deu fafred £ femizg oT
qTA N w1 R fre ag e
wafan fod avey w1 aYwr 7 frer
A § IT F AT FATAQ {BA &Y
wRT & Aq°m |

weam AgT ¥ fafredr £
fewteg q¢ agq qure gt oA e )
WL IEF q12 WY T AT § HTAAT
axer W ¥ 9IT qgy wg A
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3 za¥ fae gww sEag &1, Afew
& 1 afer wio € wwfad fE Ry, U
Tl #1 § £% gaTa 98T 71 Fowa
2 gFar & | q¥ a899 Wil ¥ €Y
WAz ag qEfeT T & argmr

ft Sie aa dTAT . T8 AT
F FaT9 § gAfAQ 39 H F9 ¥ wW
A el F1 A FAH g8 T
aY&r wev fear arar wifeg

D.V.C.

Shri Mohlmmad Elias:
*869 / Shri S. M. Banerjee:
Shri Dinen Bhattacharya:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether certain decisions were
taken between the participants of the
Damodar Valley Corporation about
future power supply activity of the
Corporation;

(b) the future power requirements
in the Damodar Valley area during the
Fourth Five Year Plan, which the
Damodar Valley Corporation has to
meet as per the Act, and whether
capacity sanctioned so far for the
Dameodar Valley Corporation could
meet the same; and

(c) the steps taken to meet the
difference in case sanctioned capaci-
ties are inadequate?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, Sir,

(b) The power requirements in the
Damodar Valley area by the end of
the 4th Plan have been assumed at
843 MW. The firm capacity of the
Damodar Valley Corporation system
with the sanctioned installations would
be enough to meet this demand, pro-
vided Damodar Valley Corporation
confines itself in future to meet only
the loads in the Valley and gradually
withdraws from its commitments out-
side the Valley.

(c) Does not arise,
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Shri Mohammad Elias: May I know
bow this power in the Fourth Plan
will be divided between the Govern-
ments of Bihar and West Bengal?

Dr. K. L. Rao: Each will receive
50 per cent.

Shri Mohammad Elias: Has the Gov-
ernment invited any international
tender for the installation of the
power plants during the Fourth Plan
and, if so, which country has offered?

Dr. K. L. Rao: No such commit
ment has been made so far.

Dr. Ranen Sen: Is it a fact that the
West Bengal Government wanted help
from the Damodar Valley Corporation
to install a further electric generating
station in that area under the control
of the State Government?

Dr. K. L. Rao: Yes, Sir; West Bengal
Government wanted to develop power
inside the valley on their own.

Shri S. M. Banerjee: May I know
whether this aliocation of 50 per cent
to each State is simply on the basis
of equity or on the basis of their
requirements and whether the hon.
Minister is aware that the industrial
expansion in West Bengal is suffer-
ing a lot because of the non-avail-
ability of electricity and, if so, what
steps have been taken?

Dr. K. L. Rao: The proposals are
consistent with the understanding. It
just happens that the load require-
ments are nearly equal in both areas
and, therefore, 50 per cent is quite
justified. With regard to the further
question about the electricity demand
in that region, we are starting so
many units now that by the end of
the Third Plan we expect a surplus
in that area.

Shri C. K. Bhattacharyya: Is it the
information of the hon. Minister that
one of tpe local, electric trains that
run from Howrah could not run
because of the lack or failure of power
supply?
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Dr. K. L. Rao: Quite so. Jt has
been brought to our notice that the
railways have suffered on account of
the failure but that must have been
due to some temporary failure of the
line,

Shri P. R. Chakraverti: Is it g
fact that the original idea of setting
up the DVC was the integrated deve-
lopment process and, if so, how far
this division of the work will help
that integrated development?

Dr. K. L. Rao: Integration will still
be there because on the power side
we will be having a combined deve-
lopment of power within the Damcdar
Valley area. It is only the irrigation
part that is being transferred to West
Bengal on a permanent basis from
yesterday.

Shri Sham Lal Saraf: After these
decisions have been arrived at between
the participating States, has any
departure been made from the origi-
nal plan about the generation of
power and supply of water for irriga-
tion and, if so, how will it affect the
programmes in the Third and the
Fourth Plans?

Dr. K. L. Rao: No particular depar-
ture has been made.. The area
thought of for being irrigated has
actually increased as a result of
detailed investigations and implemen-
tation. Power which is generated at
present is more than what was expect-
ed at the time of the initial pro-
gramming. '

Shri Prabhat Kar: The hon. Minis-
ter stated that the Central Govern-
ment has received a request from the
West Bengal Government for the
installation of additional plant in that
area. May I know the reaction of
the Government?

Dr. K. L. Rao: The project report is
still awaited from the Weset Hengal
Government.
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Public Premises Act, 1958

+

Shri Yashpal Singh:

Shri Kapar Singh:

Shri Gulshan:

Shrimati Shashank
L Manjari:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

*870.

(a) whether the Public Premises
(Eviction of Unauthorised Occupants)
Act, 1958 is being applied by Govern-
ment to the perpetual land lease
holders; and

(b} if so, in how many cases the
same has been applied and how much
money has been recovered on the
threat of re-entry and damages
without adjudication in a Civil Court?

The Minister of Works, Housing
and Rehabilitatiom (Shri Mehr Chand
Khanna): (a) Yes.

(b) Proceedings under the Act were
started in 32 cases.

As a result of compromises sought
by the lessees, an amount of
Rs. 82,754.37 nP. (including arrears of
ground rent) has been realised in res-
pect of 21 leases.

Wamame fag : T M wFAR
wqF & AT AL H T w7 oA
qrfet & 7 oA WIETTER &Y -
ATET FA(T IT A F AWML FLHF
FATAE & et ?

oft AFT AT WA : XH KT AFTAT
¥ 1€ qroqE T § 1 I A IOF
e oA § 1T e faew feew
& & fora § 92 qF od T § 1 T
oF At faer o wY qreaw & v B
AEEAFY FLAT &, AT FE oA IS
AT &, A1 dF 07 STATHE MfHAT
IR IW T AGATY | AT FEATAER
g1 ¥, A FFES FT qav § fw A
w0
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t gmaw  fag - 9 qt-mmET
®ra &, o g 9F &, 9 9w 9 Wy
TE FYT AL LI ?
ot AP @AY F A 5 (FAT Y
fEgar & | ¥ INT &Y o o &
TE—TF 0 7, g EY K 9T,
€@ 7% | fooct } A w1 9w T
AATE WA TSTT ATEAT &, AV
gTFIT F J@AT TEAT |
Shri Kapur Singh: May I know why

the Government insists on retaining
this coercive power against the

citizens in civil disputes of this
nature?
Shri Mehr Chand Khanna: [t iz not

a coercive power against the citizens,
but if they indulge in breaches and
go against any terms of the lease,
action has to be taken. If there are
certain betterment charges to be
taken by the Government in regard to
the lease, it is not coercive. It is our
right.

Shri EKapur Singh: Why should
they not go to the court of law as
ordinary litigants?

Mr. Speaker: There is a law passed
by this Parliament.

Shri Kapur Singh: Why do they
insist on retaining this power now
when it is found to be coercive?

Mr. Speaker: Order, order. Shri

Onkar Lal Berwa.

s HiE a™ @ SN T
FTHFIT T A9 Fo9 # AT Y, IWF IAC
AF T & T S 9 Y, fewdde
1 q7E ¥ wEdr @ w7 fay W §
oY fo el Tany @y § SR gt }
w9 fregd avet 93 S gare $ 4
qET & | Fr o A @ v gw & 0w
qrafeat &1 9w w@f fasar g 7

ot AFT I @A : 4T AATT §D
wE |
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ot wiere e {aav: o g
g

&t garorw fag - W gg A AT {7

ot AT W W oWy g9 7

St WiETa™ @ ;0 AT I
ana aw § e wfi 9f aeadl & 9y
§ afsiw A Arw # I St
g7

oY AP W WA A I @
faeet & oY FT wF qwA F fea fi
g | ofar fE 7w, WA AT
Fzqd F AATAT §, TAA! [ATART
FAT §, A FTETLA I T FAAE!
T § | P AF A I I
HT AT &, AAAT I T A AqFT
AT Y, 9 AT FF AT W =W F
AgY srar qr /YA W F IR {1
wt AgY A g
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Samadhi at Rajghat

*871. Shri D. C. Sharma: Will the
Minister .of Works, Housing and
Rehabilitation be pleased to state:

(a) the up-to-date progress made in
the construction work at the Samadhi
of Mahatma Gandhi at Rajghat;

(t) the expenditure incurred so far;
and

(e) the time by which it is likely
to be completed?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Work has been com-
pleted on the main Samadhi, includ-
ing the courtyard, the marble barriers
and the surrounding earthen mound.
Work on the development of the land
around with gardens, artificial canals,
etc, is in progress.

(b) Rs. 34 lakhs.
(c) Some time next year.

Shri D. C. Sharma: May I know
how long this work around the Sama-
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dhi, with the artificial canal, ete. will
take for completion?

Shri Mehr Chand Khanna: I have
said that we hope to complete this
work sometime next year.

Shri D. C. Sharma: What arrange-
ment will be made for the recurring
expenditure that will be incurred on
the upkeep and maintenance of the
Samadhi and has any outlay been
made for that?

Shri Mehr Chand Khanna: The
recurring expenditure is paid by the
Government of India. There is a Raj-
ghat Samadhi Committee which has
been set up. There are certain Mem-
bers of Parliament from both the
Houses also represented on that com-
mittee, and the whole matter is looked
into. They formulate the budget and
that budget is sent to the Ministry
of WH & R; it is looked into and
sanctioned.

Shri D. C. Sharma: What is going
to be the approximate recurring
expenditure, the annual recurring
expenditure of the Samadhi, when it
is completed?

Shri Mehr Chand Khanna: No
idea; that is a different question.

»f} T AgT qrvdg ; garfy-fratr-
T & A ¥ F 08 st wvgan g
T AATE & g Ay N gara
s a1 {6 argfas sirer #, sei ag
#t guify aft g€ 4, 99 #ed & oF
fafor Y, et 9 @& 4, @ife gt o
aY gard vt AR wg A g,
 aratiead g @8 717 9T 9§ F arg
feg sFewd 4w far gwr w7
IAFT et a7; afz gr, Ar =¥ A F

Far wriAEy gl ?

S AET T @R T AT A AT
awrfy &1 gaTe 27 IHT HAAS ¥
a9 ffae ¥ ogawr dar §
e gar ¥ gafaw gw X
Fert 1 uF mirdsz, qgT, gF feqr
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Ak g wrun WX E dew
A FT TEE |

Shri Ranga: May we have the assur-
ance that since the birth centenary of
Mahatma Gandhi comes in 1969, by
that time at least Government would
be able to complete the execution of
the whole of their plan with regard
to this samadhi?

Shri Mehr Chand Khanna: This
work should be completed sometime
next year and I shall see that it is
done.

off wgaW : a8 WA AR
g fw 7av 7 g @y & forg faw
b o w15 gerear wifd; W g
ar feaEr

oY AET A7 &N/ F AT ST |
gAR o gEhem Ay § I feaw
fariaeg T F dawe fFg A1 Hro freTqTgo
o T FT W § |

Shri Kapur Singh: May I ask
whether the Government realise that
in view of the extensive dispersals of
the mortuary remains of Mahatma
Gandhi, the construction in question
is not a samadhi but a stupa and if
s0, do Government propose to change
its nomenclature from samadhi to
stupa? '

Mr. Speaker: He says, because the
ashes were dispersed at different
places, this cannot be called a sama-
dhi of Mahatma Gandhi and it can
only be a stupa. He wants to know
whether the Government propose to
change the nomenclature?

The Prime Minister and Minister of

External Affairs and Minister of
Atomic Emergy (Shri Jawaharlal
Nehru): I do not understand how

this question arises and how it
becomes a stupg because some ashes
were sent to various places. Actually
the cremation took place at that spot
and therefore it is a samadhi
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Shri Kapur Singh: In explanation,
Samadhi would be a place where all.
the mortuary remains of a cremated
person are in situ?

Mr. Speaker: We cannot enter into-
an argument over that.

Shri Hem Barua: Let them have a.
stupa at Brahma Kund.

Mr. Speaker: What should I do-
when there are so many scholars?

Shri Hari Vishnu Eamath:
are no less,

st Ho HWlo AN : TAG TgA TH
AT & T 3 AT WAT AT A FEy AT
& o1 g FEgFNT WE gom, ar T
a1 #1 ugfamra <& oA il e |
R ag wfefeew g A ag  fagom
"R 7 97 91, WY AL, TErSAY FT
6 TaWTa qT—ag WA F ASeAr
Q—, 994 WY qF g WO ¥
g siAeT wear g w48 e wgy
T 8w awi O feaRre o sega
g1 &, ag T AreA g & fe ey of
F1 ¥ F1 UF G § a7 5 fgav qar §
AT FAF L H TG FAT AT 7 47
gqTe §, FifF IEW g are # FEr
farr 47 |

WER WEEY . WAAT G
CHEAWA &, GATT T WG 7 707 |

I am not allowing it. Dr. Govind
Das.

Shri 8. M. Banerjee: An assurance-
was given in the House, Sir.

o Mfar W : Rt % wwifE
F 9T o F AFrNT F7 W@ §, w90
agt T e gear 1 A wqre g6 ?
g aT A qTE A AT AT AT

Qr 8 vud e fawant & o of
Ty’

oft frge o wwT: @t aw gty wr

e H & g TOT 78 & F emif
g fwe frd ar AR 90 T W@

You:
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‘@ dr w2aA Y, 8 9% I8 aAw
I F1 G Q1 AA, TOAANY A,
@ IF 1 W I T TG
T FT AT A ¥ M I
FIEEAT FT AT @I I FH AR
A HT QT | 7 WIHWAT W @7 74T |
Tg #faae ¥ A T R IR oW
fafreed & 2@ aodfiw @Y v &
e AT F A€ T Fid w80 AT
fa2t Tre ufcar & ur e 91X ofar
#FIZM 1 A I TS TN FT QA
T

Shri C. K. Bhattacharyya: Will the
hon. Minister kindly state why the
words He Ram have been removed
from the top of the Samadhi, on
which the Prime Minister himself

commented when he last saw the
“Samadhi?

Mr. Speaker: That question was
-answered last time. Those words
have not been removed; they are
there.

Shri C. K. Bhattacharyya: They
are not on the top of the Samadhi;
‘they are on the sideg of the Samadhij
and not visible.

Shri Mehr Chand Khanna: We have
got this Re Ram inscribed at two
places now, one on the Samadhi itself
and one at the place where flowers
are laid....

Shri Jawaharlal Nehru: They are
there at both the places; on the top
as well as on the sides.

Delhi ‘C’ Power Station

+
( Shri Hari Vishnu Kamath:
Shri Mohammad Elias:
Shri Dinen Bhattacharya:
| Shri S. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

*873.

(a) whether the inquiry into the
causes of breakdown of the ‘C' Powes
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Station of D.ES.U. has been com-
pleted; and

(b) if so, the findings and conclu-
sions thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement giving the requisite
information is laid on the Table of
the House.

STATEMENT

The Delhi ‘C’ Power Station was
shut down on the 5th March, 1964 due
to certain vibrations which developed
on the Turbo-alternator unit. The
vibrations were first noticed on 3rd
March, 1964. The machine which is
still under the period of guarantee
has been examined by the engineers
of Messrs. Mitsubishi Shoji Kaisha
Ltd. of' Japan who had supplied and
erected this Plant. After inspection
of the machine the firm’s engineers
have expressed that the vibrations
were due to slight change in align-
ment between the turbine and gene-
rator. The machine has since been
realigned and put back into operation
with effect from 24th March, 1964,
and the behaviour of the machine is
being closely watched. The machine
1s declared suitable for commercial
operation from 1st April, 1964. No
definite conclusions as to the cause of
the vibrations have been reached as
yet and this can be expected only
after a few days of operations of the
machine under different conditions.

Shri Hari Vishnu Kamath: Is it a
fact that not a single engineer could
be found in the whole country to
rectify this defect or fault, and thus
foreign technical collaboration has
virtually resulted in India’s complete
dependence on foreign technical
know-how and commercial interests;
if so, may I know what remedial
action is being taken or contemplated
to overcome this pathetic backward-
ness in specialised branches of engi-
neering?

Dr. K. L. Rao: It is quite true, in
the absence of manufacture in this
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<country it is indeed difficult to be
able to find the reasons for the defect.
It is hoped that with indigenous
manufacture in the course of the next
three or four years we will be able
to overcome this defect.

Shri Hari Vishnu Kamath:
By what measures?

Dr. K. L. Rao: With the increase of
indigenous manufacture it is expected
that sufficient knowledge will be
gained ingide the country to be able
to attend to this kind of defect,

How?

Shri Hari Vishnu Kamath: What,
Bir, was the reportedly fabulous
amount spent on the erection of the
plant and, as is said in the statement,
was some sort of a non-alignment or
wrong alignment the cause of this
‘break-down? If that is so, will the
hon. Minister state firmly that he will
keep this potent secret to himself
and not communicate it to the Minis-
try of External Affairs let their faith
in non-alignment be shaken?

Dr. K. L. Rao: The Japanese engi-
neers who have come down to look
into this have rectified the defect and
the machine is now working. They
have not yet given a report as to the
exact reasons why this vibration was
‘there.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. The state-
ment says something about non-
alignment. 1 am reading from his
.own statement.

Mr. Speaker: Does it say “non-
alignment"?

Shri Hari Vishnu Kamath: 1t says
about wrong alignment.

Mr. Speaker: Where is the non-
alignment in that?

Shri Hari Vishnu Kamath: It was
wrong alienment then: now [t is non-
-alignment.

Mr. Speaker: He should keep him-
self aligned to the question.
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Shri Hari Vishng Kamath: I am
trying my best. The statement is
confusing.

st WiwT o™ qaar: 90’ qET
T § T2 g1 ¥ 9 o= g% fawer
7 fam & T gwn @, a feam &

o1 & AT T A FEFRT F WA (70
STCAT AT AAAHE TIH) TETET FH(T ¢

Dr. K. L. Rao: Actually we have
gained in this operation because we
have got cheaper power from Bhakra.

st wiwre wW g TR
o ! FidwT § FE W@
qr qEAHT TR F !

Dr. K. L. Rao: This will be borne
entirely by the company.

Shri Pem Barua: Is it a fact that
the hon. Minister in one of his
moments of introspeetion said that
our Indian engineers must learn the
technique and he went as far as to
chastise them in a very mild way; if
80, may I know what steps the Gov-
ernment have taken to equip our
power engineers in the know-how of
these plants?

Dr. K. L. Rao: It is quite true that
Indian engineers have got to gel
advanced knowledge in the manufac
turing operations of these machines
That is why we have, as T submitted
at the time of the Budget Demands
a proposal to have two institute:
opened, one at Bombay and the othe
at Neyveli, in order to train person
nel in this regard.

Staff Quarters at Petrapole

*874. Dr. Ranen Sem: Will th
Minister of Finance be pleased t
state:

(a) whether quarters for Lan
Customs offices at Petrapole at th
Indian Border have not been occupie
by the Land Customs staff for lack ¢
security for the families of the staf
and :
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(b) if so, whether Government pro-
pose to construct quarters in safer
areas?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Lack of security was not
the only alleged reason for which the
quarters have not been occupied by
the staff. Out of the 44 quarters con-
structed at Petrapole, three or four
have already been occupied.

(b) Does not arise as the quarters
have already been constructed.

Dr. Ranen Sem: May I know if it
is a fact that these staff quarters at
Petrapole which were not occupied
for a pretty long time were occupied
by a battalion of the military per-
sonnel and yet rent has been deducted
from the salary of the staff who have
not occupied those quarters?

Shrimati Tarkeshwari Sinha: It
was not due to non-availability of
quarters that the staff did not occupy
these quarters. In spite of all the
persuasion, it has not been found
possible to make the staff occupy these
quarters, up to the present moment.
The hon. Member made a reference
to rent. I may say that as soon as
they occupy the quarters the question
of reduction of rent would be con-
sidered. Unless and until they occupy
the quarters, it cannot be considered.

Mr. Speaker: The question was
whether rent was charged in spite of
their not occupying the quarters.

Dr. Ramen Sen: And military per-
sonnel were occupying them.

The Minister of Finance (Shri T. T.
Krishnamachari): I have no informa-
tion. Obviously, if somebody else is
staying there, rent cannot be charged
from the staff. Otherwise, rent is
charged and deducted from their
salary. At the present moment, I
have no information.

Dr. Ramen Sen: Sir, notice of this
juestion was given long before. Yet
the Minister says he has no informa-
lon. This is a border station. Their
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main complaint is that rent is deduct-
ed from their salaries for those quar-
ters which they have not occupied
for want of proper amenities. They
have written to the Minister also in
the matter. This is a very serious
matter. '

Shri T. T. Krishnamachari: If the
Chair would be pleased to go through
the question, it does not say that the
quarters are occupied by somebody
else and yet rent is charged, which is
the allegation made by the hon. Mem=-
ber just now. I do not know if it
is occupied by anybody else; it might
have been temporarily occupied. If
that is so, naturally, no rent is
deducted for that period. If the quar-
ters are there and people do not
occupy them, naturally rent is charged
and deducted from their salary. But
if somebody else has occupied it and
such occupation is allowed by Gov-
ernment, certainly we will not charge
rent from the employees. As I said,
I will make enquiries and find out the
position.

Shri Prabhat Kar: In view of the
fact that the quarters have been con-
structed in close proximity to the
border and in view also of the fact
that today the border situation is very
bad, may I know whether any excep-
tion will be made in the case of
officers who stay far away from the
border with their families and no rent
will be charged for their quarters?

Shri T. T. Krishnamachari: This
again is a question on which there
could be difference of opinion. The
Land Custom Officers have to remain
in the border; they cannot be far
away. If the quarters are constructed
miles away from the border, the com-
plaint will be that they are too far
away from the place of work. The
whole matter has been looked into by
the Chairman of the Customs and
Excise Board along with the Addi-
tional Secretary of Revenue Depart-
ment. We are trying to accommodate
them in some matters by providing
electricity, by providing some com-
munications etc. But all the demands
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which are not of a standard nature
could not be complied with in the
circumstances of the case.

Shri Daji: Am I to understand that
if quarters are allotted and they are
not occupied for whatever reasons,
rent will be deducted from the salary
of the person concerned?

Shri T. T. Krishnamachari: Cer-
tainly. Quarters are provided for
these people and they are asked to go
and stay there. If they do not go
there, the house rent allowance which
is given in some cases will not be
given to them; in other cases, if they
do not occupy the quarters, rent would
be deducted from their salaries.

Shri Hem Barua: In view of the
fact that during the last few months
Petrapole has become the honeycomb
of Pakistani espionage activities and
there is threat to the life and property
of the customs officials, may 1 know
whether Government or the Finance
Minister has taken up with the Home
Minister the question of giving them
protection against the vandalism of
Pakistan?

Shri T. T. Krishnamachari: The
position that is envisaged by the hon.
Member could obtain in all cases of
land customs. As you know, we have
quite a very big land border. Natu-
rally, if the security conditions are
something which have to be improved
upon, it will be done from time to
time by the deparment. I cannot
say here categorically that in this
particular station the question of secu-
rity has been taken up by me with the
Home Minister.

Shri S. M. Banerjee: The hon.
Minister has just now stated that
under the rules if they do not occupy
the quarters which they are entitled
to they will lose the house rent allow-
ance. What are the specific reasons
for their not occupying those quar-
ters? Is it because there are no ameni-
ties available to them, which are
generally available to human beings
elsewhere? They have no proper
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amenities at all. It may be looked

into.

Shri T. T. Krishmamachari: That
would be a reason provided by them
for not occupying the quarters. As I
said, it is in a border area. The ques-
tion of balance of convenience has go$
to be taken into consideration. These
quarters have to be near a place where
they work or they could be some-
where further inside, in which case
there are other disadvantages. The
balance of convenience, according to
the Department, was to build the
quarters in the border area. If some
amenities should be provided, we are
trying to provide them. But it may
not be possible for us to provide all
the amenities they have asked for.

Shri S. M. Banerjee: Sir, I rise on
a point of order. This particular
question had been tabled 10 or 15 days
or a month ago and all the answers
which have come from the hon
Minister are all based on hypotheses.
He does not know anything. He has
said, “If there is no amenity, it will
be done; if there is this, this will be
done”. Do we expect these sorts of
answers from the hon. Minister? We
take enough pains in giving notice of
questions. Certain supplementaries
are anticipated, but the hon. Minister
has given replies which are based
neither on imagination nor on facts.

Shri Ranga: May I also make one
suggestion in regard to this point of
order? Most of these questions are
put in a general manner in just one
or two clauses as compared to the
earlier practice of giving as many
points as possible so that the Ministers
also would have prior notice gs to
how they should prepare themselves.
We are also finding it difficult to ask
supplementaries. I find that they are
also put in the same kind of difficulty.

Mr. Speaker: I feel, he has answer-"
ed the point of order. Next question;
Shri Balmiki.
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The Minister of Works, Housing and
Rchabilitation (Shri Mehr Chand
Khanpa): May I answer both ques-
tions Nos, B75 and 876 together?

Mr. Speaker: If it is so convenient
to him, he may.

Shri Mehr Chand Khanna: They
have a bearing on the same subject.

Shri Daji: No, Sir.

Y H®T AT AAT 2 FAT AAT
g

o ¥FT =T «_Aq
g =37 =)

AT qAT

HATq gz
+
Cafy qTesve
*5ey. % st diETeAT qTAT
(o gfe fao wwa

7 famim, s W@k gk
B qZ FIA KT TN KW iF

(%) 7ot 77 &9 & & w97q
grew w7 g7 0F w7 fAEmy €1 /e
ST RNE,

(=) =@e &, ar ges F1 g
g7 fF9 00 & gETAT WT @
T

() 4 @st Har @ =AY
w4 fArma fey sl ;

() afy 7, a ga% Fa1 FOOT
&, w1

(¥) 3% oftormeass HofETe
fraxr sANT gArET g ?

faafor, sram oo gt WA
(v Ay wx wwT) : (F) F

(&) =g aaw sax: §7H T waww
WAl 901 9 AW qL%Y H Ig
g a<g dfewrd ¥XRT ¥ R0
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() 8% (¥). Fa&r § seqrar
FAIRY fAwmer AR, A FE qEE
H fedt et o 9T A § v .
BET AT AT FET GO T
5 T w3l & o= A #3 m
WM ErEw AT T ALY A AT |

(3) zw& =94 A & I3 w4~
IR £ ?fﬂ'q qot & 3o FTHIT
wafad &1 wgd Aot & FHafi
®) worg & A fF 7 aTg @ew
falwzz #1 grgT 91 1 o5 =ifs
T § owmar adt AT 3 o
T AT 9 IEAAT H ¥, 91 7
T A, OF F1 OF 90 IR FETHT
A 671 faw 0f 2, oF 7 39 Zred W
A F FEIE KT TETC FT Frm B
HITT AT 9% ¥ I TEA(T T GeAFIL
FT faar &)

garr Aoy ¥ wrafEr ¥ ¥ oe
aft q7 T, uF F gefer 3 fra 3
95 &1 I ZEew fafaEe ¥ w7 R
® Twewfa frame & omA gg
W fagr &

[(a) Yes.

(b) It was only partially under
State management. From the 1st
April, 1964, it will be completely in
the public sector.

(c¢) and (d). Only such members
of the temporary staff as do not hold
any permanent post in the Central
Government or do not accept alter-
native posts offered by the Hotel
Janpath or by Government or are not
selected by Hotel Janpath will be
refrenched.

(e) 22 members of Class IV staff
and 30 of Class III are affected, Class
IV staff was advised to apply to the
Janpath Hotels Ltd. Ome did not
appear for interview and 3 were not
selected. Out of the remaining 18
persons who were selected, one has
found employment in another Gov-
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ernment office, one has accepted the
offer of employment in the Hotel and
the remaining 16 have refused the
offer, '

Of the Class ITI staff, 9 were not
selected, one has resigned, 18 have
been absorbed by Janpath Hotels
by the Directorate of Estates.]

st AEHEY W7 qg @ 2 fF
®N AT g F FAA §, NP F
fady 3 w2y & g T fa ¥ g
& o W § FAAT qTwTaee of 2
QANTT F AT F 9 §, I7 77 qfqw
T =g 2, AfFw fET o 37 X
wfew w9 fad ™ 1 gl aw 7@

WS NERT : T UF &7 a9
g sy difey

st WEHIwT . FUT I FT EET
ff mr & a1 wgT Y F ol o
Tt AT & ST | Tear g fE
o 2

it RET w77 WA : qT gEET ALY
g1 aF T At ¥ gwedt g
o9 FifeEzqu gee. ...

ot W cpwedf & wmaE o
fod 97 F freme @ &)

ot AT w wWT G FL A
ERE AT FIMT AT q T@E F Yo
wrafAal w1 A grew ¥ g ¥ &
w1 & w5 &7 are § & smw
§T TIdT @ fa% Yo #T g7 WX
T FT E¥ | AT T T aga
T IF W IN ST wiwE TT A
37 A w7 & w7 faur) 9w gw
% ! qfeqd FqT F F w1y A A
FIST T WIHE LY T FT 97, F
for oot agY o7, g7 7 97 ¥ &+ 33
®1 @ fqar) naddz w=TE S Yo
T AT TE X & Yo F) 7w fwwr | gt
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39Y wrafagl § ¥ g7 7 353 &7 9
g &1 e qfewa 9 & fF wq oY
fegwde grar & 1 aq ¥ fiw gav &
Iq & Aifew g4 & 1 A On
7 gag faer off &, N W ohFE U F
T T fasr & 1 &7 3T w1 Ao fgarg
# fo & gam T Frfa w1 3G | Wi
& WFE @ 7 ¢ A § fawamw
fewrar wrgar g £ o 9o Tecgo o
FT ATU WEFAT 8, §HE A g |
ITH FFE T TR X IT FT AT GEL
gvgar | & fer #1 fagraar aE
qQrEAT | AfFw smT vt g1 T
s=gr 71 &, F fEEr ¥ faef a@
F1 @er Iz@r 7 fadr goy (fer
FT 82T ISET, A7 ®& FTH I THAT
&1 AT F AIT FEEHE A Yo, Ko o
U3 Far g a7 o & fd 9w A
gfaw &% 9 g1

st gredte ; wA S are §
¥ Tga ¥ 3 w2 9w waw g o
T st fawurtt &, @< & «fal
& & oy o7 @ § ¥fFw aff § oo
oAl & fad OF AT &Y, Y uA @
ang &, A FTH $T 6 §, 7 -
ar wr & owr & ag wwy ooy
T Fawde ¢ ag wafdesw o
doifzew ®1 @dtd T @I &

ot APT T @R/l T AT
" qA 15 OHT % Fgendi )
T ST A1 T I AT AEFIAIT T €A
F 3 ol oy Fa v avam & @ 2%v
wreH! & Y fF ¥ I e a9 Y, T A
¥ aFdad °F ®7 AT I¥I WA
w foar | faw safeg o fear
a7z W€ AT A G IF

st WieTT o AT T I
e & my weard e a7 § oAt
& S wrga g 0% #ar 9= g
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AN A A fE T Frwmm A
T R I F & forar o F s
e § e wergdd & aoere & ara
AT O E, A A ¥ ¥ fEaa
R FT o § 9 fradt fte &%
- E

ot AT T AT : AR, I AT
g AT g QO gEA AR ..

ot WiETT W qT@r - gL gEAra
W F gRIT L T AT A 77 Ay o

eI WEA . AT a1 2 e

sft T ;T WO FT =R
Far @R & g g SrE

wTR WERT ¥ WA A
3R ST A A AT

St AT TR WA F AT & G
T E L F X @ aury At w0 2w
agi TG AAAT T5FTE F A WA AT
qam # ot fear g fF 29y wmedy
FrE 3T H F Y A AFD WL
€ ], Yo HEAN A wAAHE F A
9T A ¥ ¥o w AHL ATRT FE R
77 I F gwedf 1 F I F & w0
AT @A FI AT E N K HAAEA
gTe A Al ¥ FA e g
f& & 37 & "9 d57 & fay A E
AffT oF St #1 wwErE FZ | AT
AT JEFH TR AFIEAFITF
for faet wredt &1 7E W@ AT
wifs g3 Pasa g FIqes a1
Tmar 39 F far 3 fom €1 e 7 &)
affr gmi AW gRwm A @ &)
# T TF MIA FT T7g g0 AR 9T AT
SIArZT F7A &0 F@AA FEIAT

Shri Hari Vishnu Kamath: Is it a
fact that these unfortunate victims

have made petitions and representa-
itions with regard to this matter but
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these have been summarily rejected
without any hearing or consideration
whatsoever?

Shri Mehr Chand Khanna: The
hon. Member knows all about the
Constitution House., 50 of them....

Shri Harl Vishnu Kamath: I am not
referring to Constitution House. I
am referring to Janpath Hotel.

Shri Mehr Chand Khanna: I am
just saying that we tried to accom-
modate everyone of them in the Lodi
House. I am doing the same thing
here. If my hon. friend calls those
who are being retrenched as un-
fortunate, I certainly feel sorry for
them, but I have assured the House
that I want to engage them and 1
want to employ them. The moment
vacancies become available, they
shall have the first right in my Minis-
try to be absorbed.

Shri Hari Vishnu Kamath; He has
not answered my question. I want
to know whether the petitions and
representations have been summarily
rejected or not. "

Mr, Speaker: He has already pro-
mised that he will look into thosc
cases again, !

Shri Hari Vishnu EKamath: I want
to know whether at the moment they
have been rejected without any con-
sideration,

Mr. Speaker: If the hon Member
has got any cases he may bring them
to the hon. Minister's notice.

Shri Hari Vishnu Kamath: He is
evading an answer to my question.
1 wanted to know whether the peti-
tions and representations had been
summarily rejected or not.

Mr. Speaker: When the hon. Minis-
ter has said that he is prepared to
look into those cases, why should the
hon. Member put that question?

Shri Mehr Chand Khanna: This is
not correct. Some of the notices
which my hon. friend Shri Balmiki
brought to my notice this morning
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are not such as are going to expire in
the next two or three or four days.

Shri Nath Pai: While welcoming
this reiterated assurance that no em-
ployee will be deprived of his job and
that he will be providing them with
alternative jobs if not in ' the same
place, may I know whether when-
ever those jobs were offered they
were offered on a basis which was
absolutely to the disadvantage of the
employees? Since the hon., Minister
has denied this earlier, may I cate-
gorically point out that an employee
drawing Rs. 195 currently was offer-
ed a job on Rs 160, and if he says
‘No’, another employee is brought?
It that is so, may I know whether
this is fair and whether we should
allow thc impression that nationalisa-
tion means loss of privileges and
rights of the employees? May I
finally ask him this question? Since
he has given a long reply, the ques-
tion also has arisen like this.'

Mr. Speaker: Because he has given
a long reply, should the hon. Mem-
ber’s question also be long?

, Shri Nath Pai; Otherwise, the ques-
tion would not give satisfaction. I
have been good enough to welcome
his assurance, but the fact remains
that whereas retrenchment is going on
on the one hand, on the other, for the
same jobs employees are being rec-

ruited. How does the hon. Minister
square these two things, retrench-
ment on the ' one hand, and rec-

ruitment for the same jobs on the
other?

Shri Mehr Chand Khanma: Those
people who were serving in the
Janpath Hotel for all these years
were not the charge of my

Shri Nath Pai: That is only a tech-
nicality. The hon. Minister ' is un-
mecessarily bringing in the Volga
affair. The House would not get a
clear impression if he brings in the
Volgas. The Volgas were the Gov-
ernment caterers there. The hon
Minister is unnecessarily bringing in
the Volgas. I do not want to attack
those people, but those Members who

87(Ai) LSD—2.
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do not go into the details will get
misled. It is not the Volgas whom
we are concerned with, but, we are
concerned with the Government of
India management.

Shri Mehr Chand Khanna; There
was a dual control of this Janpath
Hotel. It was under the administra-
tive control of the Directorate of
Estates and the caterers were Volgas.
This had gone on for a number of
years. It was decided that we should
convert the entire institution or con-
cern into a public sector undertaking
which we have done. Those persons
who were with the Volgas and who
had been serving there for all these
years were equally poor and they
also belong to the same category,
and we have absorbed those of them
that suited us, and as I have said,
we have taken over about 243 or so
out of about 250 or 260.

As regards Government' servants,
they were the officers of the Direc-
torate of Estates. We have re-
trenched only the lowermost but we
propose to take them in the other
hostels under construction. Again,
as I have told you, it may be 7nly a
temporary retrenchment subject to
the examination of their records. If
after examination the ' records are
found to be good, I propose to pro-
vide them with employment very
soon.

Mr. Speaker: Shri Sheo Narain.

Shri Daji: On a point of order. The
question that had been put was speci-
fic, but that has not been replied to.

Mr. Speaker; Order, order. I have
called the next Member already.
The point of order does not arise
now.

oft form arovaw : & ST =R
g fF oY Yo w4 TN ¥ wIAN Qo
wY 30 A< feay &, F|T I MG gHY
s &7

ot AgT WA WAy ;S IR &
S WP A FIH FI § ITAF Y
® A ¥ fear &1 T & A FiEEgT
gIw # fem, 4=t w8 ¥ ofvody
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®CRE | EEET QY e wrRfAg)
N A ¥ age W9 I whew
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fet ¥ ar g3 7 79 FT I

Shri Namblar: What exactly is the
reason for the retrenchment of these
men who have put in eight or nine
years of continuous service and who
have no blemish in their records, and
many of whom have been made
quasi-permanent? Why should they
be retrenched at all, when there are
vacancies? It is only a question of
change of management, but Govern-
ment continue to manage it

Shri Mehr Chand Khanna: I have
just stated that in the conversion of
the Kotah House into a Defence
Hostel, the demolition of the Consti-
tution House and the conversion of
the Janpath Hotel into a public sec-
tor undertaking, some retrenchments
were inevitable and had to be made.
But we have retrenched only ' those
who are on the lowest rung of the
ladder. We have made no discrimi-
nation, and we have gone to the
lowest man possible. That is the
general ' system with Government;
whether a person is temporary or
quasi-permanent, those who are to be
retrenched first are those from the
lowest rung of the ladder.

=} Yo No Smi’: mm.
ORI FHATCET &1 gifam w<mm
& qmifas we ST wifaw ¥ e
W FAIE WA & & ST GG g
A &Y e W) w43 T
qEEAT & wEfel # g Jd g
ot g EfalEdr aiE A 9w F0
W A a7 giaT § | & AT Srgan
5 o & i a@d e ¥
Wil X AT A G WA
wEFN aral 9% #4Y ey frar onar @,
gfefedt mfz & @ §, 7R g7
wi areerAfer v 7 & W ?

AFRIL 2, 1964

Oral Answers 8758

WEIW WEAW : 4g Ay IFW war
fear g1
st fagrw fag @ & ST SR
ffosr meadigfm o & 3y
oY g% faegw g owed g
frg T & s St g Tt w
T Y ITH Ao T AT feT a
feay may &7
St AET W AW : WL HITEHT AQ
wefagl & 97 wefdl & #qew & ot
¥ 7 g # ai qiw ara-ara @
FHFTH FLG A, dT I § ITEY
gl M fE oAy g A
WYY, T X TR TG IAF A F7
@ FX g @raan 1 feege @
mar w0§ @ fAar ) § ¥
FAT 71 [, A AL R faegw
U wreHt &1 foar o § A qo
mvefwal a7 57 Sz & fadrs fear v
2t F = AU AT i fwrw G o
agq N9 ® wHafl w g
+
=t wgaATT @
{‘ﬂi‘i:
*zu%.< o HiER " F@T
Lﬂ?ﬂﬁﬂfﬂg:
Y FreHE
T frwfo, s & gaata
AT qg TaT 1 HUT F4G F
(%) 7 7g &= & f& 7oerdy
greedi waly T grew, dwT w1,
@YY grew, T gRed, Wiy
gew, oAg W afEd T greew
& 7 Iqd A F sHAfwi 9 gelr
¥ Nfea 2 fag e g ;
(=) afz &, @ g9 q@ & Tfew
T H I §; A1
() %7 Y Y Faferm Qe

ﬁﬁmvzimmﬁa__?



8759 Oral Answers
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It is a same question. I have al-
ready answered it in reply to the
previous question,
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Dr. L. M. Singhvl; The Minister has
said that these notices have been
given in consequence of the conver-
sion of the Janpath Hotel into a pub-
lic sector undertaking. We would
like to know in what manner, under
what provision of law, it has become
necessary, merely because the hotel
has been converted into a public sec-

tor undertaking, to remove these
people from service.
Shri Mehr Chand Khanna: I have

answered it.

ot i At g7 : ¥ FrAAT
ATeaT § o 78 St oTg T FAT R
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St AT T AW A g T@)
AT | & AT FTY FTAT AEATE

Shri S. M. Banerjee: The 'main
question which is agitating the minds
of those employees whg were trans-
ferred from other departments to
Janpzth Hotel is whether their ser-
vices are likely to be transferred to
other Government departments with-
out any break in service and loss in
emoluments. I want to know whe-
ther this decision has been taken by
Government, and if not, why?

Shri Mehr Chand Khanna: I can-
not give a categorical assurance.
Quite a number of them from these
hostels have been diverted to other
departments of the Directorate of Es-
tates, and have been absorbed. So
far A< the nthers are concerned, T am
prepared to look into that.

WRITTEN ANSWERS TO
QUESTIONS

C.G.H.S. Ayurvedic Dispensary in
New Delhi

*863. Shri Bhagwat Jha Azad: Will
the Minister of Health be pleased to
state;

(a) whether it is a fact that the
number of patients in the only Ayur-
vedic dispensary under C.G.H, Scheme
at Gole Market, New Delhi has been
increasing steadily; and

(b) whether any Ayurvedic dispen-
sary under the C.G.H.S. has been
opened at Vinay Nagar, New Delhi.

The Minister of Health (Dr, Bushila
Nayar); (a) The attendance at the
Ayurvedic Dispensary under the
C.G.H. Scheme at Gole Market has
been fluctuating during the last 10
months. The peak attendance which
was in the month of May, 1963 was
4928. In February, 1964 it was 4063.

(b) No, Sir. A proposal to start
another Ayurvedic dispensary at
Barojini Nagar is under con-
sideration.
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Eastern Zonal Grid
864 J Shri P. C. Borooah:
\ Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the question of crea-
tion of a unified Zonal Power Grid
for West Bengal, Bihar and Orissa
and the D.VC, was discussed at a
meeting held in Calcutta in January
this year; and

(b) if so, with what results?

The Minister ' of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes, Sir. At the conference conven-
ed at Calcutta on the 29th January,
1964, the concept of an inter-connect-
ed power grid system for the States
of Orissa, Bihar and West Bengal and
the DV.C. was accepted. The com-
position and functions of the regional
agency were also agreed upon. Aec-
cordingly the Eastern Regional Elec-
tricity Board, has been established.
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Review of Indo-Nepal Excise Refund
Cases

*872. Shri Maheswar Naik: Will the
Minister of Finance be pleased ‘to
state;

(a) whether a Joint Committee will
soon be set up by India and Nepal to
verify outstanding cases of refund of
excise duties by India to Nepal;

(b) what is the extent of annual
refund accruable against India; and

(c) how and why such refund
accrues?

The Deputy Minister in the Minis-
try of Finance (Shrimati Parkeshwari
Sinha): (a) Yes, Sir. A joint audit
party consisting of representatives of
the Government of India and His
Majesty’s Government of Nepal is
likely to be set up shortly to carry
out a detailed item-wise check of the
pending claims for refund in the
various Collectorates of Central
Excise.

(b) The amount of Central, Excise
duty refunded to the Government of
Nepal during the last five years is as
follows:

(Rs. in lakhs)
1959-60 1,39
1960-61 84
1961-62 81
1962-63 1,07
1963-64 1,98

(up to Jan, '64) !

(¢) The refunds are on account of
excisable goods exported from India
to Nepal. By an agreement entered
into between the two Governments n
1953, refund of excise duty on goods
exported from India to Nepal is
allowed to His Majesty’s Government
~of Nepal,

Medicinal Herbs and Plants

*877. Shri Harl Vishnu Xamath:
Will the Minister of Health be pleas-
ed to state:

(a) whether any intensive survey
has been or is being conducted for
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medicinal herbs and plants useful in
Ayurvedic .pharfnacology;

(b) if so, when and by whom; and
(cJ the result thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) A scheme for the establishment
of a survey unit at the Gurukula
Kangri Vishwavidyalaya, Hardwar,
was sanctioned in August, 1862,

(c) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2689/64]).

LI1C,

¢879. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) whether his attention has been
invited o Madras High Court’s Judg-
ment against Life Insurance Corpora-
tion stating that LIC should not resist
claims “on frivolous pleas and reck-
less allegations”; and

(b) Government’s reaction in the
matter and whether any directions
have been issued to LIC in this con-
nection?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
warl Sinha): (a) Yes, Sir,

(b) It appearg that the Life Insu-
rance Corporation has not yet receiv-
ed a copy of the judgment from the
Madras High Court nor has Govern-
ment seen the text of the judgment so
far. The LIC will send its comments
to Government after the judgment

~copies are received, which wil]l be the
time to deal further with this matter,

Premium Rates

*880. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state the progress made in the matter
of reviewing the premium rates for
life insurance in the country accord-
ing to actuarial considerations?
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The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): The Corporation has under-
teken a detailed investigation of the
mortality of assureq lives during the
years 1961 to 1964. It is not possible
to indicate at this stage whether pre-
mium rates will be revised in the light
of this investigation when it is com-
pleted.

Loan Agreements with Britain

1 J Shri P, C. Borooah:
\ Shri D, C. Sharma:

Will the Minister of Fimance be
pleased to state:

*88.

(a) whether three loan agreements
amounting to £12'5 million (Rs. 16.7
crores) have recently been signed with
Britain;

(b) if so, the terms of the agree-
ments; and

(c) for what schemes these loang
are to be appropriated?

The Deputy Minister in the Minis-
try of Finmance (Shrimati Tarkesh-
wari Sinha): (a) to (c). A statement
is being laid on the Table of the
House. [Placed in Library, See No.
LT-2625|64].

North-Eastern Regional Electricity
Board

882 J Shri Vishwa Nath Pandey:
"\ Shri Ram Harkh Yadav:
hu

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to constitute the
North-Eastern Regional Electricity
Board for planning and co-ordinating
the generation and distiribution of
power in the region; and

 (b) it so, when?

" The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) and (b).
The North-Eastern Regional Electri-
city Board has been established re-
teatly. P
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Pllot S8tudy of Public Secter
Undertakings

[ Shri Harl Vishnu Kamath:
*883. { Shri Shree Narayanm Das:
{_ Shri D. C, Sharma:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No, 326 opn the 2nd
December, 1963 and state:

(a) whether the pilot study under-
taken by the Planning Commission
into the performance of certain publie
sector undertakings hag been com-
pleted; and

(b) if so, the main findings and con-
clusions thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). The object
of case studies of selected public sec-
tor enterprises which are under way
is to evolve appropriate systems of
programming and reporting. To the
extent possible, they will also deal
with aspects such as materials plan-
ning and management, financial plan-
ning and production planning. Work
has been so far undertaken in respect
of twelve projects and draft reports
on nine of these are at present un-
der examination in consultation with
the authorities concerned.

Income-Tax Arrears’

Shri Dinen Bhattacharya:
Dr, U. Misra:

Dr, Ranen Sen:

Shri Hari Vishnu Kamath:

Finance be

1780

Will the Minister of
pleased to state:

(a) the position with regard to re-
covery of income-tax arrears as om
the 31st December, 1963; and

(b) the details of steps taken to re-
cover the arrears?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The provisional
figure of effective arrears of Income-
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tax ag on 31st December 1963 amount-
od to Rs, 192'99 crores,

(b) All possible steps provided for
in the Income-tax Act, are being taken
$0 recover the arrears,

Tribal Settlers in Dandakaranya

1781. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state the
number of tribal settlers from Kora-
put District (Orissa) and the extent
of land distributed to them in Dan-
dakaranya Project as ' on the Slst
January, 1964?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): Number of tribal fami-
lies—1,052.

Area of land allotted—7,958 acres.
Applications for Housing Loans

1782, Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of applicationg re-
ceived from Central Government ser-
vants in Orissa for house building ad-
wvances during the last six months;

(b) the number of applications ap-
proved by Government; and

(¢) the total amount of loan grant-
ed o Central Government servante in
Orissa during the same period so far?

The Minister of Works, Housing
and Rehabilitation (Shri Mebhr Chamd

Khanna): (a) Six (including two
applications which were incomplete).
(b) Two.
(c) Rs, 9,600]-.

6.0. and S.T. Employees in Danda-
karanya

1783. Shri Ramachandra Ulaka:
‘Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes Employees in
Dandakaranya Project as on the 31st
January, 1964; and

8768

. (b) the number of such employess
who belong to Orissa State itself?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a )and (b). The informa-
tion is being collected and will be laid
on the Table of the Sabha.

Grant for Drinking Water in Orissa

1784. Shri Ramachandra Ulaka:
Will the Minister of Health be pleas-
ed to state:

(a) the amount allotted to Orissa
Government by the Centre for sup-
Plying protected drinking water to
municipalities during 1963-64; and

(b) the amount proposed to be
given to Orissa for the said purpose
during 1964-657

The Minister of Health (Dr, Sushils
Nayar): (a) A sum of Rs, 30.00 lakhs
has been allocated ag loan during
1963-64 for the urban water supply
and drainage schemes of the Govern-
ment of Orissa under the Naticnal
Water Supply and Sanitation Pro-
gramme (Urban).

(b) the allocation for 1964-65 has
not yet been finalised. The State Gov-
ernment had indicateq 42 lakhs {n
their proposals,

Water Supply Schemes for Bihar

1785. Shri Sidheshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) the
water supply schemes

amounts sanctioned for
(rural and

* urban) during 1961-62, 1962-63 and

1963-64 for Bihar; and

(b) the details of the schemes exe-
cuted?

The Minister of Health (Dr, Sushila
Nayar): (a) The amounts of Central
assistance sanctioned as loan to the
Government of Bihar for Urban Water
Supply and Sanitation Schemes under
the National Water Supply and Sani-
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tation Programme during 1961-62 to
1963-64 are as under:—

(Rs, in lakhs)
1961-62 39.00
1962-63 76.99
1963-64 74.01
thal.— 190.00

Assistance for rura] water supply

schemes is given to the Statc Guv-
ernments in the form of grant-in-aid.
According to the existing procedure
Central assistance for State Plan
Schemes is sanctioned in lumpsum
for broad categories or groups of
schemes taken together and not
schemes-wise. The grants sanctioned
to the Government of Bihar during
1961-62 to 1963-64 for all State Plan
schemeg including Rural Water Sup-
ply Schemes are as under:

Year
Grants sanctioned
(include assistance
in kind).
1961-62 161.16 lakhs
1962-63 206.78 lakhs
1963-64 110.95 lakhs

(b) The information is beine col-
lected and will be laid on the Table
of the Sabha in due course.

Accommodation of Non-Government
Servants or Non M.Ps.

1786. Shri Shivaji Rao S, Deshmukh:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the number and categories of
Government residenceg which are at
present in occupation of persons other
than Government servants and Mem-
bers of Parliament;

(b) the dates since these buildings
have been in such occupation, and
the categories of persons who occup-
ied them; and

(c) the grounds on which such
buildings are allotted to persons other
than Government servants or non-
Memberg of Parliament?

APRIL 2, 1964

Written Answers 8770

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) It is presumed that
the information is sought in regard
to Delhi. There are 112 Governrment
residences which are in occupation of
persons other than Government ser-
vants. The categories of such resi-
dences are as below:—

Type VI

Type VI

Type VI

Type V

Type IV

Type 1II

Type II

Type 1
Office-cum-residence

thbnb-lg::.h‘

112

(b) The dates of allotment of these
buildings vary from 1 to 14 years.
As stated in reply to part (a) of the
Question, they are all non-Govern-
ment servants.

(¢) It will involve lot of time an&
labour to go into the reasons of allot-
ment in each case which, it is consi-
dered, will not be commensurate with
the results likely to be achieved.

N.D.M.C, Dispensaries
1787. Shri Bibhuti Mishra: Wil; the
Minister of Health be pleased to state:

(a) whether it is a fact that sube
standard medicineg are being supplied
to the N.D.M.C. Dispensaries; and

(b) if so, the action takepn by Gov-
ernment to stop this supply?

The Minister of Health (Dr, Sushila
Nayar): (a) No.

(b) Does not arise.

Seizure of Smuggled Watches

1788. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether customs authorities

seized 4,000 smuggled wrist watches
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which came with six passengers arriv-
ing by sea at Bombay and 200 ladies
wrist watches from a passenger at
Madras airport on or about 20th Jan-
uary, 1964;

(b) if so, what was the tota]l esti-
mated value thereof and how they
have been disposed of; and

(c) how many such other cases of
smuggling of watches have been de-
tected during the past three months
and the details of the goods seized
therein?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). The
Bombay customg authorities geized
7583 wrist watches from seven pas-
sengers who arrived by s.s, Marconi
on the 20th January, 1964, while the
Madras customs authorities seized 200
ladies wrist watches and 6 men’s
watcheg from a passenger who arriv-
ed by air on the 19th January, 1964.
The seized watcheg are estimated to be
of the value of Rs. 2.89 1akhs. Both the
cases are pending adjudication and
prosecution.

(¢) In addition to the above, 218
cases of alleged smuggling of watches
were detected by the Customs, Land
Customs and Central Excise authori-
ties during the period December, 1963
to February, 1964. These caseg in-
volved seizure of about 8500 wrist
watches valued at about Rs. 7} lakhs
and other goods of the approximate
value of Rs. 12} lakhs. The other
goods are mainly consumer goods and
included gold, jewellery, precious and
semi-precious stones, currency, art
silk piece goods, transister radios,
mechanical lighters and flints, cut
throat razors, nylon buttons, opium,
a truck and a mechanised vessel.

Government Residences for Chief
Ministers in Delhi

1789. Dr. L, M. Singhvi: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether any Chiet Ministers or
former Chief Ministers of States have
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been allotted residences by the Gov-
ernment of India without their hold-
ing any official position in Govern~
ment;

(b) if so, the number of such allot-
ments; and

(c) the grounds on which such
allotments are made and cancelled?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chuand
Ehanna): (a) and (b). No. If the
reference is %o the former Prime
Ministers of Jammu and Kashmir, the
reply would be in the affirmative and
the number of houses is two.

(c) The allotments were made at¥
their request.
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Psychiatric Treatment

‘1791, Shri P. R. Chakravertl: Will
the Minister of Health be pleased to
state:

(a) the existing strength of institu-
tional beds for psychiatric treatment;

(b) whether it is a fact that admis-
-gion to a mental hospital is largely
secured under magisterial orders and
-care is mainly custodial in character;

(c) whether Government propose
to sponsor a scheme to turn the men-
‘tal hospitals into centres of mental
pervices to co-ordinate and integrate
the treatment and care of in-patients,
out-patients and domiciliary services;
and

(d) the preventive measures taken
in addition to diagnostic and psycho-
therapeutic serviceg in cases of mental
derangement?

The Minister of Health (Dr. Sushila
‘Nayar): (a) According to informa-
tion available, the bed strength in the
existing 35 mental hospitals in India,
at present, is 13,889. In additicn,
there are Psychiatric Clinics and Child
Guidance Clinics in the country where
facilities for psychiatric treatment are
available.

(b) Voluntary patients are also ad-
mitted to Mental Hospitals under pro-
viso to section 4 of the Indian Lunacy
Act, 1912, In special circumstances,
admissions are made under magiste-
rial orders under section 13 of the
Act. Under magisterial order, the
patient is admitted through a recep-
tion order obtained from the magis-
trate by the relatives of the patieat in
respect of wandering and dangerous
funatics cruelly treated or not under
proper care and control,

(c) and (d). Government has set
up a Mental Health Advisory Com-
mittee which hag recommended the
formation of 3 study groups for re-
vising the Mental Health Act, for
considering various questions regard-
ing the fraining of medical and para-
medical personnel in Psychiatry Qnd
for examinjng questions regarding
_ambulatory treatment of mental
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patients and for suggesting improve-
ment of existing Mental hospitials.

The Study Groups have met and
given a report. Their recommenda-
tions are under examination and will
be taken into account in drawing up
the Fourth Plan schemes in this field.

Development of River Basing
in Punjab

1792, Shri Daljit. Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Central Govern-
ment received from Punjab Govera-
ment a Master Plan for the develop-
ment of river basins in the State;
and

(b) if so, whether the schemes
envisaged in the Master Plan are be-
ing implemented by the Central Gov-
ernment?

The Minister of Frigation and
Power (Dr, K. L, Rao): (a) Yes. A
draft Plan had been received some-
time ago.

(b) Some of the schemes included
in this draft Plan are being imple-
mented by the States concerned.
These are:

1. Beas-Sutlej Link,
2. Pong Dam.

3. Yamuna Stage—I.
4. Yamuna Stage—II,

5. Uhl Stage—Il1 (Basi Power
Station).
Others are under investigation by

the States concerned.

Schooly under Dandakaranya
Authority

1793. Shri G, Mobhanty: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

a) whether Adivasi children are
admitteq into the primary and secon-
dary schools opened under the control
of the Dandakaranya Development
Authority; and

(b) it so, the language and script
taught to these children?
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The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chaad
Khanna): (a) and (b). The infor-
mation ig being collected and will be
laid on the Table of the Sabha.

Mls. Skoda (Imdia) Private Limited

1794 Shri Surendranath Dwivedy:
Will the Minister of Finamce be
pleased to refer to the reply given to
‘Starred Question No. 71 on the 13th
February, 1964 and state:

(a) whether the investigation of
the case relating to Messrs. Skoda
(India) Private Co. Ltd., have been
-completed; and

(b) if so, the findings thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b).
Inyestigations into certain points have
been completed, and the cases relat-
ing to them are under adjudication.
As regards other points, investigations
are still in progress.

Shifting of Industries im Delhi

1795. Shri Vishwa Nath Pandey:
“Will the Minister of Health be pleas-
ed to state: :

(a) whether Government are con-
-sidering a proposal to shift all
dairies, tanneries and other noxious
trades of Delhi from the urban parts
to the outlying areas of Delhi; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes In
accordance with the provisions of
Master Plan the question of the shift-
ing of industries from non-conform-
ing areas and allotment of land there-
for is under consideration of the Delhi
Development Authority, Delhi Admi-
nistration and the Municipal Corpo-
ration of Delhi. The survey of indus-
trial units is in hand and as soon as
it is completed a programme for the
shifting of various wunits from the
non-conforming areas would be
drewn up. In this programme the
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shifting of noxious and muisance
industries wil] have the first priority.
Dandakaranya Project

Dr. Ranea Sen:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

1796.

(a) whether the Dandakaranya
Project Authority has requested to
expedite the supply of machineries
and technijcal personnel for speedy
reclamation of land in Dandakaranya;
and

(b) it so, steps taken by the Minis-
try in this regard?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The Danda-
karanya Development Authority have
been asked to step up their programme
for the next working season so as to
provide for settlement of 8,000 agri-
culturist and 2,000 non-agriculturist
families. The Dandakaranya Project
had proposed the purchase of 10
additional fully mechanised units com-
prising 150 tractors involving foreign
exchange expenditure equal to Rs, 3.25
crores. It is, however, proposed to
purchase only 3 fully mechanised
units comprising 45 tractors in !:he
first instance and a request for foreign
exchange allocation of Rs. 1.2 crores
has been made to the Ministry of
Finance. No request for recruitment|
deputation of technical personnel has
been received from the Dandakaranya
Project Administration. They are
themselves competent to recruit the
personnel required for reclamation.

Survey of T.B. Incidence in Kerals

1797, Shri P, Kuphan: Will the
Minister of Health be pleased to
state:

(a) whether any survey has been
carried out in Kerala to find out the
incidence of tuberculosis in the State;

(b) if so, the result thereof;
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(c) whether any assistance has been
given to the State for the control and
treatment of tuberculosis in the first

three years of the Third Five Year
Plan;

(d) the schemes for which assis-
tance has been given; and

(e) the progress so far made in
implementing these schemes?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes. A survey was con-
ducted during the years 1955—57 by
the Indian Council of Medical Re-
search in Kerala.

(b) The survey revealed that 2 per
cent of the population was affected
with Tuberculosis.

(c) and (d). The tollowiné schemes
included in the National T.B. Control
Programme are being implemented
by the Government of Kerala as Cen-
trally assisted schemes:—

,(i) Establishment of T.B, Clinics

(ii) Establishment of T.B, Isola-
tion Beds

(iii) B.C.G.
gramme.

Vaccination Pro-

A scheme for “Establishment of T.B.
Rehabilitation Centres” has also been
included by the Kerala Government in
the State T.B. Control Programme.

Central assistance at the rate of
75 per cent of the non-recurring ex-
penditure and 50 per cent of the re-
curring expenditure is given to the
State Governments for the schemes
included in the National T.B. Control
Programme. However, in accordance
with the prescribed accounting proce-
dure, cash subsidies are not being
paid to the State Governments for in-
dividual schemes but are given for a
group of schemes. Specific informa-
tion is, therefore, not available in re=-
gard to the actual amounts of cash
subsidies drawn by the State Govern-
ments for the Nationa] schemes in-
cluding the T.B. Control Programme
up till now through the ways and
means advances from the Central Gov-
ernment. However, according to the
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existing pattern, the Central assistance
for the T.B. schemes in Kerala in-
cluded in the National T.B. Control
Programme so far works out to about
Rs. 10.13 lakhs.

(e) The progress so far made in
implementing the T.B. Schemes is de-
tailed below:

(i) T.B. Clinics.—The Third Plan
target is @ Clinics, out of which one
has already been opened. The cons~
truction of buildings for 6 Clinicg is
almost complete and they are expect-
ed to be opened early in 1964-65.

(ii) T.B. Isolation Beds.—The Third
Plan target is 500 beds. Out of the
above, buildings for 279 beds are un-
der construction. Their construction
is expected to be completed by 1964-
65.

(ili) B.C.G. Vaccination Pro-
gramme—During the Third Five Year
Plan period, 10.78 lakh persons were
tuberculin tested and 3.62 lakh pere
song were B.C.G, vaccinated upto the
end of January, 1964.

(iv) T.B. Rehabilitation Centres.—
The Third Plan target is three cene~
tres. Out of the above, two have
been opened. The construction of
buildings for the third centre is al-
most over and it is expected that the
centre will be opened in April, 1964.

The following T.B, personnel have
been trained at the National T.B.
Institute, Bangalore during the III
Plan period so far:

Doctors

Laboratory Techniciang
X-Ray Technicians
Health Visitors

BCG Team Leaders

NS

]

Premium Prize Bonds Prize-Draws

1798. Shri Sonavanme: Will the
Minister of Finance be ypleased to
state the date fixed for two Prize-
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draws for the Premium Prize Bonds
under the Small Savings Scheme?
The Minister of Finance (Shri T. T.
Krishnamachari): The dates have
not yet bzen finaily scttled, but the
“first draw is likely to be held in May
1964 and the second, two months later.

Sterilization of Bachelors

1799. Shri Sonavane: W.ll the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that under
Family Planning Scheme, bachelors
are being sterilised by payment of in-
centives; and

(b) if so, the details of the Scheme?

The Minister of Health (Dr, Sushila
Nayar): (a) No.

(b) Does not arise.

Unclaimeq Prizes

1800. Shri Somavane: Will the
Minister of Finance be pleased (o
gtate the total amount of unclaimed
prizes under the Five Year Interest-
Free Prize Bonds 1965 Scheme and
reasons thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): Rs. 59 lakhs ap-
proximately for all the draws held up
to 2nd December, 1963.

As the Bonds have been issued in
the form of bonds payable to bearer,
the prize money can be paid only
when it is claimed by the holders.
The results are being widely publicis-
ed and the lists of unclaimed prizes
are also published from time to time.

Rehabilitation Finance Administration

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finamce be
pleased to state:

(a) in how many caseg legal action
has been taken against the guarantors
of loanees for loans given by the Re-
babilitation Finance Administration
during 1963-64; and

1801.
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(b) the amount realiseq from
guarantors during the same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No case against
the guarantors has been referred to
Law courts, but in 811 cases recovery
of the loans as arrears of land reve-
nue from them has been referred to
the Collectors.

(b) No separate record of the re-
covery made from the guarantors is
maintained because of the incom-
mensurate time, labour and difficulty
involved in the collection of the in-
formation.

Audiometer Centres

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister ¢f Healith be
pleased to state the number of audio-
meter centres opened by Goverrment
in the country in 1963-64 to test the
type and nature of deafness?

1802.

The Minister of Health (Dr, Sushila
Nayar): The position about the
audiometer centres opened by Gov-
ernment during the previous two
years in the country to test the type

and nature of deafnets is indicated
below:
Year No. of
centres States in which opened
opened
1961-62 Four One each in Punjab,
Gujarat, Kerala and
Delhi.
1962-63 ° Four Mysore 1 centre
Punjab 2 centres
Delhi : I centre

TotaL: Eight

Complete information for 1963-64 is
not available, The replies received
from 11 States/Union Territories show
that no new centres were opened ir
1963-64.
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Smmggled Currency
1803 J Sbri Dhuleshwar Meena:

\ Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the amount of smuggled cur-
rency seized by the customs authori-
ties during May to December, 1963;
and

(b) how much of it is lying undis-
posed of or unclaimed co far?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Currency, both
Indian and foreign, of the approxi-
mate value of Rs, 10'5 lakhs, was seiz-
ed as smuggled, by the Customs,
Land Customs and Central Excise
authorities during the period from
May to December, 1963 (figures of
seizures by Vishakapatnam Customs
are not available and have not been
included). In addilicn, 6567 piece3
of Chinese coins and 13,500 nieces of
Tibetan coinage wevre also seized.

(b) Out of the currency seized
currency of the approximate value cf
Rs, 8.5 lakhs was lying undisposed of
and currency of the approxim:te
value of Rs, 26,000 wag lying unciaim-
ed as on the 29th February, 1964.
The Chinese and the Tibetan coins
were also lying undisposed of or un-
claimed.

Private Limited Companies

1804 f Shri Dharmalingam:
‘\_ Shri Muthu Gounder:

Wil]l the Minister of Finance be
pleased to state:

(a) whether it is permissible under
the Company Law for private limited
companies being operated by members
of the same or joint family without
any outside shareholders; and

(b) whether there is any proposal
to put an end to such practices?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Ves.

(b) No.
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Laccadives Students i Kerala

1805, J Sbri A. V. Raghavas:
"\ Shri Pottekkatt:

Will the Minister of Health be
pleased to state:

(a) whether a large number of stu-
dents from the Union Territory of
Laccadives have been admitted in the
Alapuzha Thirumalai Devaswom Medi-
cal College in Kerala,;

(b) whether the Kerala University
has now found that the admitted stu-
dents have no requisite qualifications;

(c) the number of years they have
been continuing in the medical course;
and

(d) the steps taken to see that their
studies are not interrupted?

The Minister of Health (Dr, Sushilx
Nayar): (a) to (d). Five students
from the Union Territory of Lacca-
dive, Minicoy and Amindijvi Islands
were admitted in the Alapuzha Thiru-
malai Devaswom Medical College in
Kerala on the 26th August, 1963. The
Kerala University intimated on the:
21st February, 1964 that these students
were not qualified for admission to
the pre-medical course, having sccur-
ed less than forty-five per cent marks
in the Pre-university Examination.
The University on being requested to
reconsider, regularised on the 10th
March, 1964, their admission as a very
special case not to be considered a
precedent. The students were nof ex-
pelled from the College and their
studies were not interrupted,

Refugees from West Pakistam

Shri Gulshan:
1806. { Shri Y, N. Singha:
Shri P. H, Bheel:

Will the Minister of Works, Homs-
ing and Rehablilitation be pleased to
state:

(a) whether any assurance was
given to Scheduled Caste and Back-
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ward Class refugees from West Pak-
istan for allotment of land, residen-
tial accommodation and shops in Pun-
jab; and

(b) if so, how many people have
been allotted land, residentia] accom-
modation and shops?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) In the matter of allot-
ment of houses, shops, lands etc., no
distinction is made between the dis-
placed persons belonging to the Sche-
duled Castes and Backward Classes
and others. Therefore, the question
of holding any assurance to the dis-
placed persons of Backward Classes
doeg not arise.

(b) No separate statistics are main-
tained.

Irrigation Projects in Kerala

1807, Shri P, Kunhan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kerala Govern~
ment have requested the Centre for
additional funds for completing the
work on the various irrigation projects
in the State;

(b) if so, the amount and the pro-
jects for which additional funds have
been asked for; and

(c) whether Government have sanc-
tioned the same?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) and (b).
Kerala Government askeq for an addi-
tional provision of about Rs. 2 to 8
crores, outside the Plan ceiling under
irrigation, for six new projects in-
cluded in the Third Five Year Plan
viz,, Pamba, Kuttiadi, Chitturpuzha,
Kallada, Kanjirappuzha and PazhassL

(¢) No.

Cases against Gold Artisans

1808. Shri EKolla Venkaiah: Will
the Minister of Finance be pl d to

before 21st September, 1963 and (i)
after 21st September, 1063 upto the
end of January, 1964;

(b) the gold ornaments seized from
the goldsmiths before 2lst Septem-
ber, 1863 and after 21st September-
1963 to January, 1964;

(c) whether any representations
have been made for withdrawal of

the cases launched and ornaments
seized before 21st September, 1963;
and

(d) it so, the response of the Gov-
ernment?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No prostcu=
tion was launcheq ag2inst gold arti-
sans either before 21st September,
1963, or after that date upto the end
of January, 1964.

(b) 1,32,935 grams of gold crna-
ments were seized from goldsmiths
prior to 21st Seplember, 1963, and
18,443 grams of ornamen*, were seized
during the period 2Ist September,
1963 to 31st Januaray, 1964.

(¢) Yes, Sir.

(d) Since the amendmenls made to
the Gold Control Rules in pursuance
of the statement made by me on the
21st September, 1963 did not have
retrospective  effect, the offences
detected prior to that date have to be
dealt with in accordance with the
rules as they existed at the relevant
time.

Shifting of Government Offices from
Delhi

1809. Shri D, C. Sharma: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to state:

(a) the up-to-date progress made in
the matter of shifling Government
officeg from Delhi to some other

state:

(a) the number of prosecution cases
launched against gold artisang (i)

(b) the offices shifting during 1963
with the places where they have been
shifted;
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(c) the expenditure incurred on the
same; and

(d) the offices proposed to be shift-
ed during the current year?

The Minister of Vorks, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Eleven offices have
been shifted in part or in full since
1st January, 1963.

(b) A statement is laid on the
‘Table of the House. [Placed in Lib-
rary. See No. LT-2626/64].

(c) The information is being collect-
ed and will be laid on the Table of
the House.

(d) A statement is laid on the Table
-of the House. [Placed in Library,
-See No. LT-2626/64].
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Yoga Research Advisory Committee

1811. Shri Hari Vishnu Kamath:
Will the Minister of Health be pleased
to refer to the reply given to Starred
Question No. 548 on the 12th March,
1964 ang to supplementaries raised
thereon and state:

(a) the nameg of members of the
Yoga Research Advisory Committee;
and

(b) their qualificaticns, background

and experience in this particular
fleld?

The Minister of Health (Dr. Sushila
Nayar): (a) The Yoga Research
Advisory Committee consists of the
following:—

1. Secretary, Ministry of

Health. Chairman.
2. Deputy Secretary,

Ministy of Health. Member.
3. Deputy Financial

Adviser (Health). Member.
4. Dr. C.G. Pandit, Dir-

ector, Indian Council

of Medical Research,

New Delhi. Member.
s. Dr. B. K. Anand,

Professor of Physiology,

A. I. I. M. S., New

Delhi. Member.

6. Dcputy Secretary,
Minustry of Education, Member.

7. Adviser in I.S.M.,

Ministry of Health., Member-

Secretary,
(b) The Committee is meant to ad-
vise the Government on matters rciat-
ing to scientific investigations of the
therepeutic and other aspects of Yoga
and the assistance to be given to ins-
titutions for conducting such 1esearch.
It is composed, therefore, of adminis-
rative personnel of the Miaistry of
Health and technical personnel con-
nected with research. Dr. C. G. Pandit
18 the Director of the Indian Council
of Medical Research, New Delhi, Dr.
B. K. Anand, Professor of Physiology,
All India Institute of Medical Sci-
ences. New Delhi and Dr. C. Dwara-
kanath, Adviser in 1.S.M., Ministry of
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Heallh. They have experience of
research work in the flelds concerned.
Dr. Anand has in fact conducted
-geveral interesting researches on cer-
tain aspects of Yoga such as the cont-
.rol of heart beat, Samadhi and exist-
ence in enclosed or buried state by
Yogis, The representative of the
Ministry of Education advises gene-
rally on the various questions dealt
with by the Committee and parti-
cularly ensures co-ordination of the
activities between the Ministry of
Health and the Ministry of Education.

Smuggling in Manipur from Burma

1812. Shri Rishang Keisking: Will
the Minister of Finance be pleased to
state:

(a) whether Government are aware
that large quantities of foreign-made
goodg including gold are being smug-
gleq into Manipur from Burma,

(b) if so, the number of cases
detected and goods seized by the Cus-
toms Department during 1962 and
1963;

(c) amount realisea as duties and
fines; and

(d) measures taken to prevent
emuggling?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). As
far as the Government is aware, there
has been no large-scale smuggling of
foreign-made goods from Burma into
Manipur. In 1962, goods worth about
Rs. 46,000 were seized in 145 cases.
In 1963, goods worth about Rs. 65,500
were seized in 225 cases. No gold
was seizedq during these years,

(c) Rs, 108 ag fine.

(d) All possible vigilance is kept on
the border.
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Excise on Cotton Powerlooms

Shri Jedhe:
1814, { Shri M. L. Jadhav:
Shri Lonikar:

Will the Minister of Finance be

pleased to state:

(a) the amount of excise duty
earned from the cotton powerlooms om
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account of powerlooms and processing
during the years 1381-62, 1462-63, and
1963-64;

(b) whether it is a fact that the
average income per year was o the
decrease; and

(¢) it so, the reasons therefor?

The Minister of Finance (Sbhri T. T.
Krishnamachari): (a) A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-2621/
64].

(b) No, Sir.

(c) Does not arise.
“Levy of Excise on Different Yarns”

Shri Jedhe:
1815. { Shri M. L, Jadhav:
Shri Lonikar:

Will the Minister of Finance be
pleased to state:

(a) whether any distinction is made
for levy of excise on yarn of different
varieties, such ag cotton <yarn spun
from Indian cotton, purely from
imported cotton and mixed Indian and
imported cotton;

(b) if so, how it ig calculated;

(c) whether it is a fact that upto
51 Fr. count yarn can be spun from
Indian Cotton; and

(d) if so, whether this fact is taken
into consideration while levying
excise duty?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). For
purposes of levy of Central Excise
duty on cotton yarn no distinction is
made between <yarn spun out of
imported or indigenous co'ton or from
a mixture of the two. Different rates
of duty have, however been pres-
ciibed for yarns of differeat count; as
in this Ministry’s Notification No.
45/64-Central Excises, dated the 1st
March, 1964, a copy of which is laid
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on the Table of the Sabha, [Placed
in Library. See No. LT-2628/64].

(c) It is a fact that there are cer-
tain varieties of Indian cotton from
which yarn upto 51 Freuch counts can
be spun. But the quantily of such
types of cotton is very small.

(d) Yes, Sir. This is also one of
the factors which was taken into con-
sideration.
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Central Aid for New Industiries

J Shri P. C. Borooah:

1817. 3 Shri Bal Krishna Singh:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether Central aid has been
asked for by some of the States for
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starting new industries in order to
rehabilitate the refugees,

(b) it s0, the total loans thus asked
for;

(c¢) whether any such request has
alsp been received from Assam, and
it so, for how much; and

(d) Government’s decision on these
requests?

The Minister of Works, Housing
and Rehablilitation (Shri Mehr Chand
Khapna): (a) to (d). The Govern-
ments of Assam, Madhya Pradesh,
Maharashtra ang Orissa have propos-
ed starting of industries in which new
migrants from East Pakistan could be
resettled. Schemes when received
will be expeditiously examined.
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Leprosy Patients Colony Neay
Shahadara (Delhi)

1819. Shri P, C. Borooah: Will 'the
Minister of Health be pleased to
state:

(a) whether there is any scheme
for providing a maternity centre for
the leprosy patients colony near
Shahadara (Delhi);

(b) if so, the details thereof; and

(c) whether there is also a scheme
for mass sterilisation of leprusy
patients in the colony for Shahadara
80 as to prevent spread of the disease
to generationg to come?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). There iz no
such scheme of the Government of
India or the Delhi Administration.
However, the Kusht Rogi Sewa
Samiti—a voluntary organisation—
has a proposal to start a maternity
and child welfare centre for persons
suffering from leprosy in the Anand
Gram Colony near Shahadara. It is
reported that the funds required for
building this centre will be provided
byt the Jor Bagh Ladies’ Club while
the expenditure on other items will
be incurred by the Kusht Rogi Sewa
Samiti,

(c) There is no scheme for mass
sterilisation of those suffering from
leprosy, as leprosy is a curable dis-
ease. It is desirable that they should
not have children while suffering
from leprosy. The persons suffering
from leprosy are extended facilities
for voluntary sterilisaion and sixty
sterilisations are said to have been
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done. It is reported that a doctor
from Tirath Ram Sah Hospital per-
formg sterilisation operations in the
Anand Gram Colony,

Refinance Corporation for Industry

1820. Shri Sham Lal Saraf: Will
the Minister of Finance be pleased
to state:

(a) the commitment entered into
by the Refinance Corporation ‘or ln-
dustry with the applicant industria-
lists by the end of December, 1963;

(b) the amounts sanctioneq and
that actually disbursed and how much
more will be disbursed as per ap-
Plications received upto the said date;
and

(c) whether the total finances in-
volved in these transactions are avail-
able from its own resources with the
Corporation and if not, the steps
being taken to augment its finances?

The Minister of Finance (Shri T. T.

Krishnamachari): (a) and (b). The
details are as follows;
Amount
in Rs.
CTores
Applications for loans received
by the Corporation upto,
the erd of December
1963 . . 63°81
Applications senctioned §1°21
Sanctions treated as lapsed 313
Sanctions not availed of 28§
Refinance disbursed 28 17
Loans still remammg to bc
disbursed 17:06
(c) The Corporation’s resources

have been supplemented by loans
granted by the Central Government
The entire amount of Rs. 26 crores
earmarked by the Central Govern-
ment for the grant of loans to the
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Corporation has since been drawn
and utilised, but a proposal to grant
to the Corporation a second and sup-
plementary line of credit upto an
umrount of Rs, 25 crores is now under
consideration,

8ecurity Paper Mill, Hoshangabad

1821, Shri Harli Vishnu Kamath,
Will the Minister of Finance be pleas-
ed to state:"

‘(a) whether the construction of the
Security Paper Mill, Hoshangabad is
behind schedule; and

(b) if so, the 'reason therefor?

The Minister of Finance (Sbri T. T.
Krishnamachari): (a) The Security
Paper Mill was originally expected to
go into production by September,
1964. The commissioning of the mill
is, however, likely to be postponed by
about eight months.

(b) The main reason is the delay
in the award of the contract for the
construction of the main mill build-
ing due to the non-availability of
suitable contractors. This contract
has since been awarded for comple-
tion of the work by December, 1964
and the civil works have been pro-
ceeding satisfactorily.

Quarters for Incometax Staff

1822, Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether some quarters were
constructed for the staff of Income-
tax Department in 1963;

(b) it so, the number of quarters;
and

(¢c) the number of qQuarters to be
constructed in 1064?

The Minister of Finance (Shri T, T.
Krishnamacharf); The information is
being collected,
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12 hrs, '

RE. CALLING ATTENTION NOTICE
Mr. Speaker: Attention.
Shri R. Barua,

Shri 8. M. Banerjee (Kanpur): May
I submit one thing before you take
up the Calling Attention? It is on
another Calling Attention,

Calling

I wish to bring to 'your kind notice
that a Calling Atténtion Notice on
this helicopter which wag sighteq in
some of the border areas two times
was also tabled. The Defence Minis-
try has written to us that this news
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to Matter of Urgent
Public Importance
was wrong. I would only request
the hon. Minister, since it has been’
repeated in Bengali newspapers, to
kindly throw some light on it.

Mr. Speaker: If the Ministry says it

' is wrong, what else does he want?

Shri S. M. Banerjee: It has come in
the papers.

Mcr, Speaker: Shri R. Barua.

12.02 hrs, !

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED VIOLATION OF INDIAN AR
SPACE IN TRIPURA BY PAKISTANI HELI-
COPTER AND DAKOTA.

Shri R. Barua (Jorhat): I call the
attention of the Minister of Defence
to the following matter of urgent
public importance and I request that
he may make a statement thereon:

The reported violation' of
Indian air space in Tripura by a
Pakistani helicopter and a Dakota
on the 27th March, 1964.

The Minister of Defence (Shrl Y.
B, Chavan): Government has seen
the report, which has been published
in some newspapers, that a Pakistani
helicopter crossed six miles of Indian
territory on March 28 and flew over
the Halflong-Chera area of Dharma
Nagar in the Northernmost sube
division of Tripura—and that on the
same afternoon, a Pakistani Dakota
violated Indian air space in southern
Tripura,

There is no information with the
Air Headquarters or the Government
regarding the Pakistani Helicopter.
As regards the Dakota a report has
been received on 1-4-1964 by the Air
Headquarters, from the Tripura Ad-
ministration informing that a Pakis
tani Dakota was sighted over a cer-
tain point the co-ordinates of which
had been given. According to this
there appears to be no violation of
our territorial space.



8797 Calling

Shri R.' Barma; When Pakistan
shot down our Canberra a few years
ago, what prevents our Government
from intercepting the slow-moving
helicopter or Dakota which comes
into our territory? Is it due to our
lack of preparedness?

Shri ¥. B. Chavan: I am speaking
about the present reports that appear-
ed in the last two or three days,
particularly yesterday. The informa-
tion that I have given is about these
reports.

. Dr. L. M. Singhvi (Jodhpur): In
view of the fact that what appears in
the press is known to the Ministry
only because it appears in the press
'and not through its own agency, we
would like to know what arrange-
ment Government have for expedi-
tious collection and transmission of
such information, and what arrange-
ments Government have made since
various incidents have been happen-
ing for effective vigilance on the
border against violation of our air
space.

Shri Y. B. Chavan: Normally, in
these cases, the Tripura Administra-
tion sends the information to the
Eastern Air Command and the
Eastern Air Command get in contact
with Air Headquarters here. I think
we try to get the information as
quickly as possible.
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Shri P. Venkatasubbaiah (Adoni):
Quite recently also there was an in-
trusion into our territory on the
Bengal border by a Pakistani heli-
copter. Keeping that in view, may I
know what arrangements do Govern-
ment propose to make to install the
equipment necessary, such as radar,
ete. to detest low flying enemy heli-
copters on our border?

Shri Y. B. Chavan: On the basis of
the landing of the helicopter, we
have issued certain instructions to
local authorities to deal with such
landing. I cannot undertake that I
will give some radar equipment for
this type of thing, particularly in that
area,
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Shri Hem Barua: There are re-
ports of repeated airspace violations
by Pakistani aircraft, particularly in
this area and the reports have al-
ways come true except in this parti-
cular case....{An Hon. Member: How
do you know?) He has said that it
was not true. Maybe, I am wrong;
and it may also come to be true ulti-
mately. On & previous occasion the
hon, Defence Minister gave us an
assurance that Pakistani aircraft
violating our airspace would be
brought down and after that there
have been violations and no action
has been taken.

Mr, Speaker; What about the pre-
sent?

Shri Hem Barua: I am linking it
up with the present In this con-
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text may I know whether Govern-
ment by its failure to implement an
assurance given by the Defence
Minister in this House and by this
inept inaction have not exposed to
the world how imbecile our air de-
fences are?

Shri Swell (Assam-Autonomous
Districts): The hon. Minister has
stated that the air headquarters had
no information about the intrusion of
the Pakistani helicopter although the
Press reported that the helicopter
hovered over Indian territory for fif-
teen minutes. I want to know from
the hon, Minister whether we have
any system -of air patrolling in that
area or air-watching of that area or
we leave it absolutely blank?

Shri Y. B. Chavan: There is no air
watching as such in that particular
area; we have not got any air force
post in that particular place.

Shri Hem Barua: How do you pro-
pose to shoot them down? You gave
the assurance,

Mr. Speaker: Order, order. Shri

Jashvant Mehta.

Shri Jashvant Metha (Bhavnagar):
As the hon. Minister clarifieg today
that the report is not correct and as
this news item appeared in the Press
two days ago....

Mr. Speaker: If they want infor-
mation from the Government, the
Minister gives one information but
they try to contradict it {ram the
newspapers report. !

Shri Jashvant Mehta: I want to
draw the attention of the House &lso
to this. May I know why Govern-
ment has not issued immediately a
contradiction to the Press reports
when the news is not correct? Why
do they waste the time of this House
and’ allow this anxiety to remain for
the people of this country?

Shri Hem Barua: Sir, I think ‘you
will support him.
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Shri Y. B. Chavan: In certain mat-
ters we will have to wait for further
information. If certain information
comes in course of time I cannot is-
sue a contradiction like that. In the
case of one matter, I have given the
contradiction here also.

Shri Hem Barua: You always want
that time should not be wasted. Have
you not got anything to tell them on
this matter, Sir?
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Shri Y. B. Chavan: It think the
standing instructions are there.

Shri Ranga (Chittoor) These stand-
ing instructions are not being observ-
ed by anybody and the House has al-
ways to get information from the
newspapers.

Mr. Speaker: The Members feel
exercised whether any attempt is
made to contact those correspondents
also who issued this news to find out
what is the source of their informa-
tion with them to issue such news.
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Shri Y. B. Chavan: Normally, in
the case of Tripura, we have to de-
pend upon the news from the Tripura
Administration. We can at the 1most
check up with them. In the case of
the Dakota, we have got the informa-
tion and I gave the information after
a reading of it.

Mr, Speaker: Would it not be ad-
visable to ask the State Governments
also, when something appears in the
papers, about it?

Shri Y. B, Chavan:
that also.

We shall do
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PAPERS LAID ON THE TABLE

RxrorT or COMMITTEE ON DPREVENTION
oF CoRRUPTION

The Minister of Home Affairs (Shrk
Nanda): I beg to lay on the Table &
copy of Report of the Committee on:
Prevention of Corruption. [Placed ir
Lidbrary, See No. LT-2620/64].

Shri Harl Vishmu Kamath: (Hoshan-
gabad): Sir, on a point of information.
Do the Government propose %0 accepk
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the recommendations of the final re-
port of the Committee, which are re-
portedly intended to tackle corruption
at the political and ministerial level
with the same alacrity” and courage
with which they accepted the recom=
mendations in the interim report of
the Committee?

Shri Nanda: I have just received a
eopy of the report. I shall look into
it and do the right thing with great
speed always.

Shri Hari Vishnu Kamath: On a
point of order. Ig the Minister expect-
ed to place any document on the
Table of the House without reading
the document? He said he has not
read it. It is very strange; very
strange things are happening in this
Government. The Government are
samnolent. (Interruption).

Shri Nanda: The members of the
Committee met me and said that it
will take some time to look into the
matter and to make up our mind about
it and so it will help them if we have
a copy of the report laid on the Table
of the House immediately. So, I did.

Shri D. C. Sharma (Gurdaspur):
Sir, my name was also there on the
Calling Attention Notice. It was
never taken notice of.

Mr, Speaker: I am sorry it I have
omitted to note it,

Shri S. M. Banerjee (Kanpur): The
Committee hag unanimously recom-
mended, and as Shri Kamath said,
strong action should be taken against
those involved in cases of corruption
at the political level, including Minis-
ters and others. I want to know whe-
ther the Government is in a position
to implement this particular recom-
mendation at the earliest opportunity

Mr, Speaker: Let the
studied.

report be

Shri Hem Barua (Gauhati): On
Monday, the newg appeared about it
and the recommendations are also out
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—the recommendations of the Come
mi.tee about corruption, that is, the
Santhanam Committee. The news
item said it was a “unanimous
report, due to be signed and submitted
tomorrow morning to Government.”
Before the report containing the re=
commendations was submitted to
Government, they were out in the
newspapers, I do not say that the
Government gources divulged the re-
commendations to the press, but they
must have been divulged by the Com- -
mittee itself. Where the recommen-
dations are divulged like that, is it not
also another type of corruption? That
is what strikes me. (Interruption)..

Mr, Speaker: Order, order.

Shri Hem Barua: What
reaction to this, Sir?

is your

Mr, Speaker: My reaction is that
the hon. Member might resume his-

seat, )

IMPORT PoLIiCY FOR NEWSPRINT FOR
1964-65

The Minister of Parliamentary Af--
fairs (Shri Satya Narayan Sinha): Sir,
on behalf of the Minister of Interna--
tional Trade, I beg to lay on the
Table a copy of the Import Trade
Control Public Notice No. 28-ITC(PN)
/64, dated 2nd April, 1964. [Plac-
ed in Library. See No. LT-2621 /64].

AMENDMENTS TO ARTICLES OF HINDUS-
TAN Housing FAcTtory Linarep, New-
Drvar

The Minister of Works, Housing
and Rehablilitation (Shri Mehr Chand
Khanna): I beg to lay on the Table a-
copy of Statement on the amendment
to the Articles of Association of the
Hindustan Housing Factory Limited,.
New Delhi. [Placed in Library. See-
No. LT—2622/64.]
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BUSINESS OF THE HOUSE

The Minister of Parliamentary
.Affairg (Shri Satya Narayan Sinha):
Sir, I announced the other day the
.order in which demands for grants
relating to the various Ministries are
to be taken up. I had indicated that
in order to complete the discussion
.and voting on the demands relating to
all the Ministries by 5 P.M. on Wed-
mesday, April 15, 1964, it ig essential
to have a specia] sitting of the House
on Saturday the 11th,

Some Hon, Members: No, Sir.

Shri Satya Narayan Sinha: I request
with your kind permission, that the
House may kindly agree to have a
special sitting on the 11th,

Some Hon. Members: No.

Mr, Speaker: Order, order. I will
put it to the House and the House
has to decide.

Nt gis AT FTAT (FeT)
LECE U U

Qeaw AERT © OF AT F FEA
B G AT 7 AFAT L

Shri Kapur Singh (Ludhiana): The
hon, Minister alwayg wisheg to drive
aus like yoked cattle.

Mr. Speaker: He has just made a
request to the House and it is for the
hon, Members to decide. If they do
‘mot want it, I am not going to force
it on them. He has come with that
request before the House.

On the one hand there is a demand
even from smaller groups that they
.must be provided opportunities on
.each and every demand. When I had
warned the smaller groupg that they
should be careful in utilising their
“time, that they have overdrawn al-
ready and it is not possible to give
rthem' opportunity on every demand,
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one hon, Member has written to me
“qg FBIWAT § 97 & g qU’
I am surprised that the Members
should use such phraseg and such
words, when they are writing to the
Speaker. ' That is not fair,

The other day, when 1 was replying
to Mr. Bagri in Hindi, because I
spoke in Hindi, two Members of this
House wrote (o me, “Ig this an insidi-
ous attempt to force Hindi imperialism
on the House?”

Some Hon. Members: Shame, shamel
Mr, Speaker: That should not be

the attitude; some etiquette should be
observed,

Dr. M. S. Aney (Nagpur): Why
don’t you name those Members?
Mr, Speaker: They are here and

they are feeling it. 1 can see it in

their faces.

Shri Narasimha Reddy (Rajampet):
It was I who wrot to you. You gave
your ruling in Hindi and we expected
that at the end of it you would trans-
late it into English. But you did not.

Shri Nambiar (Tiruchirapalli): We
should also follow the proceedings. It
is out right. I support Mr, Narasimha
Reddy. Hindi cannot be imposed on
us,

ot avTd (fgee): wegaA ARy, | .

Mr. Speaker: Order, order, There
ought not to be any excitement in this
respect. I am not objeciing to that
demand. They can ask for that. That
is a different thing, but when they are
writing to me a letter, that must be
polite. 1 cannot tolerate such things.
Those wordg should not be wused.
That is my objection. I am not object~
ing to their demand, but it is not pos-
sible that every word that is spoken
here must be translated into English
or Hindi,

Shri Narasimha Reddy: It was not
one or two words, but the ruling went
on for 10 minutes in Hinds.
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Mr. Speaker: He i3 stil] persisting
in his demand,

1 am putting it to Mr, Yadav, the
Leader of the Socialist Group, that
when the reaction of the House is that
it is not prepared to sit on Saturday,
then I cannot extend the time and
give his group an opportunity on
every demand.
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R AER, ITRT WEAT UF g A I
NEAIRFANTEATET L, €%
qF frrr 97 AFY T HTHT TTR
T afer 1 <5 Ay Tt 7
qwF A & 19 9 IF qwa A

w9 aug fov, gaar @) &
R aFAT §, [ AAAT GG T AT
@ F) W DT T T L ) Wy
Fawm v g A fra faa aea
s, fFFr v g, g @ av,
=9 ¥ sl &7 deUT o fgww ¥ oW
9T AT Jied § ar ag IdfwT W@ g

W WEE : oww W ...,

oft UAraw  mEw A% frag
" g7 § | Tafrerdt & anfad, o=
w= “gIraaw”’ fam fear war et
forerepr wra s =< fear &1 & Frdgm
oo f5wwa L,

9 AT GO E W qiRa
xar

ot CrRTe aww ;o “garown’
R FT A4 WL qETw WERT A QYA
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fasft gfaaa & ¥ frar gY aY & orex
s fag gy 1 faw a@ ¥ JAda
FagRaF W 9, FHGA N w@gT ¥
qAAIY &7 9T wW qeaw g, Ao
Wi F1 99% fag wair frar qr 1 W

¥ T #YE waww Agtar L HFE

oW WERY . OTeY 6 Sgdt
g

st twdaE qEy . “‘eme 9w
) & arfeg a1 g 1 9@ F wgw A
qTEaT 4T 1

¥ ferga @ f g2 &t wafw
g AT, TR I 3, FE Ter wA
iz frad, w faed, g
eaT T g 2, dfwT qemr ¥ wraTe 9
gng #1 frato  wR @im S =t
) qodt T FEr #1 A o Al
geaadt fawgt g @F fram & fwe
oA AT I

weaw, wgrw o § awr gq@

€t URfTE gEw g7 & W
w| | Hedr ) W T 38 &, a7 @
wares a9 # qe qfF az7 wfaw g,
gafag wo wfrwd, co FfAma www
I o Wiy @ A g ¥
fAr g R T FR H AR | T
faam war WX & wow a@wmdy
WA AT E | I O qIed Fryfee
qrET 7 JAT NI fasr o F oqr
dfirT Izt & werw =Pizw X IEA
T, &Y fawd 9X a7 Fv A frar
P fAm Y sRewm zw W
w9 gHT W19 &, & ¥ TG QF qwAAy
a7 ¥ qAE AfHT @ OF gufen
o ¥ g OF fau g1 Aay ov Aty
fear wrar wfg®



8809. Business
e WY W W S8

ot owdTE oy & 9 Al
® BT 3w F

W WETW : GITRY HTEH EF
wifed & wiidvm o Fidw o w18
RS R T § | Fw # AR,
IEEY frel), see dear @) swar @
€ o a8 e @Y wwr § fe
\e T 9T Ay fzar s wre
Yo TWHE qHU FI femr oMy 1 %0 T
fextied ax oY & s @ @ f Aw AN
I T fow @ & TTE TEE @
W WY forerar § 1 FAE ¥ o e
fafre faw wed & e aad
¥ A w7 v WY frerar 1 e
@ NG W@ o L,

@t wgAm (3Aw) ¢ ge wXEE
WX W Yo qvdz THT T |

WETH AP - WY A a7 fifmw
T F @ wd N K Qar w7 g

ot TodEw Tar 0 ag oAt 1@
grm

st woE : agT S O A

VTG WEIAT : Yo TIHE F) TR
X T T F oG TF A P, A
SO A wT oW w9 E, AR
g & 43 Wil W fEAr $T A )
wafie O w@aE o N Qafae
et wifz & fomd ot weY § 3 oW
& fre qay firr $38d § o 52
g framy Q firre ay § i frre
w2 d ar @1 faqe oY § Q) fawe
%X ¥ § ar wiw fyde ¥ qF wad
T O GFAT £ 1| 9w H1E N qrdf
g faae ot eied & fag dare adi @
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¥ wrn w5 ¥ mA 2 g, fre A ¥
B CF & & ey 7 oo 2 3 A%
Tl agr frgoer e g &
WIT% e a5 & g dar g, st
aEt ¥ wr wwd AR e I FIE
Tl §) &% ) 8w wi€ o
TR 1 & a7 g OF §) I RAE ¢
qF & w gEaw T oy

st faw ATomw (aEY) :ogT O
W ®eA ¥ qUEC & A L, 7N
® e wweafEr faedr gy o
B oF feelt 7 fe) frrafer o & 97
7 wrar § WK fdt T et faalee
ga # g fdidie s@r ¢ 1 gL oF
¥ TUaT & ULEw £ 1§ yrdAr Far
g ¥ g o qran w faree fefeawm
wig faear fgd | 98 w9 o7 fege
W § W W EgY orerEe &
a fags) =€ T4, foes 9§ T
TOE | 78 WY ¥ F T fF g
R AL !

oW Ry ¢ W@t g -
T &), T IgH) I SART gF
T g

Shri Hari Vishnu Eamath (Hoshan-
gabad): Mr. Speaker, I want to make
a two-fold request in regard to the
motion before the House, moved by
the Minister of Parliamentary Affairs,
regarding the sitting on Saturday.
With regard to the language issue
which  you raised, I believe the
simultaneous translation arrangement.
is functioning satisfactorily.

Mr. Speaker: We are -not concerned'
with it now.

Shri Harl Vishnu Kamath: All right,
It does not arise. About the sitting
on Saturday, 1 appreciate that this
issue cannot be resolved by extending
the session, because the Finance Bill
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has got to be passed by a certain date.
Therefore, I would request you to
direct the Government to examine
more carefully than they have done
80 far as to whether the Finance Bill
could not be passed by this House on
the 22nd April, instead of on the 21st
April. It has to reach the President
before the 29th of April So, I think
there will be enough time for the Bill
to go to the other House, get passed
there and then reach the President
for his assent. I would request the
Minister to examine this question more
closely.

Business

Shri Satya Narayan Sinka: Sir, I
hope 'you will remember, and the
House will also remember, that about
ten days back I had hinted that 1s we
are go.ng behind the schedule we
might have to guillotine some of the
demands which will come last. Be-
cause, as my hon. friend has rightly
pointed out, there is no question of
extending the session; that can be
done in other cases; but, in this case,
the Finance Bill has got to be passed
and returned by the other House and
receive the assent of the President
before a particular -date. We have
examined the whole question. It is
a matter on which nobody knows
what will happen and at least the
Government would not like to take
any risks. We want the Finance Bill
to be passed by this House by the 21st
at the latest.

Shri Hari Vishnn Kamath: May 1
submit in all humility that I have
worked it out and according to my
computation there is no risk whatso-
ever in getting it passed here on the
22nd April. There will still be a week
after that. Sir, if they are not willing,
you may consider the matter.

o TR AN Nfgan (wFrATER)
gega wAT, 92 g7 * fAw @wa oF
g 9 IF @ @ wAm g o
gL TF HATAT F FI AAT-HAT T8
# q99 Iq GHA TN ATATE, A IEHT
€ wd 7 W I § 1 qafag fedr
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W 79 F faw QX @@ 1 w7 WR W
qie 0 § @ AT gIaT & Y 9w &+
®) 0, %Y, Ro AT Y f&¥ & fwg
f a1 g@x feal & fag San)
FTer I T qT MO T 9T ST
wied 3fqa QI fF g7 a8 < ST
{ w9 Y Aed & fag § SR fawe

wqEqw WEIAW ¢ T TF qq9 W
EAT AT §, WET F aier wwew g
Then, may I know the sense of the
House? Is the House prepared to sit
on Saturday?

Some hon. Members: Yes.

Mo T wAgR MNfgar ¢ wfqar
g, AR, WY, wife ¥ faw
3T

Mr. Speaker: Then, I would request
those hon. Members who are not pre-
pared to sit, to reconcile themselves.
We have to sit on Saturdey. We will
see what can be done for the future.

‘Because, I also feel that the two days

at the week end, Saturday and Sun-
day, should be off days. In future,
that might be kept in mind while fix-
ing the business of the House,

st FEg ot AN 3 W9
oS ¥ FEr 8, 9w gy 0o g
g1 @ W @O F @AW F
g o1 smar ¢ fv o o woy =D
# Fg1 SEw S W wgAr arfEd
qr, @ WY A A R FE F AR
R e E R awdm
T W=V G | T WY Iawh) fg Yy F
adY qome & a1 2% W s Tifed ?

wTaw AEAE : WY I3 GUEY |

oY TRETe qEE . ;T sEarl
% gw @ A wgr § e wETew s X
€\F qAT F7 W AT G 0 W A
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[ Twdaw amea]
Afew, =tww, woF qrg W omm d ?
ramR TN TR ¥
@ T #) A I AR R avg,
fow ag ¥ & G, qg@ WY A A@r

-~y

v WY : o9 w§ W,
# grow & wne W@ |

Shri S. M. Banerjee
There was a news item.

(Kanpur):.

Mr. Speaker: I am not concerned
with the news item. Members pick
up news items and then ask questions.
I am telling them that I have received
no intimation. What more should 1
tell them?

12.30 hrs,
DEMANDS FOR GRANTS*—Contd.

Mmastry or HrALTH—Contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Health.
Shri D. S. Patil may continue his
speech,

st o o wifew (q7mme) -
ERE W T, FGAT WIS S AT G
fam & grar wigt ®1 ot g=rE frar
wTaT & wK fom 31 5@ fog E & ¥ &R

APRIL 1, 1904

jor Grants B8 14

qefoas ], b oy v sggraT )
o #zr oqrRE W € 9T # ¢F
@ dwae arex gors g §fAie
SR FaHE | ag T EAT A
wiat sl & oy &Y of ff 77 w9
qeyy # dewe g€ € 1 IWE T g
g T | TF TR FT WreAAE 94T ¢

“To help State Governments to
provide better protected water
supply in the rural areas.”

W 9= wiw wfgedw o7 @ v
Yo qT-T AT g UT & qiear &7
€ St 1 AR R SHy W)
ST F7 QT A1 AT GFT BLF AT
o # fos 3wy & eftwy dav
o€ 1 drgd 99 797 g d
g off a1 39 AT S TR A AAw
& o war qr 1 el gxadiw
o ¥ AT S WRIA & WEd Ay
g gu A T & P et T g
% frafor st fre & FrdY off o7 &
fadior woar g gwAT & wAF @
Fre € gFrae A8 a1 T fgd
it awwe a1 oY adr faar ar
T ST XY qaeTar av €T AT A
ww fad ot war ofeeye faar ag
fore wfva ¢ a8 F 97 qoo
FE &7 91 | IFH fas @ fr
AT Fr AT |

A sum of Rs. 1633 lakhs has been
provided in the Third Plan under the
plan of the State for national water
supply and sanitation programme..

LERCER el R E R
BT 9889-%], q&s3-%3 # fas
99 HT ®o FT Frfaw gAT g1 AR
"9 9853-%Y ¥ &9 W1 o FT AriAAAH
oo | g 99 affg g § fay

*Moved with the recommendation of the President.
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oW 9533 Wi & & fiw et # e
o NTE FT wifae 3T & 1 T
7 @< g @ ¢ | «fr wf wr
e & fx w0 et I & s #
=g adf @1 Tfgd 1+ = &Y aerar
fe €< madie ¥ N IW T w7
- gfeeie Yo g 9 # qoo wT A
ww A g R FEA ET W ag
i g oI w3 § ag FTRY WS § W
37 & fordr surgT o fiear s snfgd )
W AN ¥ wia aF 91 qar far ¢
g wGd TH | WTHIOT ST ST Frorm
¥ fay e g afw 7 fact Wik
9% 7 fae § g FoFT 9% FTH TET
qeT | g8 ot & awer @ g 9 ad
99 affr g a1 F1 weAraty g
e 3 @ 99 & qar wemr § fF aeat
# faeira feafa w1 3@ gu andtor s
SR gt & fod o dg qw et
wifgq 4t =g sfam =7 & af fasft
o &7 s o gt adf fadt,
W TEFT FTRI T qFoms gur |

I # A AT I P
g% g # gaik faw wdt & wroor
foear a1

The Finance Minister, Shri Krishna-
machari, described the Bhubaneswar
Resolution as a blueprint for action

for the next year.

WA W & g WY g # ot wfeee
frm v g ag g aw g | w9 F ey
# ot wewlzawe o o ff g #
TR gaTe 72 3% | i @ &
gwe ¥ ST wrfase fagr v § waig
940 NTE FT Wifew § 1

T T wiEE e T FY g
w&r & Ty F i § A o oA
FaT g M QI F I AR E )
fog it 1 wAEx o A I gy
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T F Aol $Y f wEF | wgroE
# @ 3,000 W F7 TAT §F , WA
Yoo gl & @YY AT § 1 AT W TLE
v @mledt ofare § a9 & @ 97
&l i T 27 T A g F FroEw
ol & Sedt W A wifgd oW
smAMterAe wf g e g fF
oo madie fad yo qeirT wiw
§, T Yo TER TG € TR ¥
aeft g1 B g £ m@an
®Y Yo TT 37 ¥ geOT A § | WY
wg wnw o ot wdr & w21
A §oX & A JuT WAT § IW@ FT oA
w2 g & ol ' A fear g
I ¥ FHAfEl & qaw mfx &
¥ o & far @ 1 A0 ww & g
fareft & 5 91 wo aTR= w12 HIW
T 3 § g vy TR g gy |
Y TXe & iy Y A Tifgd 0
ot St & o wwar ot A S
aifgd | g #® ot @/ A gl
fafom fewie § afaw ww ol
FIH AW W g Hfgsqed Aim
ST & St 9T S A g o T
=

gaE A e Far A
g & il Ay ofdfedfa o R
e F ol o o 59 W & F
g fammors § 1 ¥ & ¥ egAl R
& =¥ gy § 97 F1 afeaw Tw
werfrawe g wifgd #faw ag o
gl g 1 oF = g far g fmer
form 7o g d & T Y e fiam s g
e 3w Fod F A4 ) I d
Feit FY € TgT woSr ¢ | OF 9T
QAT AT § SHE A T ded
wy § 1 afus w@ & T W o
TG | WIS T 1 A &9 § IT A
AT Yoo § WIT AT qrEwl Heq §
IR WY FA 3ol & | Ky
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[ 2o firo mfew]

o gt STl ey ed &
R ¥ UF I 9 WY F W 7
o g § o

‘Programme of establishment
of primary health centres received
a set-back due to shortage of doc-
tors.”

XW T & wT w7 Of |9 § I8 W
wwed qEg §

“Various measures have been
suggested to attract doctors to
rural centres.”

‘afew TeeT @Er o AEY SRy |
A WY F7 FAwET I g F oA
Y99 ITEH{ B Hed § et % I
AT I QA Tr FeF N §ov &
[t WX wgd # Frhr fefesfaima
AT ¥ 1 WL H IY o Y § 99
# O ST e e v § 7 SRS
- T2 A A ofslraae Afewe afag
srendY ¥Fq =@ W1 § I ¥ Afeww
b= o1 Y Tt § 9@ F1 0F § viw
g

‘“Providing preventive and cura-
tive health service in an integra-
ted form.”

#fe gt ot afaw s |t 7 At
faerdft 3 1 wifere & A0 o faady
¢ a5 o7 qur drw @A § &3 W
fear wmaT @ SWET WETE @Y AT
Tfgq | g% & A e § & fear §
TEE W W B QF AT TTHE
for Fom wifgg W) oF oo few
wF fad Taadi grey § qr Sy
yaaffa giomT ¥ OF & T ¥ ¥
¥ & forg g are @ &1 giam
T wrfgg o aft A g g
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st oy fag () o owenw
wE2@, gt o1 feww § 97 qEAwEe
#t fega @ 1 & ot @ w7 o g
fF g EAwET Al W ey o
WAL FT WadT T g gEmas
W WAV FT AW ErT § AW )
T EEIR AT & qaw] i
wR W ® T A

O S @ F fAC 3o0 FUF
AT @ fagr o @ § e & wfaew
w1 ofir faei &1 941 o 1w
2w it fafror ogfa & s s
AT @ OF FE TG 7 AT FIH G
39T a1 foT 5 3oo FOT TH F
faar sar & 1 W ft WX FHR
WE @ q1 AW FT @ey a9 5w
& = 3w F e F 9y gwrk qw A
fwm fragarar § AT gl wE
g @t T ¢ W AT = #
a9y @ I3, gl F 97 #, fazet &,
audt g Ged & 1 3 & g
wET 7 gfertrw frad & 1 ol
e {ell qgT G T AERAT ey
Wy ¥ar # @ AT & 1 g el ¥
woAT ot § qAd 4 & faems w1
far ar 51 o o w77 9 f5 WA
o e § 3 9T @27 &7 FIAT I AT
woAT Fef & qorfaw e ST 0
&fs o7 wgreRT Y § W9 @A F A ot
ey wree wdt A ag wifw g #
fF €@ 2w ¥ FIgAew § o1 gAY qAHBR
& gFdi § ST gwwe fear o
T oY T & SYR TET T AT A
& & o wrgde @ a7 § AR s
oy FgrhT g1 E0-4, SWAT SEmar
o | (o g ¥ g IR Wt
i ETY & WY IR T AT A
@ °¥F, I q@ ¥ gy e q@
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ot #¢f & FO IEWE FE A
T @ gl

weqw FEAT - W T ¥ gAY
2y T

ot qyamw fag o wgER & faq
wang g § et I wg § % I
gaTdr wred fafesn agfc & wg
RGATE! F o W § A8 FT A0 AA
AT "G W TLHIET F fgwa & 2w
# gradz O @S F1 @ & 9@ A AE
WA TEHT AEATE | A T AFCR

HFE NI TCHIIET § AT G,
st & gL wqrer ¥ Y 94, fagre @
g7 T ¢ A4r qmr, TE #
T #YIeT = A7 9], W7 g e
# qT #qreT R T qE@, MIAIT
9T @< gl g |

WY W AT fF OF AGQ & Gl § A
FEY FT FTET (AT o7 T § A WA
wreal 1 " g wedr §

s R, qE FH A v §
o fF & of fa@ Srit & {7 & gar g,
wrg e, ar e wife | R 7@
A FL g A £ 6 $O TR wial
& wifex & 39 Faw s & wfgL §
A §2 Fa fea feclisie & Awfae
& 1w wrerw g € b e ¥
wa fawmr wemr ot § 9 qiA,
WESgR, A Kot S sfx
[ T @ 1w R e
&1 31 AT E O T &1 qHTT A0HT )
qT TC §F TH FT AW FqT a1 &
EAIT F AT HAT FIF @ 3, R
TR 1 faEd fRmre, et e
for fRe, TRt w1 frfes fame s
$7 (Ai) LSD.4.
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TR FR O | F F6T OF OF WA
) ww wwT F FC A9y § ot w§
o 7€t & 1 A ofq g frarx & T & A
AW FT EATER F B(F G AFATE |

§ ST ARAT § o T w1 31w
@+ ¥ forq 1 @ & I3 fasre qr w1
T F1, IgF FAr< F R gear @
faar mar § 1 U FLT T4T AT FEA
& ¥ FC fear wn, qfE AR OF
FUT TAT W 96 § F7 @A OH
S F4Y F fAe oW fFaE e 1%
v feqr s &1 99 FZ1F & FA
T W EY ST | AT =T ATAT
dar grfY § o1 w7 & & FrEam 0
fAgaor g AT gFAT & | gEE AT H
gAY AT § a7 WA ¢

faear fafrad frogoer ¥fga:
A e 9% gt faaay

w7 AT A I F qI9AC T2 AE
e | AT FER AT ATy T A E
IFH IR F fag a1 ¥ ¢F FO0F
war off & ) faqr | oy wEew §
¥ wrod arwe qavaeenT e Mifaw fag o
¥ Q2 A97 TEAT NEAT E :

wae wgr, gue & e,
zar, famr T sifw

& KF AT WIRT ¥ A1 F 797 F farg
HIFTT 7 OF FUT 7T 7 a¥ ¥
fagr | /1T 39 ¥ F fog 3¢ FE
T &= w2 faar 1 gfamdl wafaar
g o7 aF ¥ wafaar @ AW owT
Qe AgY 99 HHAT | WTT W qw
& i fara & Tag Wil ol & ST Y
o Fa 1@ § 1| A § Faw gerae
¥ 1 faferes wegame # faqy oA
70 § 3 & 5 & faas) EF & ey
¥ o Y et g & wdy ) W
s fawr 8 I faer &1 oy @Y
et sarar At dar A i o
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[y amarer fag]

orw # 2aan g fE (e g
gferaa &, @ ar<i #1 giAaw 2, giadt
#r gfaae &, Sfsa A amw Awa
AT A E ZIA A & A 0F
gfeaa 747 7&0 Fars 1 AT gar frar
AT J( T DT FT 94T T 9 fE
T 2 Zq@ @ 3T R F@ § | 7q
faama & & = F= @i # Sfe g
w1 w4 g ot § AT Aiw w41 @
A% § CHWT I78 1 gqR =T AT
g Foragdfemgma sagEead
WIS NT AT & gHiAC AWT FT GHY
X wift & WY ug fow Y ggEw w7
T G Sar g 1 At g AT #Y TTE o
HOETT T 417 347 =1fgQ |

T gEE § fE vy #0v grefaai
¥ @ T T & 7 ¥ fa G
1 OF Daar A arfge @7 f
AEEAT F {UA T F gW F qTATEA
& wifen fe famm g gy e s
foa g o F F@ @ AT N
Frar I €1 99 9 W w1 fEr
e | & wrgar § f& 9% g 9T
FH ¥ F7 OF FLT §IU7 T G fawgr
ST | WIS HIHTT G AT B Er ¥
YR | BT BT FTH G AT ATH Yoo
TTere fagm arat § Afew 3w F W=7
Tl WTEH) TaT F AT AT @ §
FIWT T T TH G & T 04T 1
fe g # 30 FTX AN ¥ TG wF
TAETE | AT TR T Y waFE |
FAR R H Yoo miiwAT ¥ NG UF
T | (gegs # Aoy i gan
sefadi &t wof q@gT AT Ad
HAATATIZE (F AT FH T HITH
"F F 21 55T & I 97 9+ T A
faar arar &, wiww {67 o w0 A
FAAT | WA TH AT FY ALY wwA
strade A ATa g PR ST ) st oY
fegeamt ® F09 wEdt wEaT w1
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I F@ F 1 AR e ) fagg
AT A AT FE AT 2, 42 A1 g
3 fasd o @iew & 1 6T Aoew
ng & fw Fa &rr qoret e adf
FTqE, (AT AT I 7 wfTerTe
T FT sFd W IAET WAL g
T THd | §HFT A9 at 98 § fF
WTgET F1 7 F f@r oy | & wa A
g T HAT ST ¥ WS FAT qrgan”
£ f& a1 531 +1 @) 9 waww g fe
Ry w1 wg 5 wife @i wiT Iy
HIETC 99 Y ¢, xafog grew § oy
W Hte §MT FT WA, A 4w
wife swifs | £% T & T T -
HFAT | WTAZ F 99 qg e
frgg wradz & A qX Ius) Ayfaw
At w7 TRETH T F fagr W 8
COFT qagd q 7 G FF wrgee ae
AT 7 AT HE, TN FT e Ao
A FTHH | TGT F¢ F dY IART fawrT
FTE T FAfaa faaram@r v
T ATIEFaAr §F arq &1 5 gy
faiwer agfe # yafaa faar wd o
e A A @ 91 i oiddy &
T F) AT AT F1 FEAT & A {5 TAY-
&Y #T @i F1 ¥E § =T fauT @,
| F ¥ wafadi & @ v @
ST AiET Agfewt 7T sl 6
IAFT FZ1 4T {F g7 Tadi F7 faw
wgfadias &1 ®/TC 301 AfFT ey
AF WL TH A AT aF AL AT ¢
Fazafisgarfs gmam 1 g-an
mea‘lﬁlﬁ'fﬁhmaf‘
& W FUT Fisfaai # fumfi aT
@H FCE FIRIqdY 7 79 tFr o
STt fa AT & qFTae ¥ sy avgfe-
fow & WY Tt oY & 1 T AT
sy & T Al fafo o g 3w
& waTea ®) TET W | oY Aty
 JT A 7T faaw w2
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T8 @ R @ 99 gA 2ad & fr A
®T qoo $T HIEATT 9T QT vn'tgr
§ afam Sarifas s1aedi 61 9300 WYX
900, QYoo WIY WgAIT TF fa¥
w13 & 1 ot oF famgw awd) g€ e
g%E o1 ¢ °FF fau &t quee wad
wzar @y f7y oy & Sfww wmde
e F qAY O dw & 9 F4A
So §IT, qoo TIX AT 93Y TTY HIZAIT
Sred faraa g gafew Ja @
wfaoly agrar & frae & f& s 2y
fafww agfa ®r it 3o & fosar
wo &, gt ¥ franfaal &1 w@T W
&% w141 a1 qm ¥ wigaz gefa &7
safaa fear o |

faedr feai gwidr wareer wfgor
AEraar Anr v 4F | 3R s
a1 ff F9T FIE FY A} qgrEt 7wy
§C T® S FT §i7 9 99T § 1 I
M w1 o§iw F 94 w7 g8 fag
BUIR £ATE WAy J e £ afFTw
arferen fafaar fasma #1¢ o4t e
grfaer 7Y &7 w1 @ fore® {3 3 A
& any fomer f omiet & sov T7%
# wiw ¢& ovar §, 18 favg o7 g=ey
wrafe d & a1 &F 1 J FEAT @
fir ora QMY 57 MAT § 7T IF 58
FEY FT wHT § A) WgAT F1 N A
fear g YT 75 favare § v o 3y
g F17 GY47 737 AT A7 § AN F AT
Y g FT AW § | guie marfaat
T TEIERT TEY AT A7 FINT FQF
wrAT a1 TRifa faar sam | 98
qE T g0 3.4 gt @ foomgEe &
A WS CF FRAST T ART HANT gY
wer | o aF wgaz & are &R’ af
1 FET @AY FAT W q@ qH
WTQET FXT ITT T3 AG FHA AT TG
g o qAq T TP
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TS o9 & F€Y awey W H fayg
zargdl & fowrd 1 3 | W@ g@zar
fawg & faa wr & 1 ma o ok
grar & f& 9o, 9o HWIT Yo, Yo WH
gt ganEar 1 AT § HITAZ 90, o
iT o, o WA FI qIAT TATEAT
"Gl ¥ waTeRT T GUWITH F awT H/IT
W Hfor gUT S AT G E | a9
wfu® masasar mo gg a1d &1 ¢ &%
TATTGT F1 AETE T A e AT feqr
WIS AT & W= A AL Y A
W @ e A S M swal &
gRTT uF eredEe it g wge ey
fs sga RYT qETIY &) & dw frer
T FI9 FL |

I HWTOT T WASAT TET WTAVAH
2 w|El A ey &Y g a@ Y
waaey s & | & A mot sl &
&1 Z9IT g oF W § foat fw &
fazw #1497 & qFT §, A9 A7 IF §,
Zgwdsd ®OW ) T4 § e smaT 1)
T[T JIA FY AY A 9L AZ IR FRW
FT 59T T 2T G0 § | W A FES-
Zawa & gfews §T wow wafaay s
gaw F 1 qiaer fear qr afeT
IT1 qifeF T 91 ar g7 W@
gY I7F) G FT 9SB81 GIAY WY Agear
g T o § 1 feewlt & 2T H AR
& qrAt F1 ArEH egEea; 4@ § 1 fawey
¥ g7 a4t oy @ oY facet § qdo ghao
FaTdd H @A Y qg 1w & fE o Er
S 9 WA FART &7 F 27 WA 11
QETT qIAT § aF WY I A9 § qr4y
Tg g WA § W |MWT FET A
39wy fadr ey &Y a7 deE
wnq ¥ dfenr w1 ¥ wnaife & fam
oA 92 § 0T 2H AT ¥ ym nE
T F fFe ¢ 94 g9 F10 wq &)
Y QF A A1 FIRT @A F § wd
SEY Y 1w w7 gw quo 9o F1 THY
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s waw o Fag]

¢ faer wr§ a1 9w w7 qAY € (v
®IT FAENE ZIAT @ THF GEA A
SAAIT SAAT AT TR

Q& WFAIT 9490 ;. 2TET AIET 7Y
g WFL T FT AT § |

WO W : mia dEl A%
297 A F1 ez 71 fF79 F77 § 7
Hiq fFET 797 2169 F @i 747 481 99
arg 733 7

s

oY gy fag gt aF@ &
£9¥ ITA wfant 5T €1, 376 qg
& i gl |

weaw WEWRQ  §1 qE 99 «nar
Eair o

it qyrare g © qgd aga gAAR
T fraze ¢ f wreg saew w3
o ¥aidt ¥ emgear & fag afww
I A 1 FHR I qgE A
Zgadea w1 wE gharm & R
R Yooo ZYTAW & {a@W F AW
WFT qZF 9T o K ayfaq e
g WY 1 @AY FY FHE AT W g
«#Y forr war 2 few i & gw w9
AT T GA FT DTG 61T g7 AW A
3 mwgrE wr /FY 7 4¥ qF w9
wrexy Hfavlt Agigar 1 avaar 9T qa
Farvara . 3 wgremn niedY &Y forsar vy &
Afr a1 aFITAT A1 A-9GT F af
OF qeraraygel WY ey Fafwear sofaat
& sfy g¥mr 4 N a&f o W Y, 37
grzar oy 1 fag derafgs agfa
& faww guiter & a6 axdad,
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1257 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

fazeit & faezfaza, af o, oree, fwmer
wrfg & gu fay, forg merddT & faes
gt fafmat 7 |99 fear 3@ qdy
aqt Frdtar agfy Fi g FTTFT AR gy
¥ gAe fafee av # A e
& #7 waeTE 07 ¥ 3As fawea
17 IT ¥ GAIT TSA FT AAT AF $15
BTE AT AZD fAT T | g & g Al
F qre 047 A frwwa adi @ fF 7aEy
& A1 Jg @A & AfE gEar
dAnde feqr o @y § A7 3w ArE
Fgrar A fear @ o & oW oY
TR F FAT AOETT FLE w00 qH
F7T AT TET & | WY IAET /i fgemr
N g7 g fgew 9 & AR
T AV & HAT HT TicAET A H w+
ar T & e ¥ AW oFd wiww
g T GFAT &

ST ¥ S WgaS w1 AeaT 9"
@ § Suwr SeEgd A wfge W)
s {1 IgET AIfEY | WX W
AT FY FEqT F7 NreagA faar o
sy @ am A ag s AW E
T & HEN FT A FT qhAT g |

whroit A & Frafoma & 98
78 I=ig § fr =g fafaar wifaw &
ATHS H IO EWE F47 W W S
Fox g e ) § 99 ¥ fo gfawr
&1 w4

wqae faadis wEifaered, grx
g, feeet 1 Facrrela gFrd &1 WX

e 7 ¥ § e wigoft Agraar o
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s fearn wgan § 1 99 8 U qw
wii § —

(9) w&afrs greqasi & w9
wqré Agqr §10F qreavORi N
frqe faar 9@

() dra ud fafgs senesi
weaaw &7 (Faw fean o o

() wwadn nd afgdn (Slwemeat w0
IET wT F FATAT AT |

(¥) ek faug & goneg watvma &1
AT FOTT AT

(%) gevrea i gafad aqeqr 21 )
(%) #ay fatoraran w1707 9577211
(9) w@ A7 Far wq wAt F 7w

FH O F9 UF B FAE A
frai g0

(v) faamdts. wfrmfat & dveor ¥
A4 AT WIS werfaeTEat
F AT FUE AT

(&) zeiot =Asl 1 qH T2 F
g (TS ) &6 )

ot &1 T{wEEa M7 oA ¥ owT §
&7 vy 79 & fam T T T 8
g I=% & [F w7 g #1oaw
a7 & mEa aam fear @ oA
ST AF AT & alawrdr g 3w
s fomr o

orard swia waeg §9, s
FO11 & 43 FT &FL Al A ATIAL
stfereqT e fir @, fomgta sy famem,
AT ¥ W & HET et 97 4AT
5y &, (9% el & A &, Sifs
us fagge 47 &, OF @Ml & 0 9
wafea fear oma W1 3@ S g
geard o9 @ & fwwr F Yo, Yo
T A WA T A9 W g, AT
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ARTH ®YAT AE AT H WOy oA @
gt e, 3 sk deonfedl 8
%7 Fig § famga anT ¥ @
AT § R [|WATiEAY & amwe e
FgaT M & fau 9% 9 ¥ w7
Wt 37 Fw A4 fawr nar & 1 sEwr
e faar s oA W oE uw g
¥ @igd & e o a8 987  1F a9
¥ Er g AT ® AT F wqEg €
famar feen sz 1 e & zw dw v
TAT FT WX AT 99 FT GIHT 9T 7T
qTAT & | AT AT Fi T AT T W
g {swar fe waew g=w gam
o fou oz wmawms & fv go wow
=91 &1 TAG] I A A GELFOT Y
qAAZ &1 (e 3, wred w9 9
fa@mar s | e werdEr gWmE ig
F AT FI ACETT IAG N ATH
Ecic gl

FAX & FTEIM T WIHIT I ATE
AT @9 FTIA! g FFA 7T 1 I
77 ¥ fom moaw & W F1 g
Tz 79 ¥ wwdi | faaz, fad miz
FT M7 g7 T F7 AFAT | F9C
TFd & fau a3 @58 350 AP0 |
o faeeti & frarfet 1 @1 4, 3 09
qOAT /7 A g A i frar oy
& IH i FORIT 7% AZ T TFA(, AT
gfer &t faar s 72T @ s@wr A
F% AEY FT AHAT | AT U HHC &
AT 97 F1 34 7 0 7 o wfus
@9 37 TEE, AL AL X I ATAAA-
Fatat & a8 qur 7 F miEe gaa
g UARYT Fa OF Fedr @A ¢
w19 g% a1 & fAn gw Ao faenad aret
FT Hg ATEA § AT IAH AZATH AT
dz v & |\ UF ORA 9 Wi 4T 9 ¥
o & fog gy omar 4t e

‘oFgm  WgTE  AFTOET S
@ g 9tvR foresy afgwrt s 0
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[t @erare Feg]

-3 & forq w2 Y 9g st a1 fv |
qT WFT 79 2w ¥ Faar, Dar w3
wTar qr | AfFT wrer grea qg ¥ fw
aEwrgaA § sdewa & fo gw faemaa
qrl F WA g T § | WA A F
A W g A @k Afefadz a8
¥ &1 AL AW F zAvA FUS wIA
TEAT FAT 0 @I ¥ AT W WA AP 4G
gare T8 743 fF 39 v F1 IF F7
gar=rT A1 waw fFar o e & O
T=91 & weeT A7 &) FhAw oAl 0
vl & 1 gArd ST wegw
¥ & azr=d F) gfAm 4 TR A
frar7 g4 &1 AT A0 a0 A A
gt N | AR AT oag i anan
1 vt 74 7 5 Ta ¥ fgfifzm werara
agy W @ 2, @ agdiow e
§ Thet |37 A1 73 § afew wr
¥ (o a@=T 0 &7 a1 A7 Z0 AT
qgT qrE &1 arT Ai AG gl oW
TOITT A T4 F L& ¥ AMD AT F=ARq
FaT gez7 g1 o & % B s a1
wev g1 A4Y 4, [F AT F 9T
g1t & WETIAL &0 AL A5
waem &1 ag & 0% 70 § wdiat €0 qen
agdt 9 TE0 ¥ | TAWAT AR qArIAT
flagE A AR R e R &
et THT TZ4 A TZ € AT AN FT
e fer 9 EN R

13 hrs.

qr wrETT qedi & & geafaat
&1 ETEa JAFA g1 &1 Ere et ¥
vl aT Fed U AR gAv  fewemy
gm W FT WARTT FIH g0 AAAR
fafran 7@l F1 AT W@ AR
Ju o §9F WEEEE S
ewTe g g7 fFA @ | e
arq arg A AT AT &1 feew
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¢ swfow fafrer ogfa ¥ 99 1 @
wifex fear wmg @O gifwarday
A fed # stewrg ¥ ¥ fao, gy
& a gAR gare 43 g & S W7
I F & oy, T aw w1
AR aAddr & 91g =T €1 T
Y AT T #L |

Shrimati Akkamma Devi (Nilgiris):
T thank you for this opportunity.

There ig a saying jn regard to health
that prevention is better than cure.
This golden saying should be always
borne in mind when the wvarious

. schemes under the Health Ministry

are launched and implemented,

We have to fight against infectious
diseases and those arising out of mal-
nutrition and unhygienic living condi-
tions. We have to plan the family, we
have to render medical and professional
cducation to turn out qualified doctorg
io work in hospitals and welfare cen-
tres in different parts of the country.
We have to render medical service
and medical relief to the de-
serving, As such, the Budget estimates
for the year 1964-65, I am sure, will
receive the full suppert of the hon.
House,

We have to appreciate the good pro-
gress made in eradicating certain dis-
eases like small pox and malaria.
Steps have been taken to control cer-
{ain diseases like cholera, typhoid,
filaria, plague etc., but 1 am very
sorry to say that the results in con-
nection with certain diseases like
cancer, leprosy and tuberculosis are
not satisfactory.

Here, I would like to make a few
humble suggestions with reference to
tuberculosis. Tuberculosis ig not only
the costliest of diseases; it takes the
longest periog to be cured. We are
unable to cure patients who have been
suffering from TB for a pretty long
time. Even it we have TB clinics in
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every district, isolation hospitals in
every district and TB sanatoria at the
State level, it is not possible to give
treatment to the milliong suffering
from TB in our country, Therefore,
my humble suggestion to the hon. Min-
ister is that domiciliary treatment
should pe started on an intensive
geale, starting from the villages, Apart
from this, private hospitals started by
philanthropist; should be encouraged
and helped by the Government fin-
ancially. If this nople example is
followed by other philanthropists in
our country, 1 am sure this disease
will be rooted out from our soil,

Last week I had the opportunity of
-visiting the TB hospital at Brindavan.
“They have 375 beds there, with domi-
cilary treatmtnt for 400 patients. Side
by side, they have laid the founda-
tion stone for a TB clinic. If such

‘kospitals are established in the diffe-

rent parts of the country, I am sure
there will be a good remedy for this
diseasc.

Here, 1 would like to bring to the
notice of our Minister that kindness
and the spirit of selfless service exist-
ing in private hospitals are absent in
Government hospitals. We know that
kindness and affection cure half the
disease, Therefore, I request the
Minister to see that this spirit of gelf-
Jess service anq kindness are instilled
into the staff in all our hospitals.

After-care homes are essential for
TB patients who have undergone the
course of treatment. After the cure
of this disease, patients hecome very
weak and are unable to take up
work which needs.physical strength,
‘but most of them are the breadwin-
ners of the family and they have to
earn for the family. Therefore, I re-
quest the Minister to see that after-
care homes are started at the district
level and at the State level gso that
these patients not only get nutritious
diet. but are also given training in
small industries and enabled to start
production units, anq thus support
their families.
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Beds should be increased in these
hospitals, and patients should not be
made to wait for years. Patients can
wait, but the germg will not wait;
they go on as rapidly as possible in
eating the human system.

Speaking of research institutes, I
would like to say a few words about
the famous Pasteur Institute of South
India at Coonoor. This Institute makeg
research and produces anti-rabies
serum, which is used in the treatment
of rabies. Generally, when 5 person
is attacked by rabies, there is mno
treatment at all, no cure at all, the
only end is death. Therefore, preven-
tion is most important in this parti-
cular disease, The famoug Institute,
founded after tht famous Louis Pas-
teur, caters to the needs of the whole
country.

In this Institute, from the Director
to the Assistant, they work as a team,
and we find the spirit of co-operation,
about which we speak so often. A
sum of Rs. 2.06,900 has been sanction~-
ed as a recurring grant for research
and production of anti-rabies serum
and also studieg in influenza, respira-
tory and intestinal viruses. This Ins-
titute hag also been entrusted with
the production of polio vaccine. New
laboratories have been constructed” at
a cost of Rs. 11,35,370. This is really
a magnificent achievement py the Ins-
titute, rendering useful service to the
people of our country,

So, my humble suggestion ig that
not only should we appreciate the ser-
vices of this Institute, we must en-
courage such institutes by increasing
the recuring grants sanctioneq to them,
so that the doctors and assistants are
paid handsome salaries, and their
families might be provided with wel-
fare amenities, so that doctors who
devote all their time and their life to
research may go ahead, without wor-
ries, with their ambitious research
schemes.
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[Shrimati Akkamma Devi]

-1 will pasgs on to the primary health

centres and family planning centres
started on g countrywide basis to im-
prove the general health of the rural
people, Primary health centres,
maternity and chilq welfare centres
and family planning go together.
These constitute one group of activi-
ties. By separating them, we cannot
achieve the desired results. All these
three activities go to make for the
welfare of the family. Therefore,
whether these activilies come under
Public Health or Medica] Service,
these three should go together.

Another | suggestion js that when
dogtors pass out of the college, they
should not be straightaway posted 1n
these primary health centres. No
doubt, they are qualified, they are
efficient, but since they are young, tne
villagers have no confidence in them.
They say: how can these young doc-
tors help us. They lnse faith. There-
fore, my suggestion is that these doc-
tors should be posted in hospitals
under the guidance of experienced
doctors for a year or two, and then
posted to primary health centres,
whesr they will achieve wvery good
results.

Again, in these primary health cen-
tres, for family planning work, young
inexperienced people are appointed,
with the result that the villagers lose
confidence in them.

) Family planning posters, Children's
day posters, pamphlets gn the growth
c#-population, pamphlets on “Family
Planing: how and why" have been
rrde available in all the thirteen lan-
gaages, but propaganda and publicity
ara still inadequate. Propaganda Iis
nok at all satisfactory. It is not gnough
tha¥ the publicity material ig distri-
bwred among the urban population.
Oy if this reaches the interior of
the village, we will achieve results.
Vimal aids with the help of publicity
materia] will bring in very good re-
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sults. Experienced and elderly people:
will contribute much to the imple-
mentation of our programme.. Here:
again I gay that women workers do
better than the work done by men.
Let there be competition at the dis—
trict level and at State leve] and let
prizes be distributed su that there may-
be healthy rivalry in implementation.
of our family planning programme:
successfully,

Government gives vent per cent
assistance to voluntary organisations.
and loca! bodieg and 75 per cent to
thc States. Let us not make this
distinetion and let thc States also get
ceut per cent help in their expendi-
ture so that for want of matching con-
tribution, they will not stand in the
way of implementation of the family
p'anning programme, Urban popula=-
tion grasp the matter quickly; so ur-
bai areag and rural creas cannot be
treated on a par. Urban population
take to treatment more easily. So,
we have tn concentrale on the rural
population and spend more for them.

Lastly, 1 will now come to the
quastion of admission to medical col-
legcs Year in and year out we have
seen the rush to secure admission to
medical volleges. The demand is in-
rrcasing  every year. More medical
colleges  should started in the
Third Plan. Every district should
get a quota, based on the size
of the distriect but on popula-
tion. Certain quota should also
be fixed, apart from tne quota allotted
for Scheduled Castes ¢nd Tribes, for

the girls ang preference should be
pgiven to girls from backward com-
munities. With these words, I sup-

port the demands of this Ministry,

-Dr. P. Mandal (Vishnupur): A: the
outset I congratulate Loth our Health
Ministers. .
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Mr. Deputy-Speaker: I wouly re-
quest the Members from the Congress
side not to take more than ten minutes
s0 tnat more Membe.s can have their
chance..

Dr. P. Mandal: This is the first
tim; thal medical persung take charge
of ke Ministry of Health, Both of
them are efficient ana able medical
persons and social workers. Health
is national wealth. To build up
nationa] wealth, budget provision is
required according to the primary
nesd. But the presenty budget provi-
sion is disappointing and inadequate
to meet the demands snd build up
hcalth which is the primary need of
the nation. Good hea'th bring. for-
tune to *he nation. So, 1 suggest
that our able Health Minister should
utilise the funds in such efficient and
econcmic wayg that she ma meet
the longstanding demands of the
rcople with this shortfal] in budget
provision.

Medical men render an essential ger-
vice to the nation. They are as im-
portant as technical men To remove
disparity and ensure smooth running,
Al India cadre of medical services
should te set up as early as possible.
You know, Madam, ‘ha sentimental
feelings of the medical men for an All
Tndia cacre,

1 shall now deal wilh contro] and
eradicatiun of major diseases. Pre-
vention is Letter than cure Eradica-
tion of Malaria is progressing satis-
foctorily. T have cume from Bankura
district o* West Bengal which was
badly affccted by Malaria in previous
vears. Government used this place as
penalty centre for transferring the
staff. Malaria was so horrible here.
At presen!, the younger sections do
not know -what is ma'aria. People as
a whole sie high'y cppreciative of
this er:dication programme and its
achieverrent, FEradication programme
arhieveg it® momentum. But, madam,
mosquitoes are stil] existingin in-
numerable number
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Dr. Rapen Sen. (Calcutta East):
There is nn madam in the Chair,

8hri C. K. Bhattacharyys (Raiganj):-
It is a transferred epithet.

Dr. P. Mandal: They develop in--
creased resistance to DDT. To get
rid of the mosquito’s nuisance you,
should find out other means. Other-
wise, gther diseases will be communi-:
cated by mosquitoes such as filaria, .
etc, for which also you have got
control programme,

The nationa] smallpox eradication
programme js not at all running
satisfactorily. People are not satisfi-
ed with its achievements. It ig a
regular annual occurrence in every
town of West Bengal, in many villag-
es. specially in Muslim populated
areas, Many vaccinated cases have
been attacked with smallpox. It is
not even controlled, not to speak of
eradication. Madam, you must find
out the defects in the programme....
(Interruptions.)

Shri Hari Vishnu Kamath
(Hoshangabad): Once is bad enough
but repetition makes it worse.

Dr. P. Mandal: Is the defect to be
found in the vaccine itself or in the
process of vaccination? To achieve
success I suggest that olg stock wvag-
cine should be destroyed so that
there is no chance to use it. Second-
ly, vaccinators should be well-train-
of so that they may take care and see
that the vaccine iz allowed to dry
and not washed away because that is
the essential technique of successful
vaccination. Only genuine and tested
vaccine should be sent for wvaccina-
tion. Last year and this year too
there was an epidemjc attack in some
Muslim colonies in my district though
an eradication programme is going
on there, The disease is very horrible
and you must pay greater attention
to eradicate it.

Cholera is also a major national’
problem.  Every vear. there is an-
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[Dr. P .Mandal]

outbreak of Cholera in West Bengal,
especially in Calcutta, Howrah and
suburbs and other motussil towns
and villages are also affected. Death
rate of Cholera ig horrible. It has
not been controlled. Mass vaccina-
tion campaign should be taken up in
time. not after the outbreak of
Cholera, Vaccine must be genuine
-and tested. On page 19 of this Mini-
‘stry’s report it says:

“The World Health Organisa-
tion have further intimated that
100,000 doses of dried cholera
vaccine will be made available
on receipt from the USSR for
mass campaign against cholera in
1963.”

May I know what is the result of
this? If dried vaccine is proved
successful, then the Government is
thinking of establishing a plant to
produce dried vaccine. As you know
Sir, dried vaccine is becoming more
popular, génuine and of long duration

The report on page 19 says:

“The U.S.AI1D. has also offer-
ed to assign a Jet Gun Cholera
Inoculation team which is sche-
duled to visit Calcutta early in
1964.”

Cholera breaks out generally in an
‘epidemic form between June and
October. So, if the Ministry makes
a request to the US Government to
send their team before the above
period, then we may get the full
benefit of team. To cheack Cholera,
we require 3 pure water supply which
I shall mention when speaking about
water supply in general.

At page 18 of the report, it is stat-
ed aq follows:

“In accordance with the reco-
mmendations of the Central’

. Expert Committee on Smallpox
and Cholera, the Indian Council
of Medical Research has establish-
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ed a Cholera Research Centre in
Calcutta to carry out contihuous
research on various aspects of the
problem of Cholera with g view
to developing ultimately practical
measures for the control or pre-
vention of the disease.”

It is also stated as follows:

“In collaboration - with the
world Health Ogganisation and
the Indian Council of Medical
Research a meeting of cholera
workers was held in New Delhi
on the 26-28 November, 1963.”

what practical
formulateq in

May I know, Sir,
measureg they have
this direction?

Then I come to leprosy. Leprosy
is a great menace to our country and
specially to my district, Bankura in
West Bengal, It is a curse to my
district. The 1931 census report
revealed the seriousnesg of the pro-

blem by declaring Bankura as the
darkest spot. The Government
emplovees, if they are transferred,

try their utmost to get rid of the
trouble and avoig joining there. This
discases. which is short of social
calamity, should be removed. The
Government is not moving actively
to control this disease which makes
the people disabled and disfigured,
for whom our beloved Bapuji had
great sympathy. So, I suggest that
the honest follower of Bapuji, our
Health Minister, should materialise
his sacred thought to control leprosy.
The Minister in charge of this subject,
who is a great personality, will, I
hope, pursue with honest sincerity
the fulfilment of the hopes of our
beloved Bapuji.

Training centres for paramedical
staff should pe started in West Bengal
ag early as possible. There must be
one paramedical staff attached to
every health unit. One control unit
is working at Bankura district the
population of which is 15 lakhs., The
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report says that one control unit
is meant for 15 lakhs. So, you may
well understand the acuteness of the
problem and realise that at least ten
-control units should work there.
Then we may assess its import-
ance and activity. The patients
need extensive treatment facilities
and domiciliary treatment in .the vil-
lages. These control units should be
mobile.

There must be sepration of children
of the leper parents and they must
be kept in well-organised Babyfold
or Children Homes. If every child
of a leprosy patient is seprated and
saved from getting the infection, this
will ensure control of leprosy at
least from one of the sources. Any
Children Homes or Babyfold should
be kept under the care of District
Committees.

Then I come to drug control. The
report says that the main problem
of the year was to keep under control
the rising trend of prices particularly
of certain drugs and maintain avail-
-ability. It is a great regret that the
Ministry does not Jook into the price
structure of penicillin production of
Pimpri factory which is 3 public un-
dertaking. The gap between the cost
of manufacture and the sale price is
bevond imagination. It has been focus-
sed in the PAC Report and vivid
picture of it hag been painted on the
floor of the House by my hon. friend
Shri Bhagwat Jha Azad, during the
discussion of the budget, Though
the medicine js of common use at
present, yet it escapes the Ministry’s
notice. Spurious drugs are sold in
the open market.

Then, family planning is not pro-
-gressing well. The budget for it is not
sufficient to cope with the population.
A countrywide publicity for free
sterilization operation for male and
female should be done thoroughly,
and it should be published that the
operation on the males is the easiest.
‘The males are keen about it but there
ig no swfficient provision, It should
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be provided up to the primary health
centre.

I shall now refer to medical educa-
tion and finish my speech. The estab-
lishment of new medical colleges and
the expansion of the existing ones has
been included as Centrally-aided
scheme during the third Five Year
Plan. Under the scheme, the financial
assistance is being offered to the
States as follows: For new colleges
and for the expansion of the existing
colleges the figures are, 75 per cent
for equipment, subject to a ceiling of
Rs. 22,500 per admission, and Rs. 75
lakhs for building, subject to a ceil-
ing of Rs. 37,500 per admission. Re-
curring expenditure is 50 per cent.
There is no break-up. So, we could
not know which college gets what
amount. So far ag my knowledge
goes, the Bankura Sammilani Medical
College, though a new one, has got
nothing up till now from this fund.
It received an ad hoc grant from the
scheme of financial assistance to
voluntary medical institutions in 1960-
61 and 1961-62. Then, the State
Government took charge of this col-
lege, and since then, the college gets
nothing from the Centre. There are
five reserved scats for admission by
the Centre. There is enough scope
for expansion. It is situated on a vast
open area with a campus of 200 acres.
It is the only medical college in a
mofussil town of West Bengal. So, 1
draw your attention for the grant of
financial assistance to this new col-
lege. At present, the admission
strength is 50. You may easily raise it
up to 100 by giving financial assis-
tance.

Thank you.

5t AigA @er  (dehia)
I AZRq, & FTH 2w A e
Hareq o 99 gT W@ 1 wgl
IF T FT A £ oA ¥
fa¥ o NS0 A TE@ L am,
Foer, Wy, fuoerr o7 wETeRM | %A
¥ Yy FWH Ay I
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[sT "Mg1 wwwq)
o T |y g1 a0 THrA gT adw
Fed sT AR L | UF HEw £
a7y gt g AW € 17 AT aga-
AR A N A SE F AW 79 IS
war & | dfFq @ew e fafee
w1 ¥ feafq w9 3w ¥ & SAY wwmar
g f& gawr ot dwei ad sfed fow
¥ fe gy & @& ¥ W wS
fegafa dar #T a1

W A9 W K wo WY T
g M HERT § ¥RErT ¥ %000
vrfrdi & 3R UF TEer 93ar ¥
AEF 9T Jooco IweT HIHHN & |
§dT ¥ WX W 9E A v A
qeh g gu Al AW TE SART q=S
ﬁfﬁ'ﬁf% | 987 9T 3Y,c00 TTFEH B
w9 & Fgr & AL 4 FOP, oY
BT, Y4 F 1 oET e § fE ow
™ ao qel F1 feafa & |y w7
g ar g4 auf =Sifed | ged 0 geqe
werarw g 9t fE mmardt & mqwa @
g @Y 7 AT A w ww €

gl 97 Tl & (werw &1 W
warT Z @i fF weet avz § Agr 99
W WA TR AEr o wfewe
FEaw § 1 feNe H 3 FTEA
4 AT 3R28 gaozw ¥ ma se
Frave § fomd ¥ 97 wdw ¥ feaw
g 1@ e 3@ a foaw & Fr9 §
A gafa g Y & T@ agd qr
% argm § f5 sowr afess w9
F #qmaq; 3 A =wfaFs g wfasw
AU F AT FTTH FT ACE qA9E
Q7 FifF TER ¥ gfomw § i
Tgw & qfoaw ¥ auf ww § 1 g
2w 7 wEdY fedfew et o1 @
T WYY FOT & Fia wraEr
WX W 9Ted § 5 uF g7 arefwaal
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F I gF TR A g
¥ T AT RS | W I9E 6 )
qY 93 A/ o FATT AWE TAE
Fiwmaga m fafe § s&
quR g wfer Wy saar afrada
grr wfge

g ¥ @y ¥y uF gEra § fF
form @tz & w7 1 2 9w gz -
u% F1 wrer gfeq wdfaw g sH awg
gy 3feay gaws g<faw gy 9mQ )
s feafs oz & & @@ A foa-
Y qegi o7 e A W, ) A
HATHE & A 42T AT TANTH FT T
e & 1 F e g fr @ afaEe
T W AT T fawn #ode
faedi & afer W0 U wERd &G
forg #1 Mo TFo TFo FF FT, WL
gra fafwemr fawm g o 2feaa
dfma afam g o & wga g
qaEt &1 fafar w1 g fam &
TR ATAT A0 | TART K1 EE A GG
qATT & Wt @ A A e
T £, T A% F § W I O
F swaeET AET AE AT G E | W
qo fafeear @1 o T wawa &
Teld AT AT &1 WS\ g |

T & @vg A & =g 7 fE A
o & fam o gdred afad 370
b I B e S A £
@7 I & 1 W garwy et
g1 A 9 FIW F AW 7T F AT A
wwar § W & wwmar g fv sw e
¥ @ & 19§ WY 997 g1 g

L

W & @9 @19 9 oRAMT 97
W smEr A7 fgmr s wWfge o

884z
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feafed & oF ®2ww 95 0 g
Z ) g %W oIwT ¢ .

“Health education fills the gap
between the provision of services
and the maximum utilisation of
the same by the people. The
main tenet of health education is
to enable the people to improve
their health by their own actions
and efforts.”

¥ 2amr g f& auFm w1 oewiT deq
TAFMT &Y HIT FaEr G F ) AAv
aga 9 S g 5 IR e A9
¥ teus ¥ oF dew sl a4 Ar W
AfFT WY A% I9F FAAT "3 AN
¥ a0 gy § A A & Al @
ot &% & | & wmear g fF gEe Tl
AT ¥ g0 @R wre arfs sarer &
M7 AW FToeqrT WO |

9% Aq @g # wresr eaA
@A &1 W7 A frar am@ar g o
fows ars it &7 38 MT wrewr A
fesrar g 1 gy ggr e wET
H FH ¢ 1 0F agfEg F) AITAT I¥oo
F Y000 FAI FT NFA faaay afgy
AfFT gk g FAT Qoo FAITQ
&Y e T & 1 39 F0 N 7 eaTER
farear o gy § W I a<g AT
& dfat @) @ argd ¥ a4
1 9T AwEat w1 3w dafal &
AWM T IFT § ¢

angular stomatitis, glossitis, keratalo-
malacia, burning feet, syndrome,
phrynoderma and nutritional cedema

Y & ATy A9 WIS ot agar o
@ # aaifE QeF wrere A faaar o
QTE FT T4 § I8 QT 437 9 FL@Tr
T @ & ar f wrgm # fr oifes
T FT WIT W FT SAF SAET
fFQ | WAL TH TOF 414 7 faaqr agn
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At | A A FET A ERe
¥ U ¥ 997 FO0 AFC A @
T 1 W aF TA7 § fag IogE wear
¥ ' afl fawqr @« aF ey
U FT qT FEAC IFL |

g & weaarEi & qafeas o
TG FTAT ARAT § | HeqaTH{ FY Ferd
g @O § | Wt faferres wevae
F FAafeal 7 qF d9REE A v
qr | A TILFEIL & qIH FEAT A0 0
fafeagr wifast & it g9 (aswd
£ 1 FgT 41 fasmmd oo tew weware
F FZ waadi £ madr @l
TH TTF AXFT T g T TfEq
ifs g sH=fEt o &, o fF
To fawmr w5t O &7 g #Y 7€ &,
TG AF o AT TG ¥ FHATL, HETATS
Fod § | WA F g G AT IS
FTF GHAT TN T HEGATAT FT FH
v g @

<t & grq @rq & qrer ar &)
7z W% A AEw ¥ qaifens
Y AT A1EAT § | TF AT TEF
w9 fauqr m@r & 1 IEH qE™r w™@r
¢ 5 ag sTwa T W= Tgar
AT @ IIEA TaET T & o & &%
¥s qgT 7A¢ 7 § forre ¥ ¥ fawfasy
¥ oY ¥ faums A @ @
79 I |t A7 § AN W15 W3 A€
o ®E 1 ITHT gEray 4 amr )
gt 9T UF fHezt a0 dYo Feoff & AN
i gar sygr wifgs dFea® A
& SR ygEaT o & wre @ /W &
w1 araT & 5 oiw af & swmar aww
wF (w4 w1 g2 9T 7Y T|r I
wifey, ¥fFw ag agi == @ & M Tl
wefafaefes wifeee & 1 @ & &1¢
SSZTAT &Y 9% Ag & | X AT E (6
wWE gafews @i &1 AT AT AN
T weadt gw @ I g2 fFm
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[5f wrgT TTwq]
IrT | gFE qEifeAs qiede & uw
Tt fFar ay qr fsa siga ® T
T 9T

Loss of surgical instruments of
Rs. 25,000 in the main operation
theatre of the Institute Hospital,

Loss and misappropriation of medi-
cine in the Hospital Medical Store of
about Rs. 8,000,

Loss and misappropriation of stores
and money in the Department of Bio-
chemistry.

Loss of linen articles of Rs. 3,000 in
the main operation theatre of the
Institute Hospital.

€ TR 1 A § 1 & 1A § oAy

TRy g faafayr § gt § o< aai

N T FTQ TR AT Y W

ﬁtm(t FA ¥ fay Ifaa wrdarg
|

Fg NN v wfaet ofa &
X F FEAT TEAT § 1 qAwr o =i
gt WA g & ) 39 fewfey § &
g o®T FT § [F [ A7 wAT 5€®T
wdT o W& ) WY e 9 Ay
WATX 9.5 TEE 9 &Y fF 57 97
FT .4 THE Ad R, WY g Aty
AT § FLUT 94 AT HEHT 77
Ay & | wwT gy T qd faeriEwr
T@T AT Qo AT H U7 #T HTETET 6R
FLT F1 ooy | 5 e w1 F wreAT
g, A 1 F7w 350 9T e E F wwmar
£ % 7% % 3w & 1 T oo
¥ g3 F & fam g4 &7 wyT "9
faT g, gL M WY FAT ET4T
g9 fFar mr A e wmw § e
FUT YT TF FIH 3 (AT TGT AT 1
§ | 9B I el # A g uAaE
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frar mar ar 9ER & W TEm @y
gl gd Wi A F7 & oady | At
TR ¥ 29 T §9TT TG T AT
#F a7 ¥ 39 ¥ & Fasr ¢ ¥07 w0@T
T g (& wwwar g fE g frar &
FETR FT G0 q6F Agl @I g |
€% qa9 # & g gAY A7 AT 97 |
qE= 1T a1 faafme @em Fr A )
AU wwa & fF eaTEste &1 adE
IITHT T T | AW AWy fw
RIETEATT & /1 7T 1 9%
T G2 § vy | &K gwwar g 8
T4 F3w & fow gww aga wew faw
TN @ W WY #Y T wEwy w6
9 9T T AT | 95 9§ F) IO
*Y Y Fiefr A A ad Y g F gEH
ST N | AT gATa & f egfea) €
T 93, 9¥ 4T 94 & @1 T 95 FT
o oam

Q% ATTAIT WIET : ST oATH AT |

st g Trey ; WEH &1 R AT
Y g FT A aw | F wwwar g fE
SHY Y TFTaC 427 T (B cefa
FE Y AT AT A § AR 9% @Y
& SO T A ) Ay

T & gy e & oy ws w7 g
f& 37 3w & 37 @vr a1 § WfE ™=
HiEl cifar T qEA FT § AR
wraTgaTE wfe &Tnd § wfee 2w
¥ aga & @ T § FifF afeng
framea # famamg =& vy € 2T Aifw
g1, dr arfaar way & 1 & a1 9
g fF g 2ar #§ goT grriEaw &1 |
ug @€t f¥ §g S99+ W7 W § 2
oI Fg # + F 1 T HT AE OF 6T
T AT | wRA T I F 1 qg Aor
g WA § adf A & w7 omw St
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et canfeer &1 g & wwk 1y fagw
I FH AT AT

Demands

it g At gwme fag 7 wm-
Az ¥ art 7 ok faar | omf g, ¢
W {8 mAQET ®1 AgANEET.  UF
Freew gf oY AT @ET a7 A
¥ 78 g ™ f5 wg s wond
s | ¥ A ywgar & ng gumen
w7 qqeE a § 7 gt agw fafrev
ET ® OF AT FG A1 —

“I doubt if ancient system should
be cut off from modern medical
science.” He said: “The old and new
should go together to give the best
to the Indian people.”

¥ o 7 s £ R g soren
a7 7 yoret QA & feswr ¥ @
XH 2 FT $H WAT §) FHAT § | W
QAT STt & W oo ¥ FATET
TwE 1 ETY I § 6T ) THY ATA-
frag g1 & 59 faww 8§, 9w 7g faew
g T foar arwr o § wwwar g
fr T A a7 @ ¢ W feAfe
®H F oETEE B WY E )

# g Hfmed & oy § 0
aafen 7 sgar g 0 fafeen £t
Tg OF WISI W1 At qur g oy
WA waw § 7§09 YaE
gifigifus erazd § =17 o wde
a0t #1 9 g F § 1 F gewan
g 5 =7 0% o a7mT T e I
wifge #Yr 9 gEr g #@ OA
Siwrgs faa arfen

§9 aret g F warfeas
& fors Fvar =vgar § 1 wET a9 oy
& ot greifE Fev ) a7 AT qrw o
TgT 1% 91 FfEw wwy A W F
rafan & agy @ew ¥ w7 §T Ao
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T R FEAT | AT FY ATE #Y
TGN qZT @oF Z | WS ot qw A
oy am@t wE # wei i o &7 g6y
T Y A Y geATEl § ¥
et i G § fo O F e
£ FE ggem T F 1T TR,
g qremEl, g Wi A AEl @
ot Y § 1 & g g fE oawRI
T gwedr & ;T sary ¥ 1 faeed,
TR W7 aFaE FQ a8 WE § FORT
wpfrgfeeal gro F0E @S
T @ ¢ | & A gumen fF mfac
wiat & S A Far e fear §, ow
T &t ¢ fw dr deadia Fieg e
A F A A gt I faw aer
RgewT g AT |

gfert s sfeafedi & fe
ag ¥g A faar smar & fe I gfaemg
[Hfor e @A R/ W@
g S arafes ®7 § I W
" T faw Y § 1w o afer
# ag o wyr § ot fr gfoom wat
% 357 mife & ot Y 7Y faar sar
¢ AT ag a1t gawT ¥ a7 @ @y
g fv 5§ wvt fgg g iy W 97
w1 @At X ) W AT F A0 H 3@ A
&Y feafe wod & sy § oy § wwwar
g f& gwda &1 £ wd 7 w®@ swar
¢ | zafae & wwg s S
# 07 F1 @7 qEnd FH FT AT
qYEIT F) smw T Ffgw W e
wi &0 ag gfawr faadr =ifzgo o

IMCCH APRT ¢ WAAIT 6T
FT §HT TATT g1 W 2|

Shri Hari Vishnu Kamath: He is:
making a useful contribution.

BT 38 AL T FT OF WA A7 §

Iqieay wEIEY : W1 a9 91 fame
ot F #ifadr
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st Wgr Twew oW ow Ao
amrg & faafed ¥ wwdwr T
& wrar g & forwey f ag g5 =i
Y & Y} 1 & wEr ovar £ e
WoT A § W g3 ¥ A% awy o
RE & w1g g fF g W AT
o2 §a ¥ gs N ¥ qg e g
f& T9eq 39 9C yme w7 agifs §
QA E fF too § & go TaA gnqA
X F, Fravw T § | o T &Y
g Fearw A G A1 w g g7 37 7w
HHT 9T FHAT & TTHl GEA H {T qAAAA
HATAT W OFFAT F | qE AT AswrH F
97 ZA vy g2 @ oz 79 famrsras
# 1 9% mawEr " wzer dRrgr e
i aaw aga FaAt Ay 9w §
¥ gl g 5 1@ 7% /T ey R
71T 39 foiE &1 poeife &7 7
TE ATIE T )

& a§ T fae, d Y E
“TEW! AHTT 1 FE F27 IST FT FAT
arfge

ot ga evew  Aar fF5 WA s
X 7w T=a1 ¥ 48 fade N mix
o1 #) mEd Iz @ ar @y g 1 e
#r Im # & 1 v fade I mfz
A aE ST 3 F A owew F Dy
wmy § f& 3 F7 qrer A@r W
|/MTar § AT §F A7E 7 IFF W @
S & 1 & srgar § % aTeT w) gEar
¥ faq §1€ oF oaF Hrw I
=ifge g7 @ a7 § =41 £ AF 9w
* fau #1€ afxx sz g5 Afge

wraf § Facwr M LT §
7y odfas gasf wfywA & a=id & 1
A agar gfaqamami § 7 W
#g7 q1 ceed ¥ 49 WAl § WK
gafan ag sRgm @ A2fas Tl
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farm & w=mig 7 Tw FT IR A wa
waw & gemia qroarfge 1, .

JqreaW WERT . AT wEE
wa F o§W wT Y E

st MZA ey Wi wgAr A
0T AT 9 FfFT JfE @ wfa v aw
T & A wf Y wfr aw @ §
AT AF & 45 7 & fau Fav a1 @
geafer & v wfas 7 *edA 20
q9AT SE Far § O

Dr. S. K. Saha (Birbhum): Mr. De-
puty Speaker, Sir, I support-the De-
mands presented by the Health Minis-
ter, and in supporting the Demands I
congratulate the Government for mak-
ing the medical services All-India
services.

Health is the most valuable asset of

our nation and it is the fundation
upon which everything including
defence, development, agriculture,

education and other things are to be
built up. But I am sorry to say, Sir,
that the health standards of India are
not what they should be. This is due
to the fact that the Plan provisions for
health have gone- down relatively
from the First Five Year Plan where
it was 5.9 per cent of the total outlay
to 5 per cent in the Second Five Year
Plan and 4.25 per cent in the Third
Five Year Plan. In this emergency
period it has been reduced by 27 per
cent. The per capita expenditure on
health is 1.47 naye paise on average.
This is not sufficient. This is inade-
quate, Moreover, this amount is not
evenly distributeg all over the coun-
try. In U.P. it is 85 nP. which is the
lowest and in West Bengal it is Rs.
3.25 nP. which is the highest.

Prevention of diseases, treatment of
the sick and promotion of good health
are the main problems before the
Health Ministry. Prevention is better
than cure; so, our Health Ministry has
taken steps tp prevent the following



diseases, namely, small-pox, malaria,
leprosy etc. It is interesting to note
that the percentage of malaria to uther
diseases has come down from 10.8 in
1953-54 to 0.4 in 1962-63.

~ But another dangerous disease,
namely, tuberculosis, is spreading
rapidly in spite of preventive mea-
sures taken to control it due to mal-
nutrition and unhealthy surroundings.
Formerly it was confined to large
industrial towns and urban area but
now it is spreading rapidly in the
villages, About six million people
are suffering from this disease, but
the number of beds is very much less
in comparison to the number of peo-
ple suffering from this disease.

It is interesting to note that the
Health Ministry has provided domicil-
lary treatment for the patients suffer-
ing in the rural areas. But there is

one drawback in this domicillary
treatment. The patient from the
rural area has to go to the district

clinic which is the only one to estab-
lish the diagnosis by means of an
x-ray. The poor patient from the
rural area cannot afford to go to the
district health clinic for examination.
I, therefore, suggest that mobile x-ray
unit should be provided in each dis-
trict clinic so that it may go to each
primary health centre to detect and
treat the cases. If that is not possible,
alternatively I suggest that a micros-
cope be provided to every primary
health centre for examining the spu-
tum of the patient.

Leprosy is also increasing rapidly
and 5 million people are suffering
from this. Isolation and domicillary
treatment is the remedy to control this
disease. In Japan this disease - was
controlled by means of isolation and
domicillary treatment.

Water supply for the rural areas is
not sufficient. 75 per cent of the
people live in the rural area. It is
estimated that a sum of Rs. 300 crores
will be spent for rural water supply,
but in the Third Plan a sum of Rs. 67
crores only has been allotted for this

57 (Ai) LSD.—5.
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purpose. About 40 per cent of this
allotment has been spent up to 1963-
€4. This sum is divided among four
ministries, namely, the Ministries of
Health, Planning, Home Affairse and
Community Development. I am glad
to say that a high-power water board
has been formed recently to have co-
ordination among these ministries.
There are many places in the rural
area which are not supplied with pure
water and every year 2 to 3 million
people die of waterborne  diseases,
namely, cholera, typhoid, diarrhoea
ete.

The Health Committee sugges‘l.eld
one doctor for 3,000 people but we
have got one doctor for 6,000 people.
In spite of the number of medical
colleges increasing from 57 at the end
of the Second Plan to 79 in 1063-84
with an admission capacity of 10,097,
there is scarcity in our country so far
as medical men are concerned. Most
of the doctors are not inclined to go
to the villages because they do not get
their requirements there. So, I re-
quest the Health Ministry to solve the
problems as well as improve the ser-
vice conditions of doctors for going to
the willages.

St wRer AN (3193)
IRy wgraw, & Traver wATAw At
oY T qadT Fed § 7Y FPron wgk
AT T g7z AT §

oIS G FTH FAER X ¥ 4T
gt At f awgesi w faferes
gifeTees 1 I FE-send Sfed
Frfaar & 1@ & o & w3 aard
g

ey RATHT FT U795 Jra-
F27 3@ § v & sia-career At
TET B T HATHY & T AAF ITGWAT
TATE I @Y §, faT § wasi d7ewer
Frord, weware, faieer  foar oF
wferarer wr4 %9 aftare fAavaa, ami
# g€ /1T a7 swgeqr wifx  wfrw-
fog &



[sfadt waer ]

Afewer FTal &Y T & wfgs wiv
t13@ # WA U AW Afeww
wTAT WY e ay &y wf , famw ¥
TAT TAF  FTHA F o0 INEATT
afg-a¢ r@wr o1 qed § | AfEww
FTAAT HT FET T TIT FT 9q T 98
Q€ 2w At W AT T @
T § | fogd ag € Fres 7§ Ho do
fo THo ¥ FITW Y AT GrAl F1 TH
TEdr o, 08 Y, 71 fF 93 FT 90,580
g1 7€ § | wTeey WA ¥ GTU A 7
¥R FBUACE, T guag § 1 gg ®
arq {r el § @2 o ag € € §
T W gfaamsi ¥ faww ¥ fodr
W T F faciiy @EmaET At
T oo W&

AT fade @—faof wgtean amag
W & wgwa gii-fF 3w # gwe o
droq@o F1 farmy ] T FTOOT TG
£ 9 7w F1 wfwsw Y T 7 farav
¥ aF, TEEoTE FTWT F7 qTAr
M7 gfys =g T Tfgy, wifs
AT AW Ay i ¥ wew
& wit fogst o & | mwar faww
¥ fagy ft O¥ faug &, fom ¥ mft
HAAE F F1 T g, I F1 aITH
IT FT SR AT ARy W wfuw
FX WL Fr famy w1 qgrar <fed o
TAT W & W T @A A aF
fardait #¥ faren o fie 23, T T
T ¥ fad g7 oinwl ar A &
& g FeT {5 wareo faw & fy
fagdi & wyEww wd T afe
srer ¥ aiver oY wroew w7 Y Jwy
®Y WM

14 hra.

hww o9 F gearoEt § 9t
B WTHEYF AATX W [y IHA® FaqA

% 39 afg @ wifgy | afc 1 @&
AEr At qT sSee  wfew
Wy fafeaer v w@rRe war
& st &) frgaa fawn o wTiey
ey ¥aT ¥ owsw ¥ gk ¥ K
e o wedt g % o wfegear
o<t #t € oY sfver &y adew § of wrer
FCO ACEY | W FAT F oA ST
| At} &1 FTA @ R T
1 fafaw yo1e & W o §
& wag< fadw | gF faar § sy w7w
fver & Ia1d ard fe sy afEer
ud eqreed Far F1 fmir 1 7%

W ¥ T g T HET § 9w
T AT SR FY HTEgEAr 30
T A AT AT AT HIY THIA FTEH
frsmy € 3= ¥ & wiw @y e
3, FTET AYEL FAT GOR ALY T
¢, rgae Sfeew FET 7wE 9 8 )
g IO AT, faamr Hag @ fa A
FTT 3% Fa4 &7 T § | T9 A A
qITET TR ST ARy | W AAAd
¥ qfg #71 ¢ @1 98 Toee @ enmer
HAEg w1 91 g fywar &, 98 ¥ 2,
g fay ToFT T AW | §F FHIC
¥ oz w71 et g fr @ #1
fagg uF amaTon fawm @ ¥, T
Ay fame seedt ¥, oF oA &
&, i 13 F g TATed AT A1 gEET
# i g ford aga @ aw ofw &7
) s §, v fal @ne FATEg
wfys g+ faar s | & wredft g fa 3o
e ¥ faa W 7@y gw o< fawiT
FT8 ufos 97 3 FY SyAedr £ |

Arery fafeer ofeg # {awr-
faar & waa duferm o gizd
¥ it & L mfm 1 @ai‘(b
frorge & ® H ¢ wHT A AN wlT
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e, & gua swerFAg | AT faaix
# g %) @ gY 98 T I TR
§ | ® wa F9 ¥ 1% efafecas
W #Y UF au Y wafy 9 §,
W T W7 ST & 1 W fanT W 3w
T faffen & &7 7 m&Ei 9T oA
] AT FrEEAT & | AT Ty & A
fafsmmegt o7 wfAt o= fafsms
FarT ) & o, T {fwaTery @reh
q¥ @ & | TEET OF FTO0 qF gg ot
wra @ o gwTe gaw fafes & s ae
THET I FL faeed &, 99 ¥ gar wra
FT 9T grar & 3T & wedd ® fy @
qE FA &, AT & A F ar FY
@AT 9978 TEgF & § | W A
AT wgeaT wEwa & qw & A fewanw
gt ¥ a5 g T9 gF F7 of
FL fody guT T9gaF W) THET 9
wTfaserd &, 39 | a1 & wa anga
g

T F( fiem 9T ST wd
FTHIT qgT T qAAfT AT w7 )
T T gAOfa @9 F & qEen
ST AT STEElt # A wraer s
¢ fw § W< aw ) difg w@A ey
§ o g, dfsd s o e @,
IAEHT AAT FIA /T AOHAT I H T &Y
ar ag e § fF oF e gk 3w
# fad #% Feqowrdr fog g T
g1

FT ¥ WA g A AN F
W T wwe &7 a=i # g1 A fawe
¥ @ WAy F wdA ag
spreqT g Wifgd | wa @ il
s gus (o2 99 3 ) &fFT 98 o7a-
™Mr T @ JATEE & =] gy
Tifgd | IATETT-FET { FGAT ATELA
£ fF mre oF T« w31 o f{ar o
quﬂfmﬂ‘iﬁ' T A @:
aferdt %7 saeqT 7 g, TErE # 1 SqeqT

CHAITRA 13, 1886 (SAKA)

for Grants 8856

7 g, a1 ag vy I @ny ¥ fod
FFVT &Y ST | &7 A AT &
BT ¥ N & 9 &7 waedr g7 @
7g Sfaa =& & | s@F 9@ § vt
Wa 5 avg & & orar wrer o
T T 3 TET faear § 1 qifees word
gH 1 fad, sw9 =fas wmagsa
TF AT F1 ¢ % w=g wneew & a4y
owg v W1 &=y a1y Ay | awe
& fa¥ oo ot W) g Ag &
o aw € ey & 1 & mred g e
¥ fagsa AT fF o &7 ogueqr
F FT QI AT @ET §A9 F T

¥ gmr wfegd

il gard FAT APEAT WAT FY
fog & § 1| & SRS emA WET W
srHfga #33 F fodk 3y dfaqar s

et g o

AREETd| g A9,
I HEH) o9 g g o
afvare fagom ad w219 ¥,
mifry T gATr &
far whwags &FT F#0,
0 TwE Fgndl & o
faw @ &Y wifg 7q 9%,
daw Aff W g o
e a1 wAaTa & wEde
g gwawEr g !
AS 9+ 9T HFW AT,
HegT qE€l WRATE! @) |
AT HT RTAY G OIART
THAT 9T T AAE; By |
FadM ¥ fiw TS,
F4t fuv g AT g
arsrgrer ofgw 2w
T TG FAAT G
g #fgmam wfegn &,
waa( gfez =T @)
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[sfraet tvrey ahardy]
LG qG FT H, AT,
e 7 g T g o
¥ W fay ud =w ¥,
e fadrae & g 7

w= ¥ 7 faam ¢ fv gt fao
og AT T8 & ¥ g 7T @
fawmr &1 w40 a9 TS wA EO
F FTHAT FTA § A G X A4
&4 g o 3 Aas w1 gawr aw
fEar w7

st WY W wews (FIRYE)
ITETH HE13W, FATH {ATAT Fi AT
¥ AL fawr F79 W A 7 i
% a0k fa@T 957 & goa A AAv
2§ T wgew w1 owe AT 4N W
N F OET Fi osgqeqT FIAT g
ag faqa 47 darem ¥ geafay § w0
f& % Ay THETE F O )
o T gAAT FIA H OAA WEET
q & R gr fF agT 7 o9z §
WY wTar 5 w3 H frav qmr @ aw sma
A&t g1 avar & A ITET OF F1OU A
T § I FOT AT qF IAT TIW T
g §, g & fF FT @A w1 9w
a1 AT § R oft T|E AT §oar
ST qiE a1 AEAAT WA T A 8,
Ia% wiaforr dfer g1z w1 9@ 9@
I5T E A1 B U7 3T AT & FR)-
ST & g1 & FI0 qOOT ALY E1 N §
W1 gg §TA7 3 THFT @1 T AT § |
A7 77 gAT 7 ¢ R oawaa § @
WA AT @O T & i 5 ow
FAT ATATAT F UG T FE, T THI
¥ woer saw faafg w7 &, agr ar
AT FHTL & §Z 9T §Z 4T T F7
F Q! aqqeqr 0 9iey fF oagt 9%
T E 77 W TH 9IS F7 BAT AGH
osgl gFT ¥ &F AU B

W& T TG FATHG AT G
2 9 o W wY A § owY sy
FLAT WY TAF! TFA1, 99 AT By
T EN I, SW ANTAT FT FTH & |
T Al Y Ax 9w w faEw
WA IATE | Sigl a 78 ady wgrafgi
T el FT grEy , TAH FE €y
adl & e @ & gw 3 T g,
TH TFIT FT UF 99 99T gE & |
¥ fadre AT o qAf@ & qU H Fgw
fe Frdl awaar 9% Qegm ¥ gE
¥ ooy ¥ o Fev ¥ fodr faegw
Faredi g fa o oft g7 T arrame
a7 =g fgr AT @ 2 A I ET ¥
g1 WI.& a1 39%T 3f4a w7 & I9gM™
ZITETE | WY qA °T FEA HY g
 fe agaraz d@ragr e gt Erni
¥ ofgi 9T dwAw [T qifedmA
ST Y T 9 F TR I R
&, vt wegr wedy wfedl ), 2w
AT # TF [ & gAT WA AT 0%
FHIF & gHL sIE W YN TEd £ 0
fS5aT &7 97 A 34F  WEAT o §
IAFT T HgA w7 w2 o fwfaw
Tga S g & 1 9fF ag TgT ATH
wEF & g W a9 F oww g
weh & fad I=aT gmw & § 37 Ty
F1 INAT 74T €T ¥ FA F
THEAAT AT T FTIEE

ux Wt qa fage. @1 & s
¢ fx w7 TATO WATAG WIWAT ]
W HEQT & WiHE o ®T IA WFE
F1 gy T@ FI 9 39 fF A wrea-
T TEdfas F g 9 faiT s
& oYz faadt aEr wadear gaT gl
¥ g arell ¢ § S qendfas goer
g KA ¥ 9T 4r T F 9@
IF A AFT HOAT e
frafg st &, @t & faware fewmr
fF gardt wigwaT W&l @ o Y
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Qefr { oY wrgafas, gAY A ifwa-
dfqs ggfagi § F9< T FET &1
10 72 & fF 5 o Argdfas, AT
W gifganfas agfoar aga &=
Tt ® g T A O, gEl SA
gfaurd 3=t mET #, sgf X T @
GIE AT A A @
@ & v wfaswaT geqr § gard @gi
& &m g egT 7 @y, 39% 9
¥ oA wd § v 7 aanifas ogfa
¥ oo T FT AT O q, o 59
T & Aiwe At g § fF uw
TG T geAT g qET A AAA(EH,
gary w1 Hifwarifas 9 wifs@ &,
@ forg THTT FT AR TERA FAET
& qgfadl  arq FT @I E, I FE TF
gfag 2 1 &R w7 ag ff qEET oo
ot a1 5 T Srewgd TAG9F TG0
w1 faar ATaT &, IEF AYEC F a9
7 #, 39 3 wrafaat g § A1 Iaw
faffmreg @9 #, W IEET AT
3t St gardy woet 3 qonfwa,
wafa smadtes, 7 /1T gifwarifes,
F faar s qt gHTO AT B HTR
T EY AFAT & | W AR 3@ §
9 9 8T 7 IFT 99 ggfaai ¥ @y
|YAAT |7 &7 |7 IR A sTAr )

0¥ T AR 77 Y oo & fE
1§ oY TF NHTT £ syaeqr gAT W F
Y 61 9T AT Y FY A ol |
fF gaTt AW & wRT W1 ord, afeat
AT T § 97 T UAEAfE & #%
IAFT ST GG ATH A AT WY g
FT & ford gust ag) a7 9T ganr §
WTAT AT | TETEET HATHY FT A
oYY wAreEt & wma g W g 9%
g fadre eqrw 30 & i aga & @
i #Y S Y e fawmr wgar
geR fawrit & gra dFEw ¥ s H
& F areft § S ) e F fod
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gifTETes gt &, 97 9¥ W UF 9
F FT WY AATEAQ F1 AAFR
g =1fed |

o | AYF quY 7 §FT OF "
Y 17 g7 FIHT AT qAA fTe §
f& 9 7g% AT Asfaai @w @ §,
TR AT g fFET W 2w § 9%
Y A Y e #Y AEdT A
¥ T F1 A foedt | W & o\ qr
AT AT EH V9 g9 AWM A A
aq oft o & 3ma wiwET wEEd
AT AT FIee T § F T ATH
3@ ¥ | gTg WIS GrE TeA-afvaal
& @R F1 @A F (a7 aw & #§
AT AGE & | THHT BH € BIOT &
fiF o wIFUe & &Y e fare Smar
g At wnr 99 #T fRT IAFT T
farrgar &Y aran & 1§ Taew g WA )
& =g fF w0 & T A wew-astEat
e ¥ gt §, qTEEd w29, fEewd
®a M gfrafedt @, 79 sg @
#r syaeqr g rafed | gd@s Mg
fefgae s o< g% faq ow Bew
wifea? ar fafas wom o g, v
q¥ &Y% & gaw) faederd ST Snfed
fa AT aTere WY avfesT, Are fawet oy
FETH 9 I Y, (T ®T F TR A )
IqFT Ter Ry 9w ¥ faw A
I | g9 ° T 9T @R qATey
FT &9 STAT a9 AE=F 2 |
"Shri A. T. Sarma (Chatrapur): Mr.
Deputy-Speaker, Sir, I wholeheartedly
support the Demands for Grants of the
Health Ministry. The Health Minis-
try has achieved wonderful results in
certain respects. As I have only ten
minutes at my disposal, I will confine

myself to the indigenous system of
medicine,

First of all, our hon. Health Min-
ister is quite aware that the products
of the Integrated Courses are neither
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well up in Ayurveda nor in Allopathy.
They register their names as Ayur-
vedists but practise allopathic medi-
cine. Here there are two mistakes
committed. They register their names
as Ayurvedists but they never prac-
tise Ayurveda and they do not regis-
ter their names as Allopathists but
they practise allopathis medicine. This
is one sort of corruption in the health
field. ‘So, I draw the attention of the
hon. Minister to this thing and I would
urge her to do something in this
regard. In this connection, 1 sug-
gest that those who are inclined
towards Ayurveda may be given
a refresher course in Ayurveda
and those who are inclined towards
Allopathy, should be given a
refresher course in Allopathy and they
should be a&sked to practise either
Allopathy or Ayurveda according to
their decision so that that question
may be solved. In Orissa, there were
292 products of the Integrated Courses
and they are being given Training in
refresher course. Now that problem
has been solved. In this connection,
I may also mention that there is a
dearth of medical hands in the public
health and medical health depart-
ments. Their services may be utili-
sed. As we have produced them, we
must have a sympathetic view towards
them.

It will be ridiculous on my part to
say anything about Ayurveda, as I
find that the Health Ministry is
influenced only by the so-called Ayur-
vedists. So long as the Health Minis-
try is under the clutches of the so-
called Ayurvedists, nothing can be
achieved in the Ayurvedic field. They
are manipulating the department or
the Ministry so cunningly that nothing
real can be done for Ayurveda. And
if the Health Ministry being a lay-
man in this field is under their influ-
ence, it is not unnatural.

I know that for the last forty years
Government have introduced the in-
tegrated course and turned out many
doctors who are the products of this
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integrated course, and they were ap-
pointed in all the Government offices
and they are running the administra-
tion now. There is no field for the
Ayurvedists in Health Ministry. Even
though the Health Ministry is fully
aware that they are not well up either
in Ayurveda or in allopathy, yet it
putting much weight on them, under
their pressure or influence. They
know how to serve their masters; they

never read the original Ayurvedic
books, but they just pick up some
words like dosha, dooshya, bala,
satthwa, etc. and they write some

articles in the newspapers and pro-
duce some papers in the name of
Ayurveda. Because the Health Min-
istry is a layman in this field, it thinks
that these people have produced a
good article, and hence put much
weight on them. This is what is hap-
pening. This is how they are spend-
ing a lot of public money in the name
of Ayurveda.

In this connection, I am reminded
of the sloka which says:

wraiAi faae g w@&ar : faw )
s ggafa grareans afy:

In the marriage party of the monkeys,
the donkeys were invited to sing songs,
and each set was praising the other;
the donkeys were saying ‘What a
charming face you possess’, and the
monkeys were saying ‘What a sweet
voice you possess’. We find the same
thing in the Health Ministry also.
when one set of of products of
the integrated course suggests some-
thing, the other set of products
supports it, and because of this, the
Healthy Ministry is putting much
weight on them, and thinks that they
have done an excellent work and it
should be let out.

Shri P. Venkatasubbaiah (Adoni):
Both the hon. Minister and the hon.
Deputy Minister are eminent doctors.
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Shrl A. T. Sarma: I have much
regard for them. I am not criticising
them. It is out of my anxiety to do
something for Ayurveda that I am
saying this. I have no hostility either
towards the hon. Minister or towards
the hon. Deputy Minister. I have a
high regard for both of them. But I

want that some concrete work must be
done for Ayurveda.

In this connection, I may point out
that the research department has pro-
duced a paper entitled ‘Tuberculosis
and its treatment according to the
-gyurvedic approach’. I know that it
was circulated to all the so-called
Ayurvedists and thousands of testimo-
nials had been collected. It was sent
to the papers, and it was also published
in many magazines; even translations
in Hindi, Kannada and Telugu have
been published, and so many testimo-
nials had been collected. And I am
fully aware of the fact that the hon.
Minister also has formed a good idea
about that paper. But she will be
surprised if I were to declare that it
is a worthless article so far as Ayur-
vede is concerned. I am prepared to
prove—and even hundred pages may
‘be written on this subject—that all
the facts mentioned in that article are
quite contrary to the Ayurvedic views.
I shall cite just one or two examples
‘to prove my point.

First of all, tuberculosis is caused
by four causes. Out of them one is
vegarodha, which means suppression
of the natural calls namely mala,
‘mootra, vaata Madhukosha clearly
:states.

“FNrEA T TATAY T J FAfagre
SraY #THY e At @ G190
‘But our learned doctor has stated in
that article that the causes are thir-
teen in number, and he has quoted a
verse which does not relate to tuber-
culosis at all. He quotes that sloka
and says that the causes are thirteen
in number, and in the foot-note it has

been mentioned:

arafaeprsEr gaarmanfeg
e sTAratRTTTA gt frarrd o
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This means that as a result of the
suppression of these thirteen udavarta
is caused, which is quite a separate
disease, and not tuberculosis. And
vet this sloka was quoted as an autho-
rity to prove that tuberculosis was
caused by these thirteen causes,

I shall point out another instance in
this regard. According to the learned
doctor, lack of shlaishmic oja is the
main cause of the rajayakshma, which
is quite contrary to the Ayurvedic
views. Shlaishmic oja means =ssence
of kapha. If kapha is increased, then
the patient is bound to die. And yet
the learned doctor has suggested that
the shlaishmic oja must be increased
in order to get the patient cured. That
is quite absurd. If shlaishmic oja is
increased according to the advice of
this learned doctor, then the patient
is bound to die.

Then, I would give another instance
in regard to the treatment also. The
learned doctor has suggested that
samshodhana treatment is to be given,
which means that vomiting and purg-
ing should be applied. But, according
to Ayurveda: .

aeA geAA AvEd  sfenm weiaET

This means that the bowels and the
semen should not be disturbed at any
cost, and attention should be paid to
keep them in order or in balance.
That is the Ayurvedic view. But the
learned doctor suggests that vemana
ang virechana also should be applied,
that is, vomiting should be encouraged,
and also that purgative medicines
should be given. The hon. Minister
fully knows that if purgative medi-
cines are given to a tuberculosis
patient and vomiting medicines ere
also given, what the fate of that
patient will be.

The Deputy Minister in the Mini-
stry of Health (Dr, D. 5. Raju):
This is all an academic discussion.
Let my hon. friend come to the sub-
ject proper.

Shri A. T. Sarma: I am saying this
because I know it fully. Surely, I
suppose I have the right to suggest
something in this regard.
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‘ Dr. D. S, Raju: There may be differ-
ence of opinion on this matter.

Shri A. T. Sarma: According to my
view, publication of such article
should be prescribed. We are for
maintaining and preserving health.
We are not expected to suggest any-
thing to destroy the health. I such
papers are given publicity and anyone
starts practising according to this, then
the patient is bound to die, and there
is no doubt about it. I would like the
Ministry to examine what I have stated
and find out whether it is true or not.

Then, I would say a word about
shuddha Ayurveda. Recently, it was
decided that shuddha Ayurveda should
be encouraged, and some Shuddha
Ayurveda Committee was formed. We
were very hopeful and we anticipate
that something good will come out of
it.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri A. T. Sarma: I request I may
be given five minutes more, because
I am the only Ayurvedist here, and I
may be allowed to give expression to
my views.

We anticipated many things from the
Health Ministry in regard to Ayur-
veda. Our Health Minister is also
kind enough to listen to us, and she
realises that there is need to do some-
thing for Ayurveda alsa. But in prac-
tice, she is doing something which is
quite contrary to shuddha Ayurveda.
When the Shuddha Ayurveda com-
mittee was formed to frame a syllabus,
they were instructed not to include
any scientific elements at all into it.
I wonder what is meant by this type
of instruction. It is said that shuddha
Ayurveda means Ayurveda and no-
thing else; but Ayurveda may be
emcouraged and Ayurveda may be
enhanced and Ayurveda may be im-
proved through science. FEven our
Prime Minister has said at the meeting
in Ceylon that scientific methods
smould be applied while this treatment
is glven. But I do not know how these
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kinds of instructions were given to
that committee. If this kind of thing
is done, then, again, next time, the
complaint would be made that nothing
could be done because the Ayurved-
ists did not want modern appliances
or modern scientific products and so.
on. ] am afraid that that is not en-
couraging Ayurveda in the way in
which it should be done. I would
request the Ministry to look into this
matter also.

Then, I would say another word
about the wastage of public money in
the name of Ayurveda.

One instance 1 will narrate about
the Hindu University. There was an
Ayurveda course in the Hindu Univer-
sity. Pandit Malaviya had collected
lakhs of rupees to maintain the Ayur-
veda Section there. But the present
administration has abolisheq that
Ayurveda Section in the University.
(Interruption). But now I come to
know that our Ministry has rewarded
Rs. 3 lakhs to the Hindu University as
a result of their abolition of the Ayur-
veda Section there. I do not know
what is the fate of those Rs. 3 lakhs.
It has been suggested that an M.D.
course should be introduced there. But
the entrants are neither well up in
Ayurveda—only M.B’s and M.Sc’s in
Natural Science and product of the
integrated cause are allowed to take
admission in that course—nor they
have studied any original books for
that course. That course is very
meagre of low standard. Only some
clements are to be taught. They will
be given the degree of M.D., and when
these people come out successful as
M.D’s there will be another problem
for us to solve. This is a fact. It is
a wastage of public money. There is
no doubt about it. Neither the Panel
of the Ayurveda Board was consulted
nor was the Planning Commission
consulted in the matter. And a huge
amount was released, I do not know
what for. When that University has
abolished the Ayurveda Section, why
was this money given to that Univer-
sity? If it was intended to introduce
it, it might have been established
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elsewhere; even in the Tibbia College
here it can be introduced. Why was
such a huge amount of money given to
that University which has no interest
in Ayurveda?

There is another instance cf wastage
of money which I will narrate. That
is about the Council of State Boards
of Ayurveda. [ do not know whether
it is a government bedy or a non-
official body. But everybody thinks
that it is a government organisation.
And I learn that Government is con-
tributing Rs. 5,000 to it. For what
purpose? They do not do any cons-
tructive work. They simply criticise
Ayurveda, to kil] Ayurveda. That is
their profession. For that also Gov-
ernment is giving a contribution of
Rs, 5,000, and supplying all informazion
for the establishment of its paper.

It is my duty to point out these
things. It is public money. In these
Emergency days even one paisa has to
be conserved like a lakh of rupees.
But such huge amounts are wasted for
nothing, in the name of Ayurveda. So
I would like to draw the attention of
the Health Ministry to these facts.

In this connection T wish to make a
suggestion. So many committees were
appointed on Ayurveda and all of them
have suggested. ] suggest the estab-
lishment of a Council on the Indige-
nous System of Medicine. If a body
on the lines of the Indian Medical
Council is established for this purpose,
I think the whole problem will be
solved. Now the Government is en-
tirely dependent on the recommenda-
tion of a single man. If such a
Council is established, it will be a
representative body and it will work
satisfactorily. Sir, I am not going to
take much more time, but it is. my
duty to point out these things. If the
Government is not prepared to estab-
lish such a Council in the near future,
Government may appoint a Committee
to control such wastage of public
money, a Committee consisting of one
representative from the Planning Com-
mission, one from Finance, one from
the Estimates Committee, and one from
the Health Department....
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An Hon. Member:
Parliament.

Shri A. T. Sarma: All right, and one-
Parliament Member. A Committee of
five members should be constituted,
and such waslages may be controlled,
by that Committee.

And one from,

I have taken a lot of time. I have
much regard for the Health Ministry.
My policy is constructlive, not destruc-
tive, But I find that the Government's
policy is destructive, it is not construc-
tive in any way and thereby appeal
to change the same.

I thank you, Sir, for giving me time.

st seqtang  (raETaaE)
IMAA WG, FTHIL AT AiLFE ;,‘
Fawer W ¥ § agd oG ¢ Ay
qAAAl § | TRiA agq 7=y I e
ga@uﬁfrﬁ@m-:amﬁw o
ﬁ,fmfm#ea’aﬁwma?ﬁg\
g d 7 A e fafaeT agai-
aqEFTe & W7 ag fai aw 9 #7 3y
19 ot ¥ T § 9T 55w fag & gAey
ars T g 1 faeels ¥ Y qwF TIH AT
wWE a M agaamram s Wi E

AT I7 AR ¥ feUEdzd 97 ==
gret & o At Avad w1 7 W wwT 3
&, 9 (\U § o, SuTeqe wEEw,
HFEATR 31 §. 0 A miw qF 9 of
famre far &, so% § oot am 741 72
FHRIAT /T & oo T g wre aw
TR 7Y 3T |

59 W 9gAwd # siee d@d
A ma & fF qesq F gArd argera
TG 9 T A1, I F I W oA A
@z nf o7 | WET F a7 wrE syrar A
TEY ¥ qEA Fw AT owdr § Afww
niEt § @A wwr §iw7 gzl § owrd
T g7 § ovdes ¥ g wmd ¥
at @gat & faw wrer w1 wgfemd
T @ g, Fror wfafedw 3 e §
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AfFrai A gr e g & qwi o<
wfefedre & & Tt § | fgoE
FiATE F AT 9 weqaAry vy Jww
& A =@ X wHET Al A e @
g Y § 1 3@t o< Afaw g I E,
€Y A v faedt & 7+ wrardr
faed & qearq 291 § Fravfoat s
Tyl g R FE I E QW
weegt ¥F g faadr § =t owmre
faaft & @1 g wgdr fawdr & ST
farae grft & w1 9 & wH a1 N
wqr &, 98 W 3% faq farmm &
eirfA 727 93 & FrEe Ad) a §
qY # g Y @A E 1 7 99 FTOr
& i e TaAT Fr G530 qgd A @
£ WY 359 Y 19 /Ty 93T ST G
i & 1 sreex fafgre &, wewAme
fafadz & A< 457 o fafmee gy &
il F | FTH A A | 0 A
¥ gt &, g oft adt A & 1 mat
qTer W1 7 & [ et qargat 747 foreefy
g, Fvezd A fawdt & @4 ®1 T9
4 formar & 1 & o qATG A0 A G
T W IR AT qHA F AT AR,
ar Ay &Y Fifrw 720 & A g fE
0T g=ET FH w7 Gl &, gafew &
WITHT qE GATT AT AEAT § | AT F
W w=y wey dETew gt &, g9
Qe W gy ¥, SR, T 7
wgdt & o1 sy & 1 a7t 9T ad" dr
A § AT AT IAR) AHAT G
TAR) T A7 93T & | qRT T T FT00
¥ g=a1 %1 gy 7l faaar 2, & ¥ fog
afssat, w¥, w9 wifg 34 e &) 1%
FIT ey T 1 TwTae ST Tifgy |
&u dumad Tl ¥ "W @ §
qamat ® IFA T @ T AF &
wHA § | W fy q g ¥
forg wafed 2 § qeee gt ¥
fag o1 fadm gy ¥ fag o1 7
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8 @y ¥ fag | 7w T ¥ wE W
faq aTHTT TH THE TT ©IW w
& 8, 2w 1 fov T | wEE
" F fAg L &1 el fF ag
$8 W Tamai 1 T HIT 9w
7z 3@ fa wd &y faam &0 & F9
g @F g7 At F1 a9 A} w9y @y
¥ fag #f 39 w@ F W ITH TAN
forg aafad faey | @ #1 §FH Fa-
ferdt 3 Y 2, o@ ¥ wafe@r 2 @
qre ¥ wafadt A §, &t a7 ¥ e
qW #, w1 ¥, ¥ wifz &, «wfewat
% mafady Y arfedr @ifs s
g ¥ faq § g7 2l #1 @ F3
mﬁﬁlﬁqﬁzmﬁ
T & g & 1 wmey w®A ¥ fAg g,
O+t WY "1 FY SR gt & | gufan
g AT FT WeEr g9 g iRy |

&9 ofma § ot X 1 A
farstam & |YT ST ®1 §T FX F Tl
¥ ATHT AT FIAT 9TAT § | WET WL
A, TAEq W, dgTang §, e F aw
gL T ¥ gl fradt ®gw gm
ot off 9 § s wOA WTOw ¥
ferg Y &= aTe T FT foar #@ ¥
Afeet AT ¥ a<H 7 FE T A faw
F4F & | NiE & wra v o P & qredy
FT Ja7q g1 g1 e § | FTTATT Y AT
# wrow! aawTdt § 1 AT TE TiE ®
faeger €1 &7 ol 7 grar & W
Tl w1 1 <Y A A vy v g o
FT qTY &7 9FAT ¥ | WA AT
% & orft T FETE qEF ISTUT WA
a7 | W warw faar ar e e s
fredr =1 T A 2 § Afww 2z -
¥ew ot 9% feew &1 T g R,
Taw T vt & 1 oy ey aTa Y
2 | Rz w wfgd fr 3 waalt spEer
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YR TSz § FI | TEg N FT AT
N F A, QA Ew D E §
W AT I T QT §, IEFT A9AT
& F a1 7T §F TS gy E
HfF 2T quzw § g fag 1§ mifs-
7 74 fear sar €, gefag w0«
[T AT TR 099 1 6T F, AT gy
o & 1 gafaw ¥U gaE § fE W
ezq 7t siTe qu f9q, i 2w
RIOF TTH qd, FE LT AR TZAAT
J TF, TIT ¥ T9 F1f57 | o= &
TIAT T AT F A AT ALY |

= & § I AT AT F R §
AT A F fag STaY qEsT #1 sy
e | MY FY AT T FT R E,
T N, T g AT § W F |
Afeft &= & OFe & aga § FEw
AU T 1 FEA N AR E
srdaza Y a7 @ &) wAlwn, FTEw
XTI w1 & gegew ¥ fav
WY gTa Jga FT AT & 1 g7 At
QT AT e OE e Fgrd H fqur )
gas fog & swost g [} g
& fyywm F7 seer g qwedr § )
frae ¥ I J¥ wgd 4 wfgad
T 9T AT FT T T § 94 qF
it & A & fay oy far v awar
T\ F AT IS AT FF AE F AW
T & fa=t F qfafq s € | A
QY gaRes W fafew = ¥
F A7 forg gw AW J foeet § oF
giferes 3qwaae wA an § W I
Qo gk TN E v d 7
g TGT BT TN F G & & I @A
# gIaE W g, Id T ¥ IHeQ
TR F1HEE 3 ¥ A o
qX It 48 H\T FH FI GFAT § | AW
¥ frTae § e I fear @
TEE T FW A ABT A FT aHA
¢\ @ @ A i 79§ T
W ETEw WaTAY WaE ¥ At geny
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T ET FW 1 qgd WS @ ¥
w2 g § | RS 9§ @l § AR
IT A ST AT AW ARATTAI
Y AR qoe gEdr § fF SR oY
frafat # frg ag ¥ 9§ & frae
foraT ST | AT W9 2@ &N 6 agl
SO & gONRd dgd Wit § | Fv
o T T T & A vl 7 @
2\ SOET Qa1 TH FIAT Aifgd
fF S 7N &7 Ml & A f I
frar o g% M AW i1 QT@ET B
7 AT 92 | gl W ARG o &
AR o7 T § TAFT TG I TF o5
T I ®H F, T9F g 19T A
& &% T g fr Qar waww fear 9@
AR ITE TAFpRGITA
1§ BT 97 BT AT Wy q1 ST HY
Iq & fod oo A f AE| T
Q| T T A A I F AFE A
& faaerd 1 aFdT § | TR W TR
¥ 9T T TRAAA g AT & g wyAr
qFM @ A7g foAaAT q9T WEATH G
37 ¥ qgg ot TO 7 & T@h [ifE
qrgee a1 far @ faw agdt & 9
2o I } fF T qTF qavg
& wmF

ma A A AT W §
WY FT AR GO fE T i §
oA T W g A A o
w@ qgdt S § 1 A 9 S w
VA FEAT 9T § FifF AT ST
gt QY | a8l qT afeds dfee T
qex § qrw § Y fog ¥ " ) ¥ T
¥ TR Mg a9 I § W wF
Fardr S AT a9 a7 AT E | wAY
7R At @ g wvd aG ¥
st & | At amew dfew amEt §
FATH & fAY wIg FAT A | WK
W @ F) S F g S T
T WA ATy F A @ ¥ a9
=BT WTH & FFAT § |
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¥ ¥ ae hiA cifar # oae &
AT NETE | 748 & A aga A
PR A et G RE AT
W & fad A Traed Tg ST A
&Y 1 gw W I A T F=E ST
T A ¥ A% | Fafed 59 9 e
[WHIET Y | FT T 2 oo
so UXHE Bfut cifwr ddw ¥ fodr
21 9@ AR A 0 qwHE  Rfwef
e qedt & fod & av 7 ) afew
Nge W Aral F T Hw@w
. fad R awed A W ™
T T F s w=er s
frar orq 1 7 wfaet T 9w T
aw W q@ gr W oTr fR oA
TR TR HEAT § A g | WA T g
oz @ @ & fr el ifa sarar-
A< frdty ¥ 21 Y 3 1 99 37 F19 aiat
¥ wqrar gAT STl

&R T W F ABT §H H9AT
niE A qgA W o 3 A AN @
& 1 grwife s 3w fafvee ow &
g for ot olaEl F: oawm W
fadiw e A4 fagr AT & 0 gwT
fal w=3 wFl FT =g faar Sw
W g9 7 WoET wedr AT Faery
&1 WY g fear ot | @ FEY ER
ot wfgamt £ difer ¥ o & a1 77
wedt & fr 371 # gfeursi 1 o7 v
w17 | I 7 fryaeeve 77 § fF afeas
Afeer wiEl F fAg w=8 g Tifed
R a8 aaf fFw & & @ & o1
T g 9rfed fr am i w9
Tl & UE F Fgles TAF T A |
oM EF Y STRT qaATEd wi
FT w@e @ § 39 # A9 FEA

™ Rl & e § g fevir w®@
qie Feft §
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Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, in the few minutes
that I propose to take in speaking on
the Demands of this Ministry, I shall
deal mainly with the Government of
India’s policy in respect of establish-
ing new medical colleges and expand-
ing existing med'cal colleges, because
T feel that the policy in respect of "
this matter hag suffereq from inscru-
table and incorrigible inhibitions.

1 feel that the Government of India
has not been able to give us even an
earnest of its efforts in increasing the
availability of medical personnel. We
have been faced, day in and day out,
with the spectacle in this House of
highly unsatisfactory answers from the
Minister of Health in respect of the
availability of medical personnel for
our rural areas. We have always
witnessed both in this House and out-
side that there is a tremendous dearth
of medical personnel for taking care
of the vast problems in the field of
health and medical care in this coun-
try. 1 do not see with what effort
and in what manner the Government
of India propose to launch a drive to
meet the demands that the health of
this country makes on thig Ministry.
I personally feel that this Ministry
has faileq utterly to cope with the
problem of supplying the necessary
medical personnel for our rural areas,
and this is mainly because it has
failed to touch on the fundamentals of
policy-making in this respect.

T should like, in this context, to
cite the bleak confession made in the
midterm appraisal of the Third Plan,
wherein it is said that the population-
doctor ratio which remained at 6,000
to 1 over the decade 1851—81 is not
likely to improve during the Third
Plan unless other measures are taken.
Now, it is clear that this is a confes-
sion to the effect that the situation
during the Third Plan per'od is going
to remain just what it was during the
last decade. This 1s a case of stagna-
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tion, admitted stagnation at that. It
seems the Ministry has been divided
between considerations of whether to
establish new colleges or not to
establish them, and the one defence
which I have often found in the
" pronouncements of the Union Health
“Minister in respect of not establishing
new medical colleges ig that there is a
dearth of teaching personnel. 1 think
“that to a certain extent this is a
matter which is being exaggerated. I
also feel that in certain specific cases
no proper assessment is really being
‘made ang the opportunities for estab-
lishing new medical colleges are al-
most shut out without a proper,
detailed assessment of the availability
of medical personnel. I should like
“the Minister to go somewhat beyond
‘this blanket plea advanced in every
-official document that it is because of
the non-availability of teaching per-
sonnel that new medical colleges are
not being established in this country.

Of course, it is clear from the report
presented to this House that new
medical colleges are being established
—it is not that no new medical col-
leges are being established. But it
appears that they are established only
-either in response to political pressure
in the State or when Chief Minister
here or a Chief Minister there insists
that there has to be a medical college
in some particular grea. I would like
the Health Minister to explain to this
House how it is that in spite of the
requirements prescribed by the Medi-
ca] Council, a college came to be
establisheq in Udaipur on the basis of,
-what the Ministry claims to be, insuffi-
cient teaching personnel, and how it is
‘that other medical colleges are being
established in sp'te of the state in-
‘sufficiency of teaching personnel. It
seems that such inconsistency in the
eanduct of the Government of India
raises legitimate suspicions in our
minds and these suspicions are sup-
-ported by what we read and what we
‘find in the general tenor of our public
lite. Tt seems that the Un‘on Health
Ministrv is willing to be prevailed
upon by a strong Chief Minister but
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is not willing to consider these matters
on merits.

It ig true that the Health Ministry
may very well say that these are
matters which are entirely w.thin the
jurisdiction of the respective States of
the Indian Union. This is an evasive
plea of defence which does not avail
it at all because in each and every
case, as a matter of fact, the Ministry
is able to play a very important and
a very effective part in the process of
decision taking.

I should like to cite before you this
statement across which we come in
the Ministry’s Report for this year:

“During the year the establish-
ment of four private medical col-
leges, namely, the Stephen Medical
College, Bangalore, and the Medi-
cal colleges at Belgaum, Gulbarga
and Sholapur, was agreed to by the
State Governments in addition to
the already existing similar col-
leges at Manipal, Warangal, Jam-
shedpur, Aleppy and Kakinada”.

I should like to know as to whether
the State Governments do actually
consult the Union Health Ministry?
If they do, what is the nature and
extent of this consultation, and
whether it is not a fact that in the
ultimate analysis it is the wish of the
Union Health Ministry which does pre-

" vail.

T have a grouse against the Union
Health Ministry for furnishing to this
House answers which are either eva-
sive or incorrect. I shall cite in this
connection two questions, Question No.
1934 of 19th December, and Question
No. 247 of 28th November. Tt wags said
in reply to Question No. 1934 that no
formal proposal or scheme for setting
up a medical college or colleges in
Rajasthan hag been received from the
Government of Rajasthan. Now, 1
have it officially from the Government
of Rajasthan that this is not a correct
statement. I hope that the Min'ster
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will look into her file properly before
giving an answer to this House, and
will be able to say whether it is a fact
that no formal proposal has actually
been made, or whether it is only a
lapse bn the part of the Union Minis-
try of Health here.

I do not want to raise this question
here merely as regional question, be-
cause this question concerns the whole
country, this question concerns the
health of the nation, and it is a ques-
tion which I think has been given the
go by under this blanket defence plea
that because there are not enough
teaching personnel, we cannot do very
much about it. I hope the whole
matter will be reviewed, and the
Minister will not insist on approaching
this matter with a closed mind.

Before I close, I should like to say
that the facade of general principles
which ig invokeq in defence of not
establishing new medical colleges and
expanding only some existing medical
colleges does not carry conviction with
us, particularly in view of the fact
that, after all, even expansion of exist-
ing medical colleges imposes consider-
able strain on the existing resources of
the medical colleges anq the teaching
personnel in those colleges. 1t does
not stand to reason therefore that no
new medica] college should be estab-
lished, or that a moratorium should be
proclaimed by the Health Minister on
the establishment of new medical col-
leges during the remaining period of
the Third Plan. 1 hope the Minister
would be prepared to approach this
matter in an open-minded gpirit, and
would be able to give us a clear
explanation and clear delineation of
what she proposes to @0 about the
paucity of medical personnel in this
country, and how she proposes to
establish more medical colleges in the
remaining period of the Third Plan.

Mr. Deputy-Speaker: Shrimati

Savitri Nigam.

AVRIL™Z, 71963
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W wrEweY (EET) o g9TSAE
g, i WA wad 7 @i @ fr
v fear ang |

Shrimati Savitri Nigam (Banda): I
would like to say at the very outset
that the Report of the Health Ministry
gives us quite a good description and
view of the very useful things done in
the country. The tone of this Report
is very humble, and while no tall
claimg have been made, there is a
note of determination for the fulfil-
ment of the future programme with
effectiveness. The Ministry deserves
our congratulations.

I would like to raise the question:
of the water scarcity areas, because I
come from an area which has got
water scarcity. It is a very burning
problem, and I am very sorry that in
spite of the various promises made,
the progress in this direction is not
satisfactory. During the dry summer,.
death, disease and misery dominate
the areas where there is water scarcity.
I would appeal to the hon. Minister to
tackle the question ©f rural water
supply on a war footing. I am glad
that the problem of co-ordination is
being tackled by the Ministry, but co-
ordination cannot be very useful and’
effective unless some important steps:
are taken.

The first and most important step:
would be disbursement of the grants
by one single Ministry. The second
very important thing would be to deal’
with the cases of the areas where:
water scarcity has been declared with:
special concession and consideration.
The third important thing, if this pro--
gramme is to be made successful, is-
that the training programme of the
public health engineers should be
expanded very quickly, and all the-
States should be asked to take up this
programme of training of public health
engineers. I know about my own:
State. They are very keen that the:
rural water supplv schemes should be
implemented, but because no technical’
advice is available, many schemes are:

~



postponed and delayed. If a mobile
team of public health engineers could
be formed by the Health Ministry, it
could be sent to the scarcity areas,
and very good progress could be made.

It is also very important that Rural
Water Supply Boards should also be
constituted at the State level, and if
possible, specially for those areas
where there is acute shortage of water.

Another important thing which I
think the hon. Minister should take up
is to ask all the States immediately to
notify areas which have water scarcity,
so that it may become easy for the
Central Government and the various
Ministries as well as the State Gov-
ernments to decide the priorities.

The condition of the rural dispen-
saries is also very pathetic. I know
that the hon. Minister would say that
this is a State subject, but I think we
cannot overlook this question. If
there is a doctor, there are no medi-
cines; if there are medicines, there
is no doctor. I am surprised why only
Rs. 300 or Rs. 400 only is given to a
rural dispensary which caters to 5,000
or 10,000 people. When I write to the
State Government, I always get the
reply that there is scarcity of funds.
We know that the common people
think that a thing is useless if they
get it free. In view of this, and the
scarcity of funds, I am surprised why
Government is not thinking of charg-
ing five naye paise per prescription.
I am sure it is such a small sum that
everybody would be willing to pay it.
I£ there is one or two per cent of the
people who cannot pay it, the doctors
can make a note of it. But each one
of us should support this idea and
the hon, Minister should change the
rule and do away with the distribution
of free medicine. It will give good
results and also bring in a little more
of funds to the dispensaries, so that
it will be easy for the Government
to supply good medicines and in large
quantities.

I am very happy to say that the
condition in the CHS dispensaries.
has now improved, but I would sug-
gest that they should trust their
doctors a little more. Most of the:
time the required medicine is out of
stock, and it takes two or three days
to get it. When I asked why such
strict rules were there, I was told
that it was to prevent pilferage, I
would submit that the doctors are so.
noble and dignified that they would
never like to indulge in pilferage of’
these petty, little medicines. They
should be trusted, and sufficient
stocks should be there in the dis-
pensaries, so that the patients may"
get the medicines in time.

The present buildings in which:
these dispensaries are housed are not
spacious enough to cope with the
large number of patients who come.
When new buildings are constructed,
adequate space should be provided.

I am very happy that now the-
nutrition programme is gaining a lit-
tle impetus. In fact, it is the most
important programme. My only grudge:
is that it should be given a little-
more of funds.

I would like to take a few minutes.
more, because I have not spoken on
any other Demands.

Mr. Deputy-Speaker: Two minutes.

Shri D. C. Sharma (Gurdaspur):.
She is making very good points.

Shrimati Savitri Nigam: The small-
pox eradication programme has been:
very good and effective, but 1 would
submit that in the areas where it
takes an epidemic form, more care
should be taken this time at outbreak
of the season to see that the inocula-
tion programme is started. If, in this:
smallpox eradication programme, the
co-operation of social organisations,.
social workers and voluntary insti-
tutions is taken, I am sure the resuits:
would be much more encouraging.
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I was surprised to hear the speech
of hon. Member, Dr. L. M. Singhvi.
We are very happy that a very large
number of medical colleges have
been opened; if it is done with the
ssame speed, 1 am afraid that in a few
:days we will be having unemployment
-among doctors also. More attention
"should be paid to the higher medical
*education. It is a pity that our young
‘men have still to go to foreign
countries to get FRCS and other
+degrees. This sort of mushroom
growth of medical colleges should be
‘controlled and stopped. I am sorry;
T will take two minutes more.

15 hrs,

Mr. Deputy-Speaker: I am also
sorry; I have to ask the hon, Member
to conclude soon.

Shrimati Savitri Nigam: I have not
‘been able to say even one-fourth of
the very important points. Both the
hon. Minister and the Deputy Minis-
ter are experts in the allopathic sys-
tem and it becomes obligatory on
‘their part and professional etiquette
and decency also require that they
:should prove by their actions that
they have got really a soft corner for
:ayurveda and homoeopathy. Great
injustice has been done to homoeo-
pathy. In the previous budget the
provision was about Rs. 12 lakhs but
it has now been reduced to Rs. 3
lakhs in the present Budget, There
are sixty lakhs of registered and
qualified homoeopaths, but very few
hospitals and very few dispensaries
have been opened. An ayurvedic dis-
pensary was opened here. What is
the position today? In spite of the
fact that it is in one corner of Delhi,
people come from 10—12 miles to
that dispensary. The attendance has
increased there; it stands at 197 I
would request the hon. Minister to
open at least 7 or 8 regional labo-
ratories for ayurveda so that research
work may be done. She is herself a
«doctor and she can read the pulse of
the people much better than anybody

else and I request that the demand
of the People that ayurveda and
homoeopathy should be given their
proper place, be fulfilled.

st Mo AT WiW (WEWIT)
JUNF 1T, AT AT § Fw
FOT ¥Y AT A ET T A FIA E
ZATY A7 W AN FT AT 9 THS
T & wafe A ¥ 2w §F w7 Ao
wrT g § wai qgt gAsi w1 e
YTEcAATE | AT ¥ T F g
¥y AT A AE gL A A § IAH
F ordY qeqe F F TEY 7 AFAT E
qHT # g0 LT FT AT HY AT
JTFFAT & | G FATL fHT woAr FT Y
a1 & fF Qo e Y arardy & oz f
g9 WFTH T WAHT AT A7 T a9V
Tz &1 &% g FT 9% § | gArY
qaFi & FAT wTF M, IT{ AT
ST § | AT HEAT FTOOT {F AT HAN
TEAT & & ;e 3o Y A1 oA fof
g az qo @7 Wl 37 TT Fi A4 QY
qreft ¥ f& 1 FFT g AT E I
W WA 2@ FT 9T H6 | gAET #
EaT g fF 4F 5717 39 &7 #7 Jaq
T fF 1 30 F @I A9 & A §,
i 78" AT §, I F AT EF-ATAA-
< & 3AF FA1 II@0 AT | F AT
2 fF saTer & T ® AT HTEH W §
IAH G FT q¢ WIEHT A% § Aifw
9 & q9F ¥ wWiEH g &, @9 FY
gfcaa ot mfeah g1g & 19 a7
B & AT IEE AU FE )

o & THo UMo o AT {1 37 7HA
W WO FEEEOE § oF a7 e
&1 YT f7aET 97 1 @t 9% "gwve A
feafer oY | 7@ Wiz X qF ¥ Fha
% % 2wt s o w7 & o Farem At o
TRr AT | IFIA Tw & Fr fr og gw
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T & @A G ®Y FAT &, AT T
Fagara a4} Em1 f ga it & 9T § o
¥ oA § Jegr A amar &1 9w
ug famara foam & foq f F &t %3
REgwag @ E T A rai #
;AT FT AT T AR ZWTA Zrd fgamar
aTfE sAre og Fr4T ara {5 IFEW a8
Y G a9 FT 7T TogT qan fear g v
I9 g H qe2 A TE AT AT @A Y
e | far gw & arar fw § 73 faw-
wF BTTTAA ITEr I W
FAT fF 374 9T ogr A4 Far ar
Biw dY | FATAT TR0 T T AT A
&S TT FZTAT A1 & HUT T A9 § 6
g et F frErd § fF aw #
Wit 7 7 @1 9T ¥ o5 g #
FEIAR dfad FAA F FT aqH
gra1 Tifge sfe Jar aara ol aF
g T o g

g4 e formar W gy erra AT
wrfge ag & grdidfas, srgifes AR
AT fafseT agfaai 1 SIeETg 37 1
fergeam & st @ 7 qrvae o @18
Iq wraw # feqaal §f aga Qa2
w7 feqaad! % g ox faa feom
TATY 3T & TTHT & FIC AT STAAT
@ar ¢ | < o A adwma aga &
AR §F I K gt @ § 1 oA/
TS &Y &0 gW @ WIwT & A W
T 7YX T § A< FHAT T AT
qT ST A @Y & FF o7 I w7 ame
T4 g2 A TegATET § £ TwE 9
s ag fad wrar Ar rama A 2
77 99 faamr 7 ff 3ot & faw @
TR ¥ N wAvEaF N9 g IW
wareafas fIF w7 FET FE AL
|12 A WY Sy FeT AT oW
wra TG stAar & Ay F faeew
faerr wfar & 1 ST wrst o F
QANFTT FAT & AT WS A o @y
ST(Ai) LSD-$.
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ZHT & I% ) 3@ FT WY O0A T
fa wre w4 o A ¥ Dedidiaw qgfy
S 3 1A AT g @ A4 FAT R |
FUT {q 5 FAUT wrft wll T
graafas faeew & woaT gyt FEAT
€1 39 & gy A FTR E 1 gH AT
FTRTL & T qger WY faamar s g1
2 AT qadT F TrE g A & (9a
srzaTee oY faar & o7 oft wadie Fr
o § w7 o g5 fow F15 F19a1dr
el 18t € 2 ot g wreg ¥ i g
TaTHe faw ¥ wvzdr & fF Qe
®t F=fa g1 a1 w1gIT A IAfT &1

oF @ gang adft fF o gfawEs
iz w1 TlFT FIE PR A )
IHFT AT g 97 {F Foraat ' {sfE=ar
qEioat AT § 97 a9 F) frar fTF 0w
Tt wsat gfwree Fafecar g f frets
#t Ay fua ¥ g facera 1 =gl
mifre g1 | afee fegeam & a3 &t
foreril fF 73 a3 Treed oft o &, 9fF
T AW FT [T 9 THF GAT &
gufag 39 3§ #r€ F0 qf Tl fafamr
qafa forg & f& oFETTOT | KR
g1 oFarT §, IFFT WIATAT STAT ALY
e § | IT AT Fr B a7 A A
aTT Az 72 93 TEE Ad QA RA &
AT 7t =TT FafFrcar ggfa ==
¥ 3T fafgg @@d s T &)
F HUA HACFT 5T TP TCIAT TEATH
FC § | T FY T gAA TET TS
ToTe ¥ foer aadl) § A€ 9% ) foaw
WE

I q mm J|w R area
sarem 9T At g & v §, 3w fond
¥ oft WA 2T FEA FIA A7 qA9
AT §2T F1 Y 2rie 93 wEy
XY A F T AT § IEHET AT T
fgem wefY aF QU TAT § 1 To dle
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¥ dag H awx 3w & R gad es ar
FE g TG AT AT Y Aifr OaF s
W A ¥ qU gt wifeg, /fFT
Iq% fad q &1 T & | FgA F7 AAw
ag ¢ fr a0t ¥ faq o $& Fmr
wifer a1 =@ wrEw ara T oA
qrelT AT F FT07 a7 WA { A wOav
2 1 3T a7 &7 FEITE FFT AT AR
pcil o

ot 7 ¥ § agens v faeer
F AXEE Az F TF o o FT
MEYATS 137 AT F A gufeA-
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g 7 F@i 9T Ararer @i ¥ seoarer
Tt &1 18 FrEt &, qargEi & 1y
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Dr. Ranem Ben: Sir, I just want to
underline a few points that have
been raised by many of the hon.
Members here. The first thing that I
want to say is this. In the report it
is stated that health is a matter which
comes in the concurrent list, but that
the Central Government has certain
jurisdiction and a certain function in
this respect. It is stated that the
Central Government’s function in
matters falling in the State list is to
determine the broad policies and broad
planning, etc. Here, I want to men-
tion that what is happening today
in the field of health is that the
Union Government, the Central Minis-
try of Health, is not taking enough
interest in looking into the affairs
properly.

I want to mention one instance. In
regard to the control of cholera, it is
stated in the report—and it has been
stated by the hon. Minister in this
House more than once—that in India
the city of Howrah is considered to
be the focal point for the spreading
of cholera in the eastern part of India
at least. It is very unfortunate that
even today the cities of Calcutta and
Howrah and similar cities remain
endemic areas of cholera and other
water-borne diseases as a whole, and
neither the State Government nor the
Central Government has taken any
proper action to free those parts of
India, which are also thickly popu-
lated, from cholera and other diseases.
I know it will be stated that this is a
State subject, but here, I say that if
planning, check-up, co-ordination in
matters of health is lacking, naturally
the health of the nation will suffer
in this part of India.

Many hon. Members have raised the
question of the scarcity of drinking
water. 1 want to mention about
water pollution. In the industrial
suburbs,—not only in West Bengal,
but I have seen in Madras and other
States also—there is a regular water
pollution, and as a result of that, the
health suffers in these parts of the
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country. Big industrial centres are
cropping up in our country, and there
is no proper sewage system. Again,
the Union Minister will say that it is
the function of the State Govern-
ments. Here again, I will say that it
is the Central Government’s responsi-
bility to see that proper steps are ta-
ken in this respect by the States.

In the report it is stated—the name
of the State Government is not men-
tioned—that in one State Govern-
ment at least, the money ear-marked
for medical and health affairs had
been spent for other matters and
other items. If this happens, then it
shows a lack of proper vigilance on
the part of the Central Government.
Merely developing Delhi and impro-
ving the city would not do. We will
have to look after other parts of
India as well.

I want to say in this connection that
proper attention is not being given
to other parts of India. There is a
complaint from the School of Tropi-
cal Medicine in Calcutta, which is a
very old institution. The Central
Government previously used to pay
the salaries and allowances for three
professors in this institution, and now
that has been discontinued. This is
one of the oldest institutions where
a very large number of people have
been doing original research work for
a pretty long time. The disconti-
nuance of the salaries and allowances
is a very unfortunate thing. I would
like to invite the attention of the hon.
Minister to this aspect.

The next point I want to make and
to which I would like to invite the
attention of the hon. Minister is with
regard to the Central Health Scheme
for the Central Government emp-
loyees in Madras and Calcutta. There
is mention in the report that this
system has been introduced in Bom-
bay. Why is there delay in intro-

ducing this system in Madras and

Calcutta? The sooner it is intro-
duced, the better. As I have said, the
hospital conditions in these parts of
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the country, are very bad; there is
overcrowding; there is lack of faci-
lities for treatment also, because of
many other factors. Therefore, the
Government should take proper action
to see that the Central Government
Health Scheme for the Central Gov-
ernment employees is introduced very
soon in the cities of Madras and Cal-
cutta.

The last point that I want to make

is about the Calcutta Metropolitan
Planning Organisation. In the report
of the Ministry, it has been stated

that planning and related things are
under the jurisdiction of the Indian
Health Ministry; the town planning
also. The Delhi Development Autho-
rity is under the Health Ministry. It
is well and good. It is also a fact
that the Central Government is provi-
ding some money to the Calcutth
Metropolitan Organisation. But what
has been the result? It is for the
Central Government to sit up and
think. I was a member of the Legis-
lative Assembly in these days, when
Dr. B.C. Roy mooted the idea. Since
then,” save and except preparing cer-
tain reports, spending lakhs and lakhs
of rupees, and spending valuable for-
eign exchange, spending the contri-
bution that we get from outside, what
else has been done? Only a few
reports have been prepared. As re-
gards water supply, sewage, transport
and other health matters, everything
goes by default. I draw the atten-
tion of the Union Health Ministry to
see that something is done in this res-
pect also.

Recently, the whole thing became
such a scandal that the Director of
the CMPO—the Calcutta Metropolitan
Planning Organisation—has been re-
moved and somebody else has stepped
into his shoes. There are very many
big plans: overhead railways, circular
railways, sewage and all sorts of
things. But the minimum essential
and necessary thing was not looked
into by that planning organisation,
and nothing has been done in this res-
pect.
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Therefore, I want to draw the at-
tention of the Union Health Ministry
to this, and I want a reply in this res-
pect as to what is the actual plan and
how the Central Governmant—the
Health Ministry—is co-ordinating that
plan and helping that plan and seeing
that these things are attended to and
done in the proper way.

With these few words, I close.

Shri Bakar Ali Mirza (Warrangal):
Sir, may I put a question? Is the hon.
Minister aware that the medical col-
lege at Warrangal is on the verge of
being shut down and as many as 600
students are likely to be thrown in the
street, just because the ad hoc grant
of Rs. 5 lakhs which the Ministry
used to give is threatened to be stop-
ped without any notice? Besides
that, the Health Ministry, during the
emergency, wrote to the college to
make facilities for admission and
offered certain amounts—Rs. 15,000
non-recurring and Rs. 2,000 recur-
ring—and no condition was laid down
at that time, and the students had
been admitted. Now, even that amount
is, I understand, being stopped. Other
institutions have got help from the
University Grants Commission; the
technical education has got some faci~
lities; so, why should we not trans-
fer this medical education to the uni-
versity? I hope she will reply to this
point when she replies to the debate.

st TR . Sursrw  wElEd,
dfs w0 ¥ " gIEr Fr wEEe
fear 2, 2ufag aw fame & o g

¥ §8 SqreT T FEA AqTAT )
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APRIL 2, 1964

for Grants 88g0

FAAIT gt F faariag) #1 4 & qoEe
Tfaw far qar & 1 wraAIg gt
ot arg ¥ @rg &) § 1 77 e frar-
faamr o zd %Y wwwdr § 1 W g
arAaT Jigy & fF ozd ek ¥ SN
ol I F4 wER §1 § WICHT v
FE A G F

qg aF mermAl R favest
wfafaifadta & w19 ot & si=fat
FT qIEY & ITH G718 TATALEATE |
HIAATE HATOT FT IART 1G0T 51 ARAAT
& =re gafan gz s & fF ag o9%
EC S o FA O T
F47T | dfaren giferes & @iy g
uw wig, o ayafag aediay, T 0@
BIA & ¢ | T §8 oY 2), APEA
IFH 1S AT T g, IFRT FAAT AT
IT AW F FE FY L FA KT AT
waFAT § | ST, WY HYT WAy FT Mg
ey g | gafae & qradig wiaen o,
dfqmren giferes & wfuwfal s
ot wfawfal &1 e w T
WHAT FE AR § AR S
g § fF 33 At 7 sfemea s
g X ¥ faw a1 2w voQ A1 Q@
g

TG Fed W gAY Qe ¥
goAM T @ E | a7 7T nawar
7Y 31 2 f da=g 1 T @A
g7 9o gt AT & 7 9 IF gfevew
grer 9 @1 & | & wwn w7 g R
St &0 wer {5y o G € 994 agt
9T s faar wien w1 A §r agh
9T W@ AT |

¥ gz ot s w7 g F wrw
WAt St ETea AHET W WAAEE
qafy & avw o faog earT &0



8891 Demands

Shrimati Yyotsna Chanda (Cachar):
May I know from the Minister of
Health what has happened to the Sil-
char Medical College? The Assam
Government was committed that it
would be established in the second
Plan. The second Plan has already
gone and the third Plan is going. May
I request the Minister to enquire about
its fate?

15.20 hrs.

[Sart KHADILKAR in the Chair]

The Minister of Health (Dr. Sushila
Nayar): Sir, I am grateful to this
House for the keen interest hon.
Members have taken in the work of
the Health Ministry for the kind
compliments that they have paid from
both sides of the House and also for

some very valuable suggestions which

have emerged in the course of the
discussion.
With your permission, I would

first take up the two or three ques-
tions that have been asked just now.
First of all, I wish to tell Mr. Balmiki
that instead of asking these questions
here he should go and talk to those
fellows who are being most un-
reasonable. There is a hunger strike in
front of the Wellingdon Hospital.
What is it due to? An employee is
changed from one floor to another
floor. But he refuses to move, pro-
tests against it and goes on hunger-
strike. The administratton, the dis-
cipine, the cleanliness and the serviceg
in the hospitals are going to ruin
because of this type of attitude on
the part of those employees whose
cause Shri Balmiki wag pleading for.
He should go and talk to them.
Hospitals are places where the sick
and suffering should be taken care of.
Last night I went to the Wellingdon
hospital and the doctors told me that
they have to give the bed-pans to the
patients themselves, ‘because the_
sweepers do not listen to us; they do
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not obey orders. We do not want to
gcold them and get into trouble with
Lﬂrfustriall disputes and that kind of

n.g." t isan amazing state of affai S,
Shri Balmiki is a responsible gen&tllre-
man, representing lakhs of people,
does not understand the problem.
He does not try to tell them that they

are in the wrong, but he comes and
makes a speech h’ere.

St aresteY : feey
ot g | g # wg § ar

Dr. Sushila Nayar:
English perfectly well,
su.:m of scheduled castes
tr'nbes to medical colleg
given a definite Propo
The Constitution has g
them, But i they do no¢ even come
up to the minimum marks that have
been prescribeq by the universities e,
45 per cent, how can they pe admit’tr'sd.
to the medical colleges? We are going
out of our way and admitting these
boys and girls, because we feel that
they. need help, Our teachers in the
medical colleges are taking special
tutorial classes to bring them up to
the level of the other students. Spo,
Shri Balmiki who knows these thing;
better, who ig expected to speak with
a full sense of responsibility, should
not make these statements that sche-
duled castes and scheduled tribes

He understands
About admijs-
and scheduled
es, they are
rtion of seats,
uaranteed it to

have' not been admitted in the
medical colleges. It is absolutely
wrong. It is my hope that Shri

B:?Imiki will try to pull hig weight
with the sweepers in different hos-

pitg]s and see that discipline is
maintained, that cleanliness - is
observed, that proper services are

given to the patients and also to see
that they do not go and ask for 4
annas or 6 annag from each patient
for giving a bed-pan. This is a dis-
graceful state of affairs. T have gone
to the Medical Superintendenis and
taken them to task as to why such
things happen in their hospitals,
They have turned round and said, “We
can take action against them, put. ..
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ot wrewel - & ag wg ¥ wgar
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o ad g

Mr. Chairman: He should resume
his seat.

Dr. Sushila Nayar: I wish to
submit that these unions have for-
gotten that they are in the hospitals
to render service to the sick people.
Taking the medical profession from
one end to the other, from Class IV
employees right up to the doctors,
they have to take their work in the
spirit of 3 mission and not merely as
a means of earning a livelihood. They
must realise that whether it is day or

might, whatever the time, what-
ever the place, they are called
upon to render humanitarian ser-
vice, which must be kept in the

forefront. An hon. Member was talking
about the need for a spirit of com-
passion, spirit of sympathy and
understanding in these places. I wish
to say that the unions have brought
the spirit of trade unionism, instead of
a spirit of missionary zeal in these
hospitals and institutions. I would beg
of Shri Balmiki to pull all his weight
in favour of improving the discipline
and the services in the hospitals
through these gentlemen with whom I
have every sympathy. But I must say
that my sympathy first goes to the sick
and suffering in the hospitals and
then only to anybody else,

About the Silchar Medical College,
according to the information with
me, it has been starteq sometime
back. The students were admitteq in
the initial stages in one of the other
colleges in Assam and they were
going ahead with the building, etc. 1
am afraid I do not know the prog-
ress made about the buildings, etc,
but I hope it is making good prog-
ress
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Regarding the Calcutta Metropoli-
tan Planning Organisation, it is doing
magnificent work. They have no doubt
had to frame some schemes. It was
necessary for them to formulate those
schemes, because it hag to be under-
stood that unless and until schemes
are formulated, it ig not possible to
plan the town or the services of the
town in a rationa] manner. We have
had a strange kind of phenomenon,
which in some ways has happened in
other countries as well, at certain
stages of their development. A lot of
rural population is moving into the
cities. Urbanisation js going on and g
haphazard growth of our towns is
taking place, with the result that
the community services suffer. We
have the example of Delhi in front of
us where there is a hue and cry

regarding water every summer.
The hon. Member, Shri Yashpal
Singh, has to hire a taxi, he

says, to go for a bath to the railway
station. He knows that it is not a
fact that he has stated and he knows
that nobody believes it to be a fact.

Shri Yashpal Singh: It is a fact; you
can personally see.

Shri Harish Chandra Mathur (Jal-
ore): Order has to be maintained,
Sir. Such things should not be said
about Members.

Dr. L. M. Singhvi: On a point of
order, Sir. This is unfair. The
Minister is using her privilege to deny
the veracity of an hon. Member of
this House. It is a question of pro-
priety and procedure.

ot aoote fay : wo gE Ry
fag o= #T g AT
Mr. Chairman: May I point out to

. the Minister that on the floor of the

House if a statement has been made,
if it is not taken seriously and if it is
challenged in the language in which
it is challenged, it will bring down
the dignity of the House. Either it
must be contradicted positively and
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the Member should be challenged, and
if the facts are true, the Minister must
be prepared to face the facts. But
this type of countering the argument
is not fair to the House nor is it in
keeping with the dignity of the House.

Dr. Sushila Nayar: Well, Sir, the
hon. Member himself smiled, joked
and laughed inside the House and out-
side the House. Many other hon.
Members also had to say something
about it. It is obvious that nobody
goes for a bath tp the railway station.
He might have been there in some
other connection. Anyway, Sir, I am
not interested whether he went to the
railway station or not. I am bring-
ing out....(Interruptions).

Shri Gauri Shankar Kakkar: Sir, I
rise to a point of order.

Mr. Chairman: The hon. Minister
may resume her seat. Let us hear
the point of order.

Shri Gauri Shankar Kakkar: Sir, my
submission is, if the hon. Member,
Shri Yashpal Singh, has asserted that
he had to go to the railway station
to take bath, that is quite sufficient.
He himself has done it and he him-
self has asserted it. And, in spite of
your ruling, Sir, on the point, the hon.
Minister is still insisting on saying the
same thing which she should not have
said. I submit that her remarks
where she said that it is an incorrect
version given by Shri Yashpal Singh
should be expunged from the proc-
eedings.

Mr. Chairman: As I have already
stated, perhaps the hon. Member
might have exaggerated the point, but
the way in which the argument was
countered by the hon. Minister is not
in keeping with the dignity of the
House. Therefore, I would request
the hon. Minister to confine her re-
marks to other points raised by hon.
Members.

Dr. Sushila Nayar: I have no wish
to prolong the discussion on this sub-
ject. All that I am trying to say is
that Delhi is an instance in point
where the population has increased so
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rapidly that all the services like water
supply, electricity, sewerage etc., have
fallen short of the needs of the city.
Similarly, in all other towns which are
growing these problems are coming
up. This shows the need for some
kind of a rational planning and pre-
paring master plans for the cities and
towns. For this purpose a Central
Ministry of Health has this central
organisation for country and town
planning which " is helping the State
Governments. Hundred per cent as-
sistance’ is being given to the State
Governments to make master plans of
a number of important towns and cities
and resources areas like Ranchi and
Rourkela. Thus, 74 towns are being
planned in this manner.

One of the most important plans,
Sir, is this plan for the Calcutta
metropolitan area. The Calcutta
Metropolitan Authority have pre-
pared this plan and this plan is i
be published by the month of June,
I think, at the latest, to invite any
objections, in the meantime an interim
plan will be in force. The final plan
will be prepared after the objections
have been received, But the C.M.P O.
have not been only planning. Besides
this plan there are certain projects
which they have taken up for execu-
tion and which are being executed.
Among them are: (i) Dum Dum-Cal-
cutta Express Highway—60 per cent of
this highway has been completed; (ii)
Greater Calcutta drainage schemes—
five schemes in this connection have
been taken up and are being imple-
mented; (iii) Greater Calcutta water
supply scheme—they have started the
execution of some schemes in this
connection, and, I might mention
chlorination of the unfiltered water
supply is one of the schemes which
has proved very useful from the point
of view of controlling some infectious
diseases etc.; (iv) the gas grid for
Calcutta—they have taken up this
scheme; and (v) the Calcutta Manik-
tola housing scheme—this is being
undertaken under the Centrally spon-
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sored housing and slum clearance
scheme. All these schemes which are
part of the metropolitan plan may not
necessarily be implemented by the
Calcutta  Metropolitian  Authority.
There are a number of agencies which
are to be brought into play in, this
respect, and they are functioning.

Demands

The whole idea of a master plan is
that you lay down how the town is
to grow, what services are to be de-
veloped and how they are to be deve-
loped. Then they are carried out with-
in the overall scheme of things. There
is a very urgent need, in this connec-
tion, not only to do planning for the
cities but also to do a certain amount
of regional planning; what is to be the
future plan of growth for our vil-
lages, what is to be the relationship
between the villages ang the towns,
how they are to feed one another
or supplement one another and the
villages are not exploited by the
cities as has happened in the past in
some places.

Now, the Planning Commission, two
years ago, had written to the State
Governments telling them that they
should prepare master plans for
all towns with a population of
more than 50,000 in the regional
context. Nothing was done about
it. So our Central country and
Town Planning Organisation has
taken up three regional plans—
Meerut, Agra and Jaipur. These
were taken to think of the needs
of the country-side and the cities
and work out a methodology
which could be presented to the
State Governments afterwards., As
these places are nearer to Delhi, ogur
officers can go there very frequently.

Then, Sir, one weakness regarding
these master plans, however, 1 would
like to mentior, That is, the fact that
while we have given hundred percent
assistance for the preparation of the
plans, somehow, in the Thirg Plan
money was not kept for the imple-
mentation of the plans, Some of the
State Governments have made use of
the money available for housing etc.,
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for the acquisition and development
of the land. But for the development
of roads, water supply, dra.nage, mar-
ket centres etc, these funds gre not
available, although for water supply
and drainage etc., funds under the
national water supply ang sanitation
schemes have been used anqd are being
used.

Sir, time will not permit me to say
more about these matters. But I am
glad that this matter was raised and I
have taken the opportunity to inform
this hon. House of our thinking in this
direction and of our schemes.

Then, it was stated by one hon.
Member, I think yesterday,—there is
a cut motion also to that effect—
that the Central Ministry should
prepare a Central legislation for the
corporations, municipalities etc, In
this respect, may I say, Sir, that muni-
cipal administration is, by ang large,
within the purview of the State Gov-
ernments. However, the Central
Council] of Local Self-Government
which was established some years ago
has been functioning to regulate and
to co-ordinate the activities of local
self-government  in the country
through calling conferences of the
loca] self-government ministers every
year. These conferences have expres-
sed the desire that there showld be
some kind of a uniform legislation
to contro] local self-government. A
legislation was prepareq for the pan-
chayats and district boards. It was
sent from the Centre and it has been
adopted by many States, A, similar
legislation was also prepared for the
municipalities—that was a model legi-
slation—anq that has also sent to the
States. Similarly, we prepared a
model legislation for country and town
planning. That has also been sent to
the State Governments, and several of
them have enacteq similar legislations
for their own States. A legislation
for the corporations has, however, not
been prepared so far. But we have set
up a committee in pursuance of one of
the resolutions passed by the confer-
ence of local self-government minis-
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ters. We have set up a Rural-
Urban Relationship Committee. One
of the terms of reference of that
Rural-Urban  Relationship Commit-
tee is to determine the structure
and functions of the corporations
and these urban local bodies. It
is hoped that as soon as we get the
report of this committee it will be
possible to frame some kind of legis-
lation in this respect also, However,
I might say that the Central Govern-
ment has been helping with the calling
of a conference of the major corpora-
tions, mayors anq their executive
officers, and their meeting togather
has enabled them to exchange ideas
and experiences which have been
quite useful.

Then I might take a moment to say
something regarding medjcal educa-
tion and training, particularly in view
of the remarks made by the hon.
Member, Dr. Singhvi, Dr, Singhvi wag
very critical and very bitter and he
trieq to say that we were guided by
pulls ang pressures and we were not
willing to have a medical college in
Rajasthan. Prgobably, he was referring
to his request for a medica] college at
Jodhpur, I gave a reply that we had
no formal request from the State
Government in this respect and I still
stand by my statement that we have
received no formal request from the
State Government. Informally, they
have approacheq us, they have talked
to us and they have saiq they would
like to have more medical colleges.

Dr. L. M. Singhvi: Sir, on a point of
order. What is a formal request? Is
a written request a formal request or
anything more is required?

Mr. Chairman: What other method
js there? Either a request is forward-
ed in writing or verbally expressed.
I¢ it is in  writing it is a formal
request.

Dr. L. M. Singhvi: Let her state-

it is so.

Dr. Sushila Nayar: There may be
some informal letters which I have
received from the hon. Member. I
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might have received them from some-

body else also, I do not remember. By

formal request, 1 mean their stating:

we are starting a college, this is what

we are putting into it, and this is what

we want from the Government of
India. The pattern of assistance from

the Government of India is quite defi-

nite with regard to medica} colleges—
we give 75 per cent of non-recurring
and 50 per cent of recurring cost pro=-

vided that college is within the Plan
ceiling of the State. The Rajasthan
State has no colleges within its Plan
ceiling. Then how can I find money—
to start more of medical colleges. The
State must start them from its own.
Plan ceiling?

The medical college scheme is a
Centrally-aided scheme where a pecu-
liar position has arisen, ang that is
that the State Governments wanted a
number of schemes to be made cen-
trally-aided schemes. Centrally aided
schemes mean that they are within:
the State ceiling. We give them
money in lump sum as ways and
means advance and they spend
them on different schemes as they like.
We have given the fullest quota that
was due from the Central Ministry to
the Rajasthan Government. It is for
the Rajasthan Government now to use
it the way it likes,

As several hon. Members have stat-
ed in regard to water supply schemes
also we are in a very embarrassing
position. We are taken to task by this
House that water supply schemes in
the rura) areas are not making pro-
gress, On the other hand, we keep
on writing to the State Governments,
telling them what they have to pro-
vide funds for these schemes:
within their Plan ceiling. 1t is a
very modest ang inadequate amount
that is allotteq for rural water supply
and we are requesting them to please-
formulate schemes for at least that
amount of money, yet, they are not
doing it. It is very difficult for us te
force them,

An hon, Member said we were not
having sufficient vigilance. It is not,
a question of vigilance. We can write-
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40 them and we can persuade them,
but nothing more than that, Under
the system that hag been adopteq by
‘he Planning Commission, money is to
e advanceq to them in lump sum and
we have no further control over them
except to tell them that this is what
they should do, The rural Watcr
supply is an important subject and
they also know it is an important

subject.

Shri Kashi Ram Gupta (Alwar):
What about the delay in sanctioning
schemes by the Centre? That is also
one of the causes for slow progress.

Dr. Suhila Nayar: No scheme is
delayed by the Centre by more than
4 to 6 weeks. In some cases, the
schemes are sent to us in half-baked
condtion. They have to be sent back
for information and thereby delay is
caused, Now we are going even to
the extent of sending our officers to

help them on the spot to expedite
these schemes. I wish to assure the
hon. Members, on that score. That no

delay is caused by any hold up at
the level of the Centre.

With regard to medical education, as
was pointed out by a number of hon.
Members, we have already expanded
the number of medical colleges at a
phenomenal rate. There are 79 medi-
ca] colleges now and we admitted last
year, 10,090 admissions, The target for
the Third Plan was only 75 medical
colleges and 8,000 students, So, we
have gone beyond the target that was
laid down in the Plan, both in regard
to the number of colleges and in regard
to admission of students.

So, I find myself in agreement with
some of the hon. Members on this side,
who have advised us to lay more em-
phasis on post-graduate education, We
are doing that, In fact, the All India
Institute of Medical Sciences, the
Calcutta post-graduate institute, and
the Chandigarh post-graduate institute
are already functioning.
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Shri Kuhl Ram Gupta: What about
the scarcity of house jobs for the post-
graduates?

Dr. Suhila Nayar: There is no
scarcity of house jobs, So, I do not
know what the hon. Member is refer-
ring to. What I wish to say about
post-graduates is that, firstly, there
are 800 scholarships available for
them. There are posts like registrars,
senior house surgeons etc. and today
therev are about 3,500 post-graduates in
this country who are being trained, as
the post-graduate institutes, in some
of the upgradeq departments of some
of the other medical colleges, Dr. C B,
Singh wanted 500 scholarships plus
ten admissions in each of some 50
selecteq medical colleges, ] wish to
tel] him that we have got more than
that number alrcady in the medical
colleges; about 1.700 odd students are
studying in these medica] colleges,
either getting emoluments as registr-
ars, house surgeons etc, or getting
scholarships that are given by the
Government of India. We propose to
increase the number of scholarships
still further because we are very anx-
ious to have more and more young
people traineq in the post-graduate
institutes.. We are egually anxious,
like hon. Members, that our post-
graduates may not have to go
outside the country, except for
very important and specialised
skills for which we may not be able to
offer them opportunities within the
country, Talks are going on to set up
one more post-graduate institute at
Hyderabad and I hope something will
come out before long. Madras and
Bombay are also very keen tg-set up
post-graduate institutes and if we could
fing the funds, we would like to have
them in those places also,

There is a shortage of about 2,000
teachers and most of the shortage 1s in
the pre-clinical subjects. We are
doing our best to make the pre-clini~
cal subjects attractive. Suggestions
have been made by some of the lead-
ing personalities like Dr. Lakshmana-
swami Mudaliar that we should have
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students at M.Sc. anatomy and physio.
logy and use them in the teaching line
if we cannot get enough doctors to
teach anatomy and physiology and
we are considering these proposals.
Apart from that, we would very much
like that during the Fourth Plan every
district hospital should have a mini-
mum number of specialists like physi-
cians, surgeons, gynaecologists, ob-
stetricians, Pedeatricians, eye, ear,
nose and throat specialists, radiolo-
gists, pathologists anaesthetists, etc.
This means that we need 17,000 spe-
cialists at least, if we are to man our
districts with thesg various specialities,
We are doing everything possible to
train as many people gs quickly as we
can,

Demands

Several hon. Members pointed ocut
the inadequacy of the galaries that we
are paying to the doctors. I cannot
deny....

Shri Bakar Ali Mirza: What about
the Warangal Medical College?

Dr. Sushila Nayar: I cannot deny
that charge because the salaries paid
by Punjab are better than the salaries
paid even by us at the All-India Insti-
tute of Medical Sciences. We are tak-
ing up the matter with the Finance
Ministry and the Planning Commis-
sion. We would like to improve the
salaries as much as possible. But,
again, all these things have to be
finally guided by the overall resources
that are at our disposal.

Shri Chandrabhan Singh (Bilaspur):
Please fight with the Planning Com-
mission. You must get the money
from them.

Dr. Sushila Nayar: With regard to
the question regarding Warangal
Medical College, I wish to say that the
Warangal Medical College is one of
those five or six medical colleges
which are run by vprivate societies
who charge quite big capitation fees,
Rs. 3,000 or Rs. 5,000, from each stu-
dent. Apart from that they charge
Rs. 1000—2000 every year from
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the students at the time of admission.
This hon. House and the upper House
have been very critical of the Govern-
ment of India giving any assistance to
these rolleges which, hon. Members
consider, are run on g commercial
basis. In spite of that we did give
them some assistance, not regular
assistance. They have no businesg to
say that they were getting Rs. 5 lakhs
every year. Some of them have had
a few lakhs of rupees from time to
time and against that the Governmeent
of India had reserved a few seats for
the TInion territories and other people.
We were not able to give any assis-

tance to any of these colleges this
year. For one thing, we had no
money and, further, the Central

Health Council was very much exer-
cised as to what should be our policy
with regard to these private medical
colleges. The Central Health Council
disapproved of the idea of private
medical colleges of this type as a
general rule and they set up a com-
mittee to examine the whole question
as to what should be done with these
private medical colleges. We  were
not in a positicn to keep on giving
any assislance to them.

Dr. Ranen Sen: The Calcutta School
of Tropical Medi¢ine had raised that
question,

Dr. Sushila Nayar: With regard to
the question that we asked the
private medical colleges to in-
crease the number of seats, we sent
a general circular to all medical col-
leges that the Medical Council has
agreed to the increase of the number
of seats up to 200; but while a certain
pattern of assistance was given to
other medical colleges, for instance,
those medical colleges which are not
charging this type of capitation fees,
run by State Governments or even by
such missionary institutions as at Vel-
lore etc., we made it quite clear that,
it was not possible for us to give this
assistance to these medical colleges
which are charging capitation fees,
for instance. All that we gave was
Rs. 15,000 non-recurring aid and Rs.
2,000 recurring aid to those colleges,
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These colleges recover more than that
amount from each medical student in
the form of capitation and extra fees.
Therefore money was not given to

these institutions.

15.53 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

With regard to the Tropical School
of Medicine, that is g school run by
the State Government. The Indian
Council of Medical Research in the
early stages had given them three
professors or teachers and they were
paying the salaries of those
teachers. However, these teachers
are not the legitimate charge of the
Indian Council of Medical Research
according to the pattern according to
which the Indian Council of Medical
Research is functioning. They have
from time to time expressed a wish
that the Bengal Government should
take over these teachers and they
would not be responsible for them.
As for the Government of India help-
ing the Tropical School of Medicine, if
the State Government wish to transfer
the School to the Government of
India, we will be quite happy to take
it over and run it. We are apprecia-
tive of the researches carried out
there, but so long as the State Gov-
ernment is responsible for it, there is
a pattern according to which assis-
tance can be extended and that pattern
does not allow the Government of
India to pay the salaries of some of
the teachers or professors, That is
why this situation has arisen.

Shrl Bakar Ali Mirza: Will the hon.
Minister take over that college? When
both these grants were given the Gov-
ernment of India knew fully well that
they are charging capitation fees and
that it js a private institution. I have
got a document from a reliable
auhority and they have got money
only for one month. The college will
close down.....

Dr. Sushila Nayar: Whether they
have money for the one month or two
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months, that is not my concern. 1
am not responsible for privately-run
capitation-fees-charging medical col-
leges. We do not know how they
spend their money. We have no con-
trol over their accounts. There are
very serious allegations against these
private medical colleges. This com-
mittee that has been appointed is
going through the whole thing and
the hon. Member cannot expect us
either to take over that college or to
give them lakhs of rupees for any
reason.

With regard to the question of
slums that some hon. Member had
raised here, I may submit that slums
are primarily looked after by the
Housing Ministry and not by the
Health Ministry. Similarly, an hon.
Member mentioned that 20 to 30 per
cent of the sweepers in a particular
area are suffering from skin diseases
We have no such report with us. If
the hon. Member will give us the
details of the place and more ir.forma-
tion about it, we will be glad to. send
somcbody to that place, get full mfol.'-
mation on the subject and, if there is
any such thing, we shall be very glgd
to give all possible help and assis-
tance to those people.

It was also stated that therfe should
be some further assistancg given to
the sweepers. 1 might mention that the
welfare of the Scheduled Ca:stes and
the Scheduled Tribes is being dealt
with in the Home Ministry and not
in the Health Ministry. The Home
Ministry has two types of schemes,
some in the Central gector but most of
them in the State sector. The
schemes in the Central sector .are
housing schemes, schemes for ?he im-
provement of living and working con=
ditions of sweepers, Tribal develop-
ment blocks and setting up of co-
operatives etc. In the State sec'tor.
there is education, health, housmg.
drinking water, economic uplift, medi-
cal facilities etc. To the best of my
knowledge these schemes have
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rendered very useful service to the
Scheduled Caste and the Scheduled
Tribe friends.

A good deal was said with regard
to Ayurveda. My hon. friend, Shri
Sarma, kept on paying compliments
and saying things which were very
uncomplimentary. It is a very peculiar
situation. On the one hand, hon.
Members .are all the time telling us
that Ayurveda and Homocopathy
are very cheap—hon. Member, Shri
Yashpal Singh said that Rs. 1 crore
for Ayurveda will do the work of
Rs, 1,000 crore spent on Allopathy..

Dr. Ranen Sen: That is not correct.
An Hon. Member: Rs. 300 crores.

Dr. Sushila Nayar: All right, Rs. 300
crores. What I wish to say is that we
have spent several crores of rupees
on Ayurveda and those several crores
of rupees have been spent according
to the advice of the best Ayurvedic
experts. I was very sorry to hear
personal attacks from Shri Sarma on
our Ayurvedic Adviser who is not
here in this House to answer them.

Shri A. T. Sarma: I have not men-
tioned his name.

16 hrs.

Dr. Sushila Nayar:
refer to him by
left no doubt in anybody's mind
as to whom you were referring
to, the way you talked. To the
best of my knowledge he is one
of the most gble, honest and sincere
workers, He has been employed
on the advice of the Union Pub-
lic Service Commission,
est body that is available to us. Well,
he is not working alone. There are
hodies of eminent Ayurvedists for
everything that is being done and I
have sat in some of these committee
meetings and, as a rule, the decisions
have been taken unanimously, not
even by the majority vote. The hon.
Member, Shri Sarma, has some ideas
of his own. He says certain treat-
ment is wrong and patients will be

You did mnot
name but you
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killed. It is not possible for me to
pass any judgment as to what is cor-
rect and what is ndbt correct in
Ayurvedic treatment, There may be
differences of opinion amongst the
experts. I know there are in my
that there are differences of opinion
in his line also. But it is not possible
for us in this House or in the Ministry
to pass any judgment. We can only
be guided by the best talent that is
available. The shuddha Ayurved
was decided upon under the advice of
the best of men all over the country.
The Planning Commission had called.
a panel. It was on the advice of this
panel as to what subjects should be
taught. what should be the entrants’
qualifications and what should be the
length of the course of study, and the
resolution of the Health Ministry says
not g word beyond what is in the
minutes of that Panel meeting. I
wish to say to my friends in all humi-
lity that I am very willing to give as
much scope to Ayurved or Unani or
any other system as may be possible,
But let us be honest and truthful
about it. It will not serve any useful
purpose for Ayurved or Unani or any
other gystem—and all the eminent
Ayurvedists are agreed on that—if
under the name of Ayurved they
powder A.P.C. tablet and prescribe it
as shveta churan or do anything else
which is of that type. Such things
have been done.

Shri A, T. Sarma: That is the action
of the so-called Ayurvedists.

Dr. Sushila Nayar: I do not know
who is g so-called ang who is not a
so-called vaids. According to Shri
Sarma, he is the only one who
knows Ayurved and everyone else
knows nothing about it. I am
afraid it is not possible for me
to accept that claim. I have to go
by eminent men from all over India
who are known and respected as
teachers, as scholars, in the field of
Ayurved. I have heard exactly the
same type of criticism against the
Integrated System as I am hearing
today from one of my friends against
the shuddha system. I wish to tell
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these gentlemen that by and large the
shuddha system has been welcomed by
Ayurvedists who are devoted to the
science of Ayurved. They say, let us
know what it has to offer. It can only
be done by those men who believe in
Ayurved, who respect Ayurved and
who are not ashamed of being called
vaids and so on. Therefore, it is not
passible for me to accept ihe suggestion
given by, I think, Shri Yashpal Singh
or somebody else—I forget the name—
that we should have a small condensed
course for all Ayurvedists in Allopathy
and for all Allopathists in Ayurved. I
am afraid this suggestion is unpracti-
cal and I cannot accept it.

Then, Shri Sarma was vehemently
critical of the post-graduate training
institute that we have set up at
Banaras. This Institute is doing excel-
lent work. The Banaras Hindu Uni-
versity has closed down the Ayurvedic

College. There is no doubt about it.
Dr. M. S. Aney (Nagpur): “‘ery
unfortunate.

Dr. Sushila Nayar: So has it been
done in Lucknow; so has it been done
in Madras. If the boys who are study-
ing in those institutions would come
forth and demand that they should be
taught modern medicine, they should
be made M.B.B.S. and all that, what
are the authorities to do? They had to
close down those colleges. However,
the Banaras Hindu University was
keen that they would like to keep up
the studies in Ayurved to find out the
best treasures that may be hidden in
Ayurved, we were glad to help them
with a scheme under which they have
set up a post-graduate institute for
Avurved. Whether they will give
MD. or Vachaspati or Acharya, as to
what name they give to the degree, it
is not possible for me to say. It will
be for the University to decide. They
have conducted some researches there
end some of those researches are al-
ready giving very promising lead and
} hope we will get something out of
t.

Then, Shri Yashpal Singh wanted us
%o give the same salaries to the Ayur-
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vedists as to the doctors. We asked all
the State Governments and the State
Governments did not agree with his
view because they feel there are very
different qualifications, very different
levels of training and it is not possible
for them to accept this suggestion.
I am afraid I cannot do anything about
it.

As regards having 7 or 8 more labo-
ratories for Ayurveda which Shrimati
Savitri Nigam wanted us to have, I
have not understood the suggestion
because Ayurved does not generally
depend upon laboratories. Generally,
the way of Ayurveda is a different
type of diagnosis. It was said that we
do not let them use thermometer or
we do not let the vaids wuse other
things. That is completely wrong.
Nobody is prevented from using
the theremometer. If they want
to have some biochemistry done
or some bacteriological tests done,
they must know how to read those
tests and they must know what those
tests imply. Then only those tests
would be useful to them and then only
those laboratories will be useful to
them which is not the case at present.
But the limitations are such that these
gentlemen, the best amongst them,
have themselves, not asked for them
and we are not ©putsing any
restrictions on them. So far as I am
concerned, if they want to have a
laboratory test done and ask somebody
who knows about it to read it for them,
it is perfectly al] right with me. As
a matter of fact, we have set up at the
moment 10 circles for the study of
Ayurvedic drugs. In these 10 circles,
there are four aspects namely the
botanical aspect, the pharmacological
aspect, chemical and the therapeutical
aspect and so on. These are being
studied by the best scientists that we
have. We on, our side are very happy
to have all the diagnostic tests carried
out on cases treated with Avurvedic
drugs. Somebody mentioned ‘about
Jamnagar. In Jamnagar, this was the
very type of study that was being
carried out and I might mentton it to
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the hon. Members that the Jamnagar
Institute hag the fullest freedom to
develop in any way they like. In fact,
it was at the instance of some of the
lovers of Ayurved that we agreed to
integrate the under-graduate, the
graduate, the post-graduate and the
research sections -of the Institute, and
a governing body was formed under
which that Institute is functioning
now. So far as we are concerned, we
are very happy to make such use of
the Ayurvedic system or any other
system as is possible. But it is not for
us to set up these dispensaries and
hospitals. They are being set up by
the State Governments ang they are
set up to the extent they think it is
necessary. For ourselves, we set up
one dispensary in Ayurved in Gole
Market. Shrimati Savitri Nigam should
know that that is not one corner of the
city. It is the heart of the city and it
is most conveniently located for all
those who are taking benefit from it.
The question of having another dis-
pensary is under our examination and
we propose to open another one. But
I wish to tell her that it is not correct
that the attendence is increasing. It
is fluctuating. Sometimes it has in-
creased; sometimes it has decreased.
But it has certainly not gone up to
the average attendance in the other
dispensaries in Delhi. Then, I come
to the question of control of com-
municable diseases. A question was
asked by an hon. Member yesterday
why malaria declined in his areas
between 1946 and 1955. I wish to
state that it declined between 1946 and
1955 because anti-malaria measures
had already been instituted by 1948,
It was not called the malaria eradica-
tion programme at that time. At that
time, the measures were primarily

anti-larval measures, and it was
because of these measures that
there was this success. It was, in

fact, because of the success achiev-
ed with the anti-larval measures
that the eradication programme was
taken up in 1958 with excellent
results. I am glad to inform the
House that at the present moment,
we have 80 units ready to go into
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maintenance; 80 units mean a popula-
tion of nearly 90 million people, and
these people are living in areas in
which the malaria eradication pro-
gramme has been completed, anq with
them the normal health machinery of
the area should take care of the future
so that malaria is not re-introduced.

I wish to make an appeal to my hon.
friends in this House and through them
the other leaders in their constituen-
cies that it is very important for all
of us to be v.gilant in this maintenance
phase. In any case of fever, they
should have the blood slide taken and
that blood slide should be examined
so that if anyonc gets malaria fever
it should be immediately treated with
anti-malaria treatment, and there
should be no chance for malaria rais-
ing its head again.

In order to ensure success of the
maintenance phase, we propose to
have two workers for every 10,000
population or for every 2000 families,
one male and one female worker who
will go into the homes and enquire if
anybody has fever and also enquire
about child care, the nutrition of the
children and so on and also give them
advice regarding family planning.

We accept wholeheartedly the sug-
gestions given by Shri Rameshwara-
nand regarding the need for self-con-
trol, brahmacharya and so on. But it is
not nossible for anyone to force this
point of view on anyone else. Educa-
tion for a good life, for good morals
ete. is derived from the home
and not by opening clin‘es and
hospitals. There are no pills which
we can prescribe to the people to
make them moral or to make them
observe self-control and all that kind
of thing.

The family planning clinics have on
the whole made very good progress.
Shri Yashpa]l Singh had said that we
had spent Rs. 25 crores bn family
planning. I wish T could make that
claim that we have spent that money
completely. Unfortunately, we have
not spent even half of that amount.
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But what I might say is that we are
stepping up the expenditure every
.year. Further, my hon. frienq will be
glad to note that we have linked up
family planning with the welfare of
the families. What we are trying to

.do is that we are training and
appointing the workers who will
go into the homes and teach the

mothers how to look after their child-
ren so that the children have a chance
to live up to adult life and remain
heaithy and happy. They will give
them advice also regarding ante-natal
-care.

Shri Kashi Ram Gupta: Unmarried
girls are employed for family planning
-work.

Dr. Sushila Nayar: Some of them
may be unmarrieq and some others
may be married. We have laid no
hard and fast rules that only married
-girls should be taken. But I may tell
the House that we have issued general
directions that generally speaking,
they should be above 25 years of age
and they should preferably be mar-
ried. Most of our girls by that age
are generally married. There may be
occasionally a worker who is not.
“That is no reason why, if that worker
is otherwise well-qualified, we should
reject that worker for that purpose.

So we have these welfare workers
who go into the homes and give this
general advice and guidance and also
tell parents how they can space their
children, and that they should have
few children because the smaller the
family the better opportunities there
are for each member thereof and bet-

ter chances of happiness in that
family.
About 4:5 lakhs people have been

sterilised till now. These 4:5 lakh
-operations have been done in our
clinics. But several of them are hav-
ing it outside on their own. The total
number of operations will be about a
million. Considered along with their
partners, about 2 million people have
benefited by this scheme.
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I cannot accept the suggestion of
Shri Chandrabhan Singh that we
should pay Rs. 100 each to these people
for undergoing sterlisation operation.
It will be g very sad day when we
entice people with money to undergo
sterilisation operation. We are very
keen that they, both husband and wife
should understand the implications of
this and then undergo the operation of
their own free will and not because of
monetary incentives or the like.

Shri Chandrabhan Singh: What is
the condition in the rural areas?

Dr, Sushila Nayar: Even in rural
areas, we would like to maintain this
flexibility, Family planning advice is
made available to them and sterilisa-
tion is made available to only those
who are keen to have sterilisation.

Dr. M. S. Aney: What is the number
of males and females sterilised?

Dr. Sushila Nayar: In the early
days, mostly women were undergoing
sterilisation operation, but of late males
have come to understand how simple
the operation is for them and now more
males than females are undergoing the
operation. The number is two-thirds
males and one-third females.

Shri P. N. Kayal (Joyanagar): How
many of them Muslims?

Dr. Sushila Nayar: ] am afraid I
have not got the breakup community-
wise or Religion-wise, Generally
speaking, I might say that there is
more resistance from Muslims and
Catholics.

Regarding eholera, a good deal of
concern was expressad. I share that
concern with them, All that I can say
is that we have taken up the problem
of cholera in all earnestness. It is
true that Calcutta and a few places in
Orissa and Bihar and some places in
Maharashtra—about 8 States—have
had cases of cholera last year, In
these 8, limited areas, about 53 dis-
tricts, have been affected by cholera.
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We had a conference of the Health
Directors of the affected States here
and certain tentative- decisions
been taken in this respect. We are set-
ting up a cell in our Directorate-Gene-
ral of Health Services at the Centre.
We are setting up epidemiological units
in different areas which will imme-
diately rush out on report of a case and
-see how it has happened, where it is
likely to spread and -give advice re-
garding 'the precuations to be taken to
-to prevent it.

Apart from this, we are carrying out
a very important experiment at the
present moment with the help of WHO
to test the efficacy of the cholera vac-
cine. The vaccine has been prepared at
the Haffkine Institute, Kasauli and at
certain other + placesk fncluding
West Bengal, Some freeze-dried vac-
cine has been prepared at the Walter
Reed Hospital in Washington. We are
trying it out in a very carefully plan-
ned manner to assess its utility.

Another thing that has been done,
which ig very interesting, is that we
have, with the help of some experts
whom we had invited, developed a
method of - treatment, according to
which there is hardly any case of cho-
{era which has died, particularly in
the Infectious Diseases Hospital at
Calcutta, where these people were
admitted.

May I say that in the number of
cases that developed the disease in the
same months in 1962 and 1964, Jan-
uary and February, there js a vast
difference? There are very few cases,
a fraction of ~ases as compared with
last year, and so, there is no need for
hon. Members to be terribly alarmed,
although I share with them that cho-
lera is one of those diseeses which we
should have tackled by now and been
able to get rid of. But it is intimately
linked uo with the question of ganita-
tion, protectéd water supply, protection
against flies etc. People generally,
somehow, have not developed horror
of flies, which averybody should have,
n order to be protected against some

57 (ai) LSD-T.
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of these infectious diseases of the gas-
tro-intestina] “tract.

1 agree with those hon. Members
who had emphasized the need for
health education Time dces not permig
me to go into the details of what wa
are doing for it, but I wish to assure
them that we are taking up the matter
of health educauon in all earnestness.
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"We have formulated some simple text-

books for the guidance of the school
teachers, so that health education is
impressed upon the students from the
time they are in the primary school
We are also including health education
courses in the training schools of
teachers, and we are closely collabo-
rating with the Education Ministry in

" this respect.

The same thing applies to the school
health programme. The Education
Ministry and the IHealth Ministry ar®
working together to iormulate pro-
grammes for better heelth care of our
student community.

An hon. Member had expressed con-
cern regarding the cortinuing cases of
small-pox in West Bengal. I would
like to tell him that in January, 1963
there were 1,269 cases of small-pox,
while in January, 1964 there were 409
cases; in February, 1963 there werp
1,910 cases, while in February, 1964
there were 540 cases. So, there is &
considerable reduction, though small-
pox vaccination has only covered 43
per cent of the population in West
Bengal as yet. We are trying to cover
the rest of the population as far as we
can. The population coverage for the
whole country is over 47 per cent.

Some hon. Member want to know
what we were doing with regard to
the production of freeze-dried vaccine
within the couniry, We have started
production at Patwadangar in U.P, and
we have used some of it in our own
country, while the production at
Guindy in Madras is expected to
start very soon. Two other places,
also
likely to have production units' for
freeze-dried  small-pox vaccine.
UNICEF is helping us ‘with some
equipment etc., for that purpose,
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good deal of concern was expres-
sed with regard to filaria. Time again
does not permit me to go into the de-
tails of it, but filaria is one of those
problems where drainage schemes are
of the utmost importance, We have
taken up this question with the Plan-
ning Commission, and they have given
a directive to all the State Govern-
ments that henceforth water schemes
and drainage schemes must be a com-
posite whole, that no water scheme
should be sanctioned without a drain-
age scheme at the same time. But
there are towns in rertain areas, very
highly filarous areas where drainage
thas not been taken up, and it is posing
a problem, and the municipalities are
not in a position to incur expenditure
on the drainage schemes. We are
pursuing this matter with the Planning
Commission, and are trying to persu-
ade them that some subsidy should be
offered for drainage schemes. At the
present moment there is no subsidv
at all. It is hundred per cent loan
to the municipalities, which they find
it difficult to pay back.

Another suggestion that we have
made is that loans to the municipali-
ties be on a long-term no-interest
basis or very low interest basis, as has
been done in the case of telephones,
railways etc., by certain. international
agencies. Drainage schemes and water
supply schemes are surely as import-
ant if not more importaat, for the life
of the nation, and we feel more facili-
ties should be extended to these
schemes. Thig is being cons‘dered by
the Planning Commission, Time will
not permit me to go into the other
control schemes like trachoma, goitre,
leprosy, venereal diseases, etc, I do
wish to say a word about programmes
for TB control. As stated by some
hon. Members TB is of grave concern
to all of us. After malaria, perhaps it
is No, 1 in taking the tol] of human
life in India, BCG vaccination is one
of the preventive measures that we
have been pursuing for geveral years
now. Apart from that, treatment of
cases with positive sputum is an im-

porant aspect to prevent the gpread of
diseases. District clinics with sufficient
staff and adequate medicines are the
sheet anchor of attack on TB. An
hon. Member wanteq TB hospital in
every district. I am afraid it will not
be possible nor would our funds per-
mit it. Researches at the TB Institute
at Bangalore as well as Chemotherspy
centre at Madras have decidedly shown
that domiciliary treatment can be as
effective as sanatorium traeatment. We
arc how emphasising domiciliary
treatment. There is shortage of these
drugs at the clinics and we have offer-
ed to help the State Governments in
meeting the expenditurc on drugs so
that these who can not afford to buy
drugg can have free drugs and nobody
need discontinue treatment half way
because he could not afford to buy
drugs. But it is also necessary for tthe
hon. Members to understand and
convey it to all concerned that who-
ever ig on treatment should take the
full course that is treatment for oune
year and not stop it after a month or
two.

With regard to leprosy, 3'5 lakhs of
patients are receiving treatment under
our different schemes—such survey,
education anq treatment schemeg and
in the thirty and odd institutions which
are being run by voluntary organisa-
tions. Thig does not include about
15000 to 20000 beds that are run by
Governmental and other organisations
in the form, of various leprosoria. I
wish to say here that the Mehrauli
hospital is run by the TB Association
of India and not by the Government
of India. However, the complaints
that come to us will be duly investi-
gated. There is no question of being
indifferent to any type of complaint of
the nature that were pointed out by
the hon. Member here,

1 was asked: why the Central Gov=
ernment Contributory Health Scheme
is not extended to Madras ang Cal-
cutta, We have extendeq it to Bom-
bay anq it has proved very successful.
We would like to extend it 40 other



pleces also. There is shortage of
funds, If we have funds we would be
able to do it. This scheme was origi-
nally conceived as the precursor for
some kind of national health scheme
and for that purpose it was originally
the Government servants alone were
covered by this. This scheme was later
on extended to semi-government and
certain other statutory bodies ang I
think 70—80 of them have been in-
cluded. At the present moment, we
have got 1,31,178 families or 55 lakhs
of persons—a little more than that---
under this scheme. There are 249
Assistant Surgeons, and they cope with
about 60 lakhs of attendance every
year, and the service is proving very
popular,

The question has been raised here
from time to time that it should be ex-
tended to pensioners and other sectors
of the population. I am glad to say
that we have beepn able to get clear-
ance for extending the scheme to other
people who are not Government ser-
vants' in a limited area, say, in the
Government servants’ colonies provid-
ed they pay a contribution of Rs, 7 to
8 a month, the amount which has been
worked out to be the right type of
contribution for them, In this man-
ner they wil] be able to get the bene-
fit of this scheme. The question of
extending it to pensioners is under
consideration, but we have extended it
already to the work-chargeq estab-
lishment which originally was not
covered by this scheme.

The whole idea of some kind of
health insurance is very important,
and I wag very glaq to have the sug-
gestion of Shrimati Savitri Nigam that
everybody should be charged at least
3 nP, for a prescription. As a matter
of fact the Central Health Council has
passed a resolution that 10 nP, be
charged and we have forwarded that
suggestion to the different State Gov-
ernments and the various organisations
concerned with this service. I read in
the newspapers the other day that
some corporators in the Delhi Munici-
pal Corporation turned down the idea
and they thought that it was not right.
T do agree with the hon. Member that

the idea is correct and that a small
contribution be paid by all those
who go to the hospital, because, there
ig & feeling among the people that if
you pay even a little bit for the medi-
cine it is more effective than if you
pay nothing at all for it.

In this conmection, | want just te
come back to the water supply schem-
es.. Some hon, Member said nobody
should be charged anything for water
supply schemes. So long as there are
wells in the villages, nobody would be
charged; that is all right. But if we
are to supply piped water through
engineering schemes to the villagers,
they wil] have to be charged, because
not only there js the initial expendi-
ture but there is the maintenance and
recurring expenditure, and nobody can
continuously take responsibility for
that. Whether that charge should be
from the individuals in the village or
whether the panchayats should come
forward and take some of the respon-
sibility is a matter that can be examin-
ed, The question of free wrater is
something about which we will have
to revise our ideas, It is all right to
have free water if you take it gmm the
river or tank or from the well, If
however you have the piped water
supply, the processing of water is an
expensive job, and people have to pay
for that type of water.

Shri Dinen Bhattacharya (Seram-
pore): Even for tube-wells, the vil-
lagers have to contribute.

Dr Sushila Nayar: Of course they
have to coniribute in some way, and
that is according to the various proce-
dures which have been lald down. I
am not responsible for tube-wells and
80 T am not able to give a detailed
answer as to what is the basis pn
which contributions are charged for
tube-wells.
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Dr. Sushila Nayar: The hon. Mem-
ber wah not here from the beginning.
I dealt with the Rajasthan question at
the beginning of my speech.

Shri Gaurl Shankar Kakkar: What
sbout the medical check-up of school-
going children?

Dr. Sushila Nayar: [ have covered
it. If hon. Member was not listening,
what can I do? Now, for polio vac-
cine, we are setting up production
units for polio vaccine in two places
and we hope we can protect our
children against polio. We are also
krying to produce toxid for protection
against diphtheria and whooping-
ecaugh and tetanus, ete.

The blood banks had attracted a lot
of interest last year, during the emer-
gency, and we considered it very im-
portant. We organised blood banks,
anj we organised a voluntary blood
collecticn =ervice. The2 Red Cross has
been working this service and they
were able Lo collect in 1962, 212 units,
in 1963, 409 units and in 1964, upto
now, 200 units. The hon, Members will
be glad to know that a voluntary or-
ganisation of women wag set up, and
gsince August last year within a few
months, they have been able to collect
something like 600 or 700 units, They
have done it without our having in-
curred any expenditure on them of
any kind.

Rural areas naturally attract the
attention of everybody and the medi-
cal care of the majority of our people
in the villageg is very important, At
the moment, we have 3879 primary
health centres. We are hoping that
we will be able to cover all the 5000
blocks before the end of ‘he Third
Plan. It ig true that there was a
slackening of this scheme during last
year due to the emergency followicg
Chinese invasion, but the States have
been reminded about it. We all
understand the importance of it and

we are trying to expedite these ser-
vices.

Sir, I think I have dealt with most
of the poinis. I have not said much
about the drug control and food adul-
teration, because both these Bills will
be coming before the House in the
course of this session, I hope, and hon.
Members can discuss these matters at
that time.

With regard to cancer, a number of
hon. Members have pointed out the
role of tobacco in cancer. There are
researches tp show that tobacco is re-
lated with the cancer of the lungs, of
the throat, back of the throat, tongue.
cte. and we have brought certain
health education material on it. We
cannot ask the Government to have
some legislation stopping tobacco
smoking, in view of our experience
with prohibition apgainst liquor, for
which severa] hon. Members keep cri-
ticising us from time to time and want
us to relax those controls. So, it will
not be proper to have legislation on
this basis.

Shri Basappa (Tiptur): About the
rural water-supply scheme, one of the
reasons for the delay in sanctioning...

Mr. Deputy-Speaker:
the question at the end.
finish.

He may put
Let her

Dr. Sushila Nayar: I have already
shid that there is no delay in sanc-
tioning the schemes. It iz absolutely
wrong for anyone to say that there is
delay at the Central level. On the
contrary, in the State from which the
hon. Member comes there wag a cert-
tain scheme sanctioned by the Gov-
ernmenit of India in 1961. Last year, 1
went to Bangalore and some ladies
and gentlemen came to see me saying
‘“We are very badly off; we must
have water-supply schemes” But
when I looked at the flles, I found
that the sanction for that scheme was
given in 1861, but they had not taken
it up. T wrote to the Chief Minister
also.
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Shri Basappa: The Rs. 8 crore-
scheme of Mysore has not been sanc-
tioned still. I want to know why all
the powers shoul _be concentrated in
the centre. Even for a sanction of
Rs. 1 lakh, they have to come here.
Why not delegate the powers to the
States? After all, the State Govern-
ments give their matching grants and
they are also equally interested. That
1s a policy matter on which I want an
answer.

Dr. Sushila Nayar: The States have
powers up to Rs. 1§ lakhs. I wish
hon. Members would not unnecessarily
criticise us. If we are keeping some
scrutiny, it is not to have any power,
but to be able to be helpful to the
States. We get schemes from all over
India. The experiences and ideas
which are gathered from different
parts of India are made available
through central scrutiny. It is just a
central clearing house and it ig of ad-
vantage to the States. I may tell hon
Members that most of the public
health engineers are agreeq that this
is a good procedure which should be
followed. .

With these words, I wish to thank
the House and you, Sir, for the patient
hearing I have received.

Mr. Deputy-Speaker: Shall I put all
the cut motions together?

Some Hon, Members: Yes.

Mr. Deputy-Speaker: I shall nuw
put all the cut motions to the vote of
the House.

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
b H

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment

during the year ending the 81st
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day of March, 1965, in respect of
the heads of demands entered in
the second colump thereof against
Demands Nos. 42 to 4 and 127
relating to the Ministry of
Health.”

The motion was adopted.

[The motions for Demands for Grante
which were adopted by the Lok Sabha,
are reproduced below—Ed.]

DxMAND No. 42—MimisTRY or HEALTR

“That a sum not exceeding
Rs. 20,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of. pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Ministry of Health’.”

DEMAND No. 43—MzxprcaL AND PoBLic
HEALTH

“That a sum not exceeding
Rs, 11,43,24,000 be granted to the
President t0 complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1865, in respect
of ‘Medical and Public Health'.”

DeMAND No. 44—OTHER REVENUE Hx-
PENDITURM OF THE MINISTRY OF
HraLTH et

“That a sum not exceeding
Rs. 87,28,000 be granted to the’
President to complete the sum
necessary to defray the charges
which will come in course of pay-"
ment during the year endng the .
81st day of March, 1965, in respect
of ‘Other revenue expenditure of '
of ‘Medical and Public Health’.”

Demanp No, 127—Carrrar OUTLAY or
THE MINISTRY OF HEALTH

“That a sum not exceealup
Rs, 9,93,35,000 be grantéq to tha
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
Stst day of March, 1968, in respect
of ‘Capital Outlay of the Ministry
of Health'”

MINmsT™RY OF INDUSTRY

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on the Demands for Gramts under
the control of the Ministry of Indus-
try. Six hours is the time allotted for
this discussion. Those hon. Members
who want to move their cut motions
will please send in their chits to the
Table immdicating the numbers of the
cut motions that they want to move.

DumAanp No, 57—MINISTRY or INDUS-
TRY

. Deputy-Speaker:
moved:

“That a sum not exceeding
Rs. 34,335,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Industry’.”

Demanp No. 58—INDUBTRIES
Mr. Deputy-Speaker:

moved:

“That a sum not exceeding
Rs. 16,97,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Industries’”

DemAnp No, 50—SALy

M. Deputy-Speaker:
moved:

“That a sum not exceeding
Re, 81,35000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

Motion

Motion

Motion

APRIL 2, 1964

for Grants 8926

31st day of March, 1963, in respect
of ‘Salt’.”

Daxanp No. 60—Oruzz Rrvawus Ex-
PENIITURE OF TN MiNmmay or Iw-
DUBTRY

M. Deputy-Speaker: Motion
moved:

“That a sum not exceeding
Rs. 28,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1865, in respect
of ‘Other Revenue Expenditure of
the Ministry of Industry’.”

DEMAND NO. 129—CAPITAL OUTLAY OF
THE MINISTRY OF INDUSTRY

Mr. Deputy-Speaker: Motior
moved:
“That a sum not exceeding

Rs. 2,86,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Industry’”

Shri Dinen Bhattacharya: Mr. De-
puty-Speaker, Sir, we are now dis-
cussing the Ministry of Industry in
which, in the later part of last year,
several reorganisations took place.
This Ministry is a very important one.
It has got a great bearing on our
national economy. Therefore, its per-
formance and its functioning should
be wel] scrutinised when passing these
Demands for Grants.

In the report circulated by this
Ministry it is stated that this Ministry
formulates the general industrial poli-
cy and ig responsible for active promo-
tion of industrialisation of the country
by encouraging orderly development
of large and small scale industries
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both in the private and in the public
sector. The industrial policy resolu-
tions which were adopted in 1948 and,
subsequently, in 1956 are jts guiding
lines, Let us see whether this Mipis-
try has acted as per the principles
laig down in these indusirial policy
resolutions. ] think if I mention cer-
tain points with regard to that it will
not be irrelevant.

Ong of the objectives of the indus-
trial policy resolution is to reduce dis-
parities in income ang to prevent the
growth of capital and concentration of
economic power in the hands of fewer
individuals. From available data and
statistics it is now crystal clear that
the industrial policy resolution has
long before been shelved by the Gov-
emment. The Government has not
only now, but from long before, be-
gun to orient its industrial policy in
favour of big business and big indus-
trialists. The fact that after 13 years
of planned development Government
had to come forward with a proposal
to appoint a Monopoly Commission
to go into the question of monopoly
and concentration of economic power
in a few hands is an eloquent testi-
mony to the wrong economic and
industria] policy pursued by the Gov-
emment for the last thirteen years.
Although the Government have been
periodically asserting and re-asserting
a socialistic goal and our Constitution
expects the State to curb the growth
of concentration of power in the
hands of a few people, a]] that has
happeneq during these years is quite
the reverse of the direction given by
the Constitution and the Industrial
Policy Resolution, The Government
has not yet come forward with the
report that has been submitted by
the Mahalanobis Committee. But from
the short report that has appeared in
the newspapers it is found that in the
year 1960-61 the tota] number of com-
panies having a paid-up capita] of less
than Rs. 8 jakhs constituteq 86 per
cent of the tota] number of companies
at work during that year. But they
accounted for not more than 146 per
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cent of the tota]l paig up capital. On
the other hand, companies with a paid
up capitel of Rs 50 lakhs and over
formed only 1'6 per cent of the total
number of companies but accounted
for as much as 53 per cent of the total
paid up capital.

It we logk into the profit aspect of
the industries in the private sector,
what do we find? A preliminary sur-
vey of industrial profits in 1962-63
made by the Economic Times reveals
that the profits before tax increased
by about 30 per cent while the capital
employed in thig showedq a rise of
about 8 per cent. The preliminary
survey is based on the accounts of 183
large companies which are distributed
over almost all important industries
in India and the combined results of
the survey can be expecteq to be
broadly representative of the entire
corporate sector in the country.

Those 183 companies earneq Rs. 128
crores as profits in 1962-63 after pro-
viding for depreciation, interest charge
and managing agency remumeration.
The corresponding figure for the pre-
vious year was Rs 113 crores. The
rate of increase in profits in 1962-63
was 13'2 per cent. While this is the
trend in the industrial sector, Govern-
ment js still continuing its policy of
giving more and more concessions to
the big industries, both foreign and
Indian. )

Now, let us for a moment look into
the Mid-term Appraisa] of the Third
Plan. It ig stated at page 3 that though
many important tasks were assigned
to the private sector, the progress on
the part of private industries has lag-
ged behind in a number of key areas,
such as alloy steel, steel castings,
cement, paper and newsprint, fertilis-
ers and chemical industries. These
shortfalls wil} have repercussions om
future development, angq it is neces-"
sary to devise appropriate means for
ensuring that major targets assigned
to the private sector are in fact realis-
ed in keeping with the requirements:
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aof the economy and the ‘scheme of the
Plan. Again, at page 10 it ig stated:

“In the private industria] sector,
judging from data relating to capi-
tal issues, banks angq other insti-
futiona) credit to industry, imports
of capita] goods, etc, aggregate
investment in the first two years,
though not the pattern, seems to be
more Or less in tune with the
amounts envisaged for the five-
year period.”

In spite of these concessions, as stated
in the Mid-term Appraisal, the per-
formance of the private sector was
not up to the mark, though the full
fargeted amount for the Thirq Plan
was already invested there. At a
meeting of the Cloth Dealers Associa-
tion in Delhi, the Minister without
Portfolio, Shri La] Bahadur Shastri,
made a speech where he dealt with
€he production of cloth. In the course
af his speech he said that while by
the end of the Third Plan period the
autput should be increaseq by 20 per
cent over the production in 1960-61,
not much progress has been made in
that respect. The cloth production in
July 1963 was 417 million yards as
against 438 million yards in July 1962.
This is the position with regard to the
production of cloth. There are hun-
dreds of examples of this type where
it will be founq that there is serious
shortfa]] and less production in spite
o so many concessions given by the
Government to the private sector,
both Indian anq foreign.

Then 1 will say something about the
Hcensing policy of the Government.
The Government’s licensing policy 19
also always directed towards giving
favour to the big business. Very re-
cently the Government hag raised the
exemption limit from Rs. 10 lakhg to
Bs. 25 lakhs. It is said that this rais-
ing of the exemption limit will help
the medium and the small-scale ine
dustry but the result which will be
evident some time afterwards will
Be contrary. The gmall-scale and me-

dium entrepreneurs will not be bene-
fiteq by this concession. Those big
industrialists who ‘are already having
big hold in the industrial fielq will
get the benefit of the nmng of the
exemption limit,

I have got no time to go into the
details of the policy regarding the
granting of licences and I may men-
tion here only certain points from
which it will appear in what direction
the Government is moving. 1 could
have given you hundreds of examples.
However, I will refer to only one
thing. In reply to a question asked in
this House by the hon. Member, Shri
Banerjee, Shri Kanungo, the hon.
Minister, himself gave the figures of
how the licences are distributed. In:
the course of his reply he said thas
the Birla group receiveq 29 licences
in 1960, 28 in 1961 and 24 in 1862; the
Tata group secured 10, 20 and 10 res-:
pectively during the same period; the
Mafatlal group 1, 3 ang 8; the Wal-
chand group 4, 8 and 1 anq the Shri
Ram group 6, 9 and 3 respectively, In
this way it can be shown that the
whole policy of the Government so
far as the granting of licences is con-
cerneq is directed with the view that
big industrialists may get the benefit
ang they may have their full controf
over the whole industria), sector of
our country.

So, I cannot agree with those who
say that the Government has done:
something commendable by liberalis-
ing the policy of granting licences by
raising the exemption limit. This is
nothing but bogus. It will not in any
way help the medium or the small-
scale industries or the development of
our industry in a planned way.

It ig stated that there are problems.
facing the country regarding the deve=
lopment of industries. I also admit
that there are problems. But in this
way, that is, by giving concessions
and helping the monopolists to con-
centrate economic power in their
hands, Government cannot change the
economic situation in our country. The
concessions are given. But sti] the-
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full capacities of the industries are not
utilised. There may be caseg of
shortage of raw materials—] agree—
and there may be cases of shortage of
foreign exchange but there are cases
of sabotage and wilful curtailment in
the production capacity ang that was
substantially proved last year when
the Vivian Bose Commission’s Report
wag discussed in this House. The cor-~
ruption is there inside the big indus-
trial houses. Government did not do
anything to effectively to check those
corruptions. The Vivian Bose Com-
mission’s Report came out but nothing
effective has been done so far. After
the things that were enlightened in
the Report and the things that were
suggested sometime after, it has been
learnt that an Inspector has been ap-
pointed to enquire further into the
matters of Dalmia Jain Company. I may
mention his name also here. He is
Mr. S. P. Chopra. Is it not a fact that
so many cases are pending against
him? How can this gentleman against
whom so many serious charges are
pending be entrusted with that task
of making a further inquiry against
that business house which hag been
substantially proved as corrupt? Is it
not a fact that this gentleman, in 1947,
withdrew a sum of Rs, 20,000 on ac-
count of the New India Insurance
Company from the then Imperial Bank
of India, Lahore, as an officia] liqui-
dator, ang is it not a fact that he did
not disclose this amount in the return
which he submitteq to the Registrar,
Joint Stock Companies, Jullundur? Is
it not a fact that the Government of
India did not wish to proceed against
Mr, Chopra because the Government
will lose .

Mr_ Deputy-Speaker: No names

should be mentioned here,

Shri Dinen Bhattacharya: These are
official cases pending against him. I
can cite many other examples,
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Mr. Deputy-Speaker:
Member may conclude now.

Shri Dinen Bhattacharya: I have
taken only 15 minutes.

The hon.

Mr. Deputy-Speaker:

. He hag taken
20 minutes,

will.

)

Shri Dinen Bhattacharya: [
take another 10 minutes,

Sir, how one could expect that he
will deliver good? He is drawing
daily Rs. 180 as his daily allowances.
I say, he will never submit his re~
port. He will always draw that.
money and he knows that as long as.
he can continue in this inspection
work, he will get that money. That is
assured. So, this way you cannot do
any good to our country, to our in-
dustries and to our economy. Please
have courage to investigate into these
big houses, Long before, the mischief
of Birla house was published but the
Government did not care to take any
action against Birla house. I say,
come forward, be straight-forward,
and if you want to build up your
country, check this corruption, Only
by giving concessions and pacifying
foreign and Indian big business houses
you cannot build up your economy in
spite of all your good wishes and big
assurances,

17 hrs.

Then, I come to the performance
of the Ministry in the matter of the
utilisation of the production capacity
in our country. I know of cases
where the particular factory or con-
cern can raise its production capacity
and can diversify its production if
only Government come forward and
give them financial and materigl help.
For instance, take the case of the belt-
ing industry in West Bengal. In my
constituency there are so many belt-
ing factories which may be called
gmall-scale factories. These factories
are now almost at a standstill condi-
tion and they cannot produce to the
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full capacity for want of financial
help. In the meantime, Government
have given fresh szanction to the
foreign firm of Dunlops for manu-
facturing rubber belts, V-belts etc, I
would like to know also why they
have given a further sanction to
"Messrs. Freiner and Co., of Madras
to produce belting goods. Why the
Government should not come forward
with financial assistance for the deve-
lopment of those small-scale belting
factories, that is, the indigenous belt-
ing factories, so many of which are
-existing In our place?

Same is the position in regard to
engineering concerns. 1 know of
several cases where a bit of help from
Government could result in produc-
‘tion of items which could not be pro-
«duced even in the big factories. If
‘anyone were to come to Howrah, he
-would see a lot of these small-scale
-engineering units. Government have
not given any help to them to build
-up ‘these small-scale engineering units,
During the last Great War and after-
‘wards energetic people built up these
industries themselves. There are so
many of them, but they are not able
to run their factories for want of fin-
ancial help, for want of raw materials
ang they also are being pushed aside
by the big industrialists from the mar-
ket. There is alsp the question of
power ghortage Still, 5 gesture of
-a bit of financia]l and other material
-asgistance from Government can help
them and they will be able to really
‘deliver the goods in the matter of in-
-dustrial development.

I can cite s0 many such instances.
‘Very recently near Calcutta, in the
24-Parganas, there were about 350
factories started to manufacture nails
from iron. But they had to be wound
up because they were pushed out by
the big manufacturers, anq they eould
mot compete with the big manufactu-
rers and they were finished,
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If Government are true to their ag-
surance then they must be honest
with these small-scale industrialists,
guaranteg them the market, give them
financial help and help them to get
raw materialy in time.

Then, there is the question of hand-
looms ang powerlgoms. I know the
case of Punjab hpsieries. They are
facing a serious crisis because they
are not getting wool. Throughout the
country, the handloom weavers are
facing a serious crisis for years. In
West Bengal, particularly in the
Hooghly district, there are about 10,000
handloom weavers, Only a few days
back, I had approached the Indus-
tries Minister of West Bengal, Shri
Tarun Kanti Ghosh, and I found that
he was very sympathetic, but ulti-
mately he said “What can I do? The
West Bengal Government jg not get-
ting adequate supply of yarn from the
other States. In our State, there is
only one factory, at Kalyani, produc-
ing yarn. That is the only source of
getting yarn for the handloom
weavers. Why not we start more yarn
producing factories there? Two years
ago, the West Bengal Government de-
cided to open g spinning factory, but
the proposal has not yet materialised.

Then comes the guestion of power-
loom. Government say that they are
helping the co-operative sector. But
what is the new situstion? A new tax
has been imposed on yarn. Each co-
operative powerloom factory has 16
looms. They are facing a serious
crisis. If thig tax on yarn is imposed,
they are finished, They cannot run
their concerns. So if Government
want that the powerloom co-opera-
tives should run properly, this tax
should be withdrawn. I know the
hon. Minister may say that it is not
his concern to look into. But I will
tell him that he has also & responsi-
bility for it. Why does he not tell
the Finance Minister: ‘Pleage do mot
impose tax on these powerloom co-
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operative’? This ig my humble sug-
gestion to the Industry Ministry.

There are other cases of small scale
factories dealing in plywood, rubber,
plastic, dry batteries, and silk printing
‘workers, They are not few. If the
‘Government want to really builg up
a feeder and smal] scale industry in
our country, they must look into these
factors. Otherwise, we will have to
depend only on the mercy of the big
industrialists, foreign and indigenous,
Is it not time for the Ministry to look
into its past assurances, go into the
letter of the Industria] Policy Resolu-
tion and come forward with a policy
which will benefit the small and me-
dium-scale industrieg so that we may
have a strong industrial sector in the
country?

Before concluding, I would also
say something about the position in
West Bengal. Sometime in Decem-
ber, there wag a regional conference
of the FICCI held in Calcutta. There
it is very interesting to note that one
Shri S. Roy, of the Bengal National
Chamber, depicted how the industrial
position is getting weaker and weaker
in West Bengal in spite of its re-
sources and potentialities. He gave a
picture of the gradual disappearance
of registered factories in the State.
He mentioned that the number of re-
gistered factories in Bombay rose from
1949 in 1956 to 2688 in 1961; in West
Bengal on the contrary, the figure
came down from 1483 in 1856 to 1487
in 1961,

This is not all. Very recently there
was a meeting of industrialists in
West Bengal. There Shri Tarun Kanti
Ghosh, Minister of Industry in West
Bengal, expressed his great concern
and said that if the situation did not
improve, It the Bengalee youthk, who
have got acumen and skill but no
financial resources to build up indus-
tries, are not helped, then the West
Bengal people will not say that the
Union Government is doing justice
to West Bengal. I know there is the
problem of unemployment, but by
giving financial help, technical educa-
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tion, training in know-how, and sup-
plying materials in time to young and
energetic small and medium entrepre-
neurs, Government can change the
situation even now. So, it is my hum~
ble appeal to the Minister of Indus-
try, through you, Sir, to look into the
problem of West Bengal, which is a
problem State, anq the problems of
which have been further aggravated
by the influx of lakhg of refugees from
Pagt Pakistan

Shri Bade (Khargone): They have
been sent to Madhya Pradt;sh,

Shri Dinen Bhattacharya: I know
they will be sent to Madhya Pradesh.
I know there is also a proposal to
start a factory in Orissa. But the
West Benga)] people and the refugees
have been clamouring for the last 1%
years for the building up of indus-
tries within the State of West Bengal
where they can work and where they
want to be economically rehabilitated.
I do not know how far the promise
and assurance to rehabilitate -efugees
will materialise.

They are loudly saying that they
will start factories in Madhya Pradesh
and Orissa for the employment of re-
fugees. I know there was a proposal
to start a stee] factory with a phased
programme in Haldia or Dandaka-
ranya, but nothing hag come out of it.

This Ministry hag been giving loans
for the building up or for expansion
of some industries for the rehabilita-
tion of the refugees. Certain figures
are there some taxi co-operatives
have been opened, some loans have
been given here and there. That will
not do. Lakhs of unemployed youth
angd lakhg of refugees are there; they
want rehabilitation, they want work
It you start factories and provide
them with work, they will help our
country to develop its economy.
They are good, intelligent and ener-
getic Bengalees.

Mr. Deputy-Speaker:
Member should close now.

The hom
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Shri Dinen Bhattacharya:
close with one word, )

I will

So, their talents are wasted. So,
it is only a questiou of rchabilitation,
it is a question of utilising their
talents for the development of our
country. With this outlook, Gov-
ternment must pay special attention
0 it.

If the Government want to send
those who have not been rehabili-
tated for the past 15 years and
those who are coming now to other
States, that will not solve the problem
and West Bengal people will not
accept it. There are hundreds of dis-
placed persong who have got their
relatives in West Bengal, ang they
want to stay there. But they never
want to be a permanent burden and
liability on the Government. Only,
they want work and shelter, and pro-
viding these things Government can
do real good to these lakhs of re-
fugees who have come here, being tor-
tured in East Pakistan,

Shri Ramachandra Ulaka (Kora-
put): Sir, before I rise to support
the demands for grants under the
control of the Ministry of Industry,
1 offer my hearty thanks to you for
glving me this chance to speak on this

occasion. The Ministry hag done
gsuccessfully quite a good job
during the year and |its activi-

all these years are most
commendable. Industrial production,
as Is evident from the reports has
increased from 7-6 in 1961 to 8 per
cent in 1962 and 89 per cent in 1963.
The production drive launched by
the national productivity council has
continued to_give encouraging results
and industrialsts are taking large
interest...... (Interruptions.)

ties in

Dr. Ranen Sen: There is no quorum

Shri Harl Vishnu Kamath: Let us,
for a change, have quorum.

Mr, Deputy-Speaker: The Bell is
rung—now there is quorum;
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Shri Ramachandra Ulaka: Industri-
alists are taking larger interest and
wholeheartedly apply  productivity
techniques for improving their com-
petitive position. The report shows
the number of licences issued during
the year 1962 was 1000 and odd; it
is only 976 in 1963, So the policy
adopted and the difficulties experien-
ced in getting licences stand in the
way of progress, in the way of our
defence efforts also. So, I request
the Government to be liberal at least
in jssuing licences to the persons for
* producing material for defence pur-
poses. Looking to the capacity of the
persons who make applications,
Government should issue licences so
that there will be more production
and prices could come down. There
will be more cqmpetition in our ex-
ports also.

Small-scale and cottage industries
are going to play a very important
part in our industrial development.
The development of small-scale
industries are progressively acquir—
ing a prominent place in our deve-
lopmental activities. People are tak-
ing initiative and small-scale indus-
tries are progressing well. The res-
ponsibility for the development of vil-
lage industries which is vested with
the Khadi Commission when discharg-
ed will help in relieving unemploy-
ment and under-employment in the
rural areas. We have got a very good
Chairman at present and he is 2
very able and efficient gentleman.
He knows very well about the rural
economy, and he knows the prevail-
ing unemployment in the rural areas,
Still, T request him to take concrete
steps for the development of village
industries in the rura] areas.

Here, I will say something about
my State. Orissa, particulariy my
district, Koraput. Orissa is a very
backward State with regard to indus-
tries, when compared to other States
like Mysore or Madras. I am not
complaining and 1 am not jealous
against the other States for the pros-



perity which they have attained at
present, but I request the Government
to take special steps for the most
backwarg Siates like Orissa.

In thig regard, I can say this much:
that the Government should allot
more funds for the underdeveloped
Stateg and see that the underdevelop-
ed States come up equally with the
developed States;, What I see at
present is the tall man js becoming
taller and the short man is becoming
still shorter. I do not say that the

legs of the tall man should be cut off .~

in order to bring the tall man equal
to the height of the short man, but I
can say that the short man should be
given proper facilities to grow and be-
come almost equal in height to the tall
man. The object of my saying this is
that the underdeveloped States
should be given proper facilities and
more funds should be allotted to them
80 as t0 see that they develop and be-

' eome almost equal with the developed
States.

In order to provide incentives and
encouragement to the panchayat
samitis, to put forth their best efforts
and bring about all-round develop-
ment of the villages and to create a
healthy competition among the units,
the Orissa Government have intro-
duced a scheme of awarding prizes
ennually for the panchayat samitis
on a competitive basis. Under the
scheme, the prize-win-
ning Panchayat Samiti will
be located with a panchayat indus-
try, a small project, costing not less
than Rs. 1 crore. In a similar way,
the prize-winning gram panchayat
will be given a small industry to be
located in the village, on a competi-
tive basis. This 1sa very good
scheme, but can we develop all these
areas in the rura] sector? I fear some
panchayat samitis and gram pancha-
yats will remain as it is due to their
inefficiency or otherwise, So, I suggest
that the Government should establish
at least one industrial project in each
and every panchayat samiti and one
small-scale industry in each gram

panchayat. Due to the limited re-
sources of the State Government,
Orissa cannot do this job. So, I re-
quest the Central Government to
allot' more funds for this purpose and
see that more panchayat samiti in-
dustries and small scale industries
are established in the State of Orissa,

The Orissa Government is going to
rehabilitate a large number of East
Pakistan and Tibetan refugees in the
Koraput district and the Ganjam
district. We have no sufficient land
to distribute and engage these refu-
gees who will come in future, So, we
must give them some suitable jobs
and establish more industries in the
Koraput and Ganjam districts. In
this regard, I request the Govern-
ment also to allot additional funds to
the State Government and try to
establish as many industries as pos-
tible in the State of Orissa for the
refugees,

L4

Another point I would like to deal
with is with regard to the cement
factory. At present we have got one
cement factory in Orissa, and another
factory has been licensed near Hira-
kud during the year 1962-63. Pre-
viously there was a proposa] to estab-
lish two cement factories in Koraput
district, but later on this proposal
was revised and the Government pro-
posed to establish one factory in
Koraput district. When I asked
about the progress of this proposal in
my question on 13-3-1964, the hon.
Minister replied in answer to my
question that the cement factory

“scheme from the Koraput district has

been given up by the applicant. I do
not know the reason why the scheme
has been given up by the applicant.
But I request the Government not to
give up the scheme for ever but try
to establish at least one cement fac-
tory in the public sector. The pro-
posal for the establishment of a new
cement factory at Birmitranur may
also be expedited. By establishing



[Shri Ramachandra Ulska]

these new cement factories, we will
not only provide suitable employ-
ment potential to the people of
Orissa, but the cement requirements
in our country will also be met by
the new cement factories

Handloom industry is a very im-
portant cottage industry, in almost
all the States So, Government
should give sufficient encouragement
80 as to give employment to lakhs of
weavers. The quality should be im-
proved in order to make handloom
products competitive in export.

Coming to handicrafts industry, our
handicrafts are very important. So,
hendicrafts industry in every State
ghould be developed  Government
should organise more cooperative
societies gn order to rehabilitate the
goldsmiths who are displaced due to
the Gold Control Order. The activi-
ties of the All India Handicrafts
Board in the sphere of development
of handicrafts are most commenda-
ble.

1 have seen some village industries
organised by the Khadi Commission
in my State lying almost idle. Some
village industries which are func-
tioning and doing a good job are not
encouraged by the Government. For
example, there is one village indus-
try—hand-made paper mill—in my
own village of Kalyansinghpur estab-
lished by the Khadi Commission. Tt
produces very good quality of paper,
but nobody is there to purchase it
So, 1 would request the Government
to see that the village industries
which are lving idle are made to work
end to see that the industries which
are already functioning are encoura-
ged by the public and by the Gov-
ernment.

With these few words, 1 thank you
for giving me this opportunity to

Mr_ Deputy-Speaker: The hon.
Members may now move thelr cut
motions relating to the Demands

under the Ministry of Industry, sub-
fect to their being otherwise admis-

&t oW qww avw (arTAa)
& nema w7

“fs. Ihr waTEE WY & W
AT & Qo0 TUX &T w2 FT & oy’
[fafes st sowl ¥ wi=fal
¥ Fa«i & wamar (3)]

“fr Iavr gEM WY & wewTer
AT H qoo TIY FT FeTaT HT & o’
Fo-aTr sam & wSSEwer ur
wraTSiETT F) ograeEar  (5)]
Shri S, M, Banerjee (Kanpur): ]

beg to move:

“That the demand under the
head Industries be reduced by
Rs. 100.”

[Powerloom industry and its difficul-
ties vis-a-vis the coiton textile
mills (9)]. N

ot T daw T - § yET vk

“fr gar W F sl wr A
qoo ¥QY &1 F2XET FL & FY”
[#27 Satni &1 F@EETr 3 €
mrasawat (go0)]
Shri §. M. Banerjee: I beg to move:

“That the demand under the
head other Revenue Expenditure
of the Ministry of Industry be
reduced by Rs, 100.”

[Delay in the presentation of the Re-
port of the Powerloom Enquiry
Committee and the effect of the
same on the powerloom industry
anil. ]
Shri Dinen Bhattacharya: I beg to:

move:

. “That the demand under the
head Ministry of Industry be
reduced to Re. 1.”

[Failure to implement the Industrial
Policy Resolution (13)).



‘“That the demand undey the
head Ministry of Industry be
reduced to Re, 1.”

[Failure to give protection and en-
couragement to rural industries

(14)1.

Shri Krishnapal Singh (Jalesar): 1
beg to move:

“That the demand under the
head Ministry of Industry be
‘reduced by Rs, 100.”

~
[Top heavy administration (15)].

Shri Dinen Bhattacharya: I beg to
move:

“That the demand wunder the
head Ministry of Industry be
reduced by Rs 100."

"Need to supply adequate quantity of
yarn to the handloom weavers of
7est Bengal (16)].

‘“That the demand wunder the
head Ministry of Industry be
reduced by Rs. 100.”

[Need to give adequate financial help
to the silk printing industries of
West Bengal (17)].

“That the demand wunder the
head Ministry of Industry be
reduced by Rs 100.”

[Need to give -protection to the small
scale belting factories of West
Bengal (18)].

"™ wIhat the demsnd under the
head Ministry of Industry be
reduced by Rs, 100.”

[Need to build more small scale and
big industries for the employment
ef displaced persony from East
Pakistan (19)).

“That the demand under the
head Ministry of Industry be
reduced by Re 100.”

[Need to supply adequats raw
materials to the small scale Engi-
neering industries (20)].

“That the demand under the
head Ministry of Industry be
reduced by Rs 100.”

[Need to give proper financial hely -
and marketing facilities to brase
metal cottage industries (21)].

Shri Krishnapal Singh: 1 beg to-
move:

“That the demand under the

head Industries be reduced by
Rs. 100.”
[Unsatisfactory arrangements  for

development of small scale indus-
tries in rural areas (22)].

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri V, B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker,
Sir, we all know that the scheme of
things today in this country is thas
the Industry Ministry is the guardian
Ministry for all industries, both large
and small. It is to this Ministry that
industries look up for help, for pro-
tection and for taking steps for their
growth and expansion. It is also the
policy of this Government that in-
dustries with large employment po-
tential should be particularly taken
care of and encouraged, and the Gov-
ernment should be all the more soli-
citous when employment of the self-
employed kind is concerned. I am
going to refer to one such industry—

the largest kind of self-employmen$
kind in this country....

Mr. Deputy-Speaker: He may com--
tinue tomorrow.




1736 hrs.
RELEASE OF MEMBER

" Mr. Deputy-Speaker: I have to in-
form the House that the Speaker has
received the following letter, dated
the 30th March, 1964, from the Super-
intendent of Sub-Jail, Cuddapah:—

*“Shri Y. Easwara Reddy, Mem-

ber, Lok Sabha, convicted and
sentenced to simple imprison-

*GMGIPND—LSII—57(Af) LSD—13-4-64—980

ment for one week under Sec-
tion 143, Indian Penal Code, and
simple imprisonment for one'
week under Section 147, Indian
Penal Code. to run concurrently,
was releascd from this Jail on
the 28th March, 1964, on expiry
of the sentence.”

17.32 hrs. N

The Lok Sabha then adjourned til

Eleven of the Clock on Friday, Apri
3, 1964/Chaitrg 14, 1886 (Saka).
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